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IAEGISLATIVE ASSEMBLY. 
Friday, 4th March, 1932. 

Tl.de Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President in the Chair. ? .''1' 

QUESTIONS AND ANSWERS. 

FuTURE ACTION IN REGAltD To 'l'JIBORDINANCES. 

609. ·Sir lIari Singh Gour: (a) Is :t a fact, as suggested in the Sund~y 
issue of newspapers, that Government prop08e to place before the Legts-
lative Assembly all or any of the Ordinances iBBued a.ga.inst the civil 
disobedience movement? If so, when and in what form? 

. (b) Is it a fact that Governmeilt intend to refer the said Ordinances 
to a Select Committee in a special session of the House to be convened 
in June or thereabouts? 

(c) Will Government be pleased to make a complete statement on the 
subject as early as possible? • 

'!'he Honourable Sir James Orerar: (It), (b) and (C'). The questjons 
raised by the Honourable Meinber have not reached a stage at which it is 
practicable to reach a decision, for, as he will no doubt realise, it is not 
possible for Govemment to arrive at any conclusion, so far in advance. 
as to what measures, if anv, will be necesslll"V to meet the civil disobedience , 
movement. .. • 

EXPORT OF GOLD FROM INDIA. 

610. ·Sir Harl Singh Gour: (a) Will Govenpnent be pleased to state 
whether they have any intention of checking the export of gold from this 
country? 

(b) Is it a fact that South Africa, which is a gold-producing country, 
has placed an embargo upon the export of gold? Will Government please 
state whether they are aware that gold is exported to England from any 
part of the British Empire other than India? If so, in what quantity? 

(c) Are Government prepared to give facilities to the members of this 
House to discuss the policy underlying the free export of gold from India? 
If so, wh~n? 

The Honourable Sir George Schuster: (a) Not at present. 
(b) There are no restrictions on the export of gold from South Africa. 

Statistics of the weekly imports of gold into Great Britain are publiEohed 
in the London "Economist", from which the Honourabll' Membl'r will 
be able to coll~t such figures as he requires. The latest statistics' show 
thl'tt imports from South Africa average well over £1 miHion per week 

( 1505 ) A. 
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and that imports from other parts of the British Empire e.g., AuSotl'alia, 
New Zealand, Straits Settlements, British West Africa and British East 
Africa are considerable.· . 

(c) I shall deal with the subject in my Budget speech and Honour-
able Members will have an opportunity of discussing Government's policy 
during the general discussion on the Budget. 

RISB IN Rna SBOU&ITIJIS. 

611. -SJr Karl Singh Gour: (a) Is .it a fact that there has been a· 
sudden rise in the value of rupee aecurities within the last few days? Axe 
Government aware of the fact, as stated in the 8tate8man, Weekly Review, 
page 27, of the 21st February, 1982, column 4, that the present rise in 
the va4Ie of rupee securities was essentially due to the fe!'lling that the 
Act (Income-tax Act) would be amended1 

(b) If so. will Government make a clear statement on the subject? 

'l"he J[OD01II'&ble Sir &eoqe SclnIBter: From an examination of the' 
course of the prices of Government securities no sort of connection C:ln be-
traced between the rise in prices and the Income-tax Amendment Bill. 
Prices rose steadilv from the middle of Januarv until the 15th FebruaJTthe 
date on which thi~ House declined to refer' the Bill to a Select Com-
mittee. On the 16th February the price of 3t per cent. paper in Rom bay 
rose from Rs. 56-6 to Rs. 57-14 and thereafter continued to rise, the-
latest quotation being 63'6. Other Government securities have Rpprecint~d 
steadily since the middle of January. 

APPOINTMENTS IN THE OFFIOE OF THE CoMMISSIONER OF INOOME-TAX, 

CALCUTTA. 

612. -:Mr .•• Jlaswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
, Azim): Will the Honourable the Finance Memoer please state: 

(a) how many appointments have been made by the Commissioner 
of Income-tax, Calcutta, as Assessors and Examiners ,)f 
Accounts in connection with the recent income-tax measures 
adopted by the Government of India and what their qualifica-
tions are; • 

<'l) whether it is a faet that ordinary graduates, both B. As. and 
M. As., l).ave been appointed as Examiners of Accounts and 
Assessors to the exclusion of candidates who posseSlS a Govern-
ment diploma in accountancy and certificate of Divisionai 
Accountant; if so, why; 

(c) whether it is a fact· that B.As. and M.As. in Persian have been 
appointed as Examiners of Accounts and Assessors to the ex-
cluRion of candidates with B.Sc. and M.lb'c. degrees with 
certificate of accountancv as G. D. A. and Divisional Account-
ants, if so, why and how many .and what are their names and 
whether and how thev are related to the Income-tax Officers 
and Assistant Commissioners; 

(.1) how many clerks there are in the Head Office of the Income-
tax Commissioner and the offices of the Assistant Income-
tax Commissioners in Calcutta f;\nd' how many of them are-
Muslims; , 
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(6) whether it is a fact that the distribution of the clerks in thete 
three offices is not made in accordance with the circular re-
serving 83 per cent. posts f.br l-Iuslims; and 

(n what the percentage of Muslim clerks in the Income-tax Offices 
under the control 01 the Commissioner of Income-tax, 
Calcutta, is? 

The Honourable Sir George Schuster: The information is being 
obte _ned and will be laid on the table in due course. r ,. 

VOLt:nliTBlCBS J'OB RBTIBEJrlENT IN THE OJ'J'ICE 0J'TJa: DmBC'l'OB GBlQI::&AL 
OJ' POSTS AND TELEGRAPHS. 

613. *Kr. II. llaswood Ahmad (On behalf of Mr. Muhammad AnW8l"-
til-him): Will Government be pleased to state: 

(a) how many applications volunteering for retirement from service 
were received from the clerks, assistants, head clerks and 
Superintendents in the office of the Director General of PO&ts 
and Telegraphs; and 

(b) how many volunteers referred to at part (a) above have .since 
been permitted to retire and what action Government intend 
to take in the case of remaining volunteers, if any? 

The BOIlourable Sir Joseph Bhore: (a) and (b). 35 such applications 
have been received, of these 20 have been accepted and the remainder 
are under consideration. 

ABOLITION OJ' THE POSTS OF SUPERiNTENDENTS OJ' WmELESS AND CASH 
BRANCHES OF THE OJ'J'ICE OJ' THE DmECTOB GENERAL OJ' POSTS AND 
TELEGRAPHS. 

614. *J[r. II. lIaswood. Ahmad (on behalf of Mr. Muhammad Anwar_ 
ul-Azim): (a) Is it a fact that the Director General of Posts and Telegraphs 
passed final orders during the last Simla ~ea&On 1931 to give full effeet to 
certain points of the Coburn Committee's Report'} 

(b) If the reply to part (a) above be in the affirmative, will Government 
be pleased to state if that order of the Director General has been given 
effect to from the date, if any, mentioned in the said order; if not, why 
not? 

(0) If the reply to part (a) above be in the negative, will Government be 
pleased to state the reasons for aboliElhing the posts of the Superintendents 
of the Wireless and Cash Branches? ' 

The ~onourable Sir Joseph Bhore: (a) Yes, certain orders were I'sssed 
by the DIrector GeneraJ on the, accept&D.cegenerally by t.he Government. 
of the Committee's recommendations. 

(b) No definite date was mentioned in the order, the latter part does 
not arise. 

(0) It was considered that the work could be arranged so as to render 
these SuperiIi:teildents unnecessary in the conditions then prevailing. 

~2 
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APPOmTlllBNT OJ' SUPlm.:rNTBNDENT, WmllLllss BRANCH, OJ'F.IbE OJ' THE 
Dm:mcroR GENERAL, POSTS AND TBLBGBAPHS. 

615. ~JIr. JI. Kaawood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): (a) What are the reasons for abolishing the post of Superinten-
dent, Wireless Branch, and again after a very EIDort period sanctioning the 
same in .the office of the Director General, Posts and Telegraphs? 

(b) Is it a fact that the result of the SeCtion ~eferred to at (a) above 
was to get rid of the former Superintendent of the Wireless Branch, who 
had experience of over 20 years in the disposal of cases of wireless techni-
calities and to provide for the Superintendent, Cash Branch, in. the Wireless 
Branch who has had no previous experience in wireless or telegraph 
technical matters? 

The Honourable Sir Joseph BhOre: (Ii) As to abolition, the HOIlo.urabla 
Member is referred to the reply just given to his previous question; I\S to 
restoration, subsequently as a measure of retrenchment it was decided 
that the services of one of the superior officers in the Wireless Branch 
should be also utilised in the Traffic' Branch and this change necessitated 
the restoration of the post of Superintendent in the Wireless Branch. 

(b) The abolition of a post does not necessarily involve the reti.rement 
of the part·icular officer who may be holding it, but in this case the Superin-
tendent of the Wireless Branch applied for permission to retire from the 
18th July, 1931 and his application was accepted. On restoration m the 
post it was filled by an official who haa held charge of the Cash Hnmch. 
and who was considered as generally most suitable. No technical experi-
ence is required of the Superintendent of the Wireless Branch. 

EXBMPTION OJ' CBBTAIN CLBRKS J'BOM .THB 10 PER CENT. CUT IN PAY. 

616. *1Ir ••• Jlaswood Ahmad (on behalf of Mr. Muha.mmad Anwar-
ul-Azim) : Will Government be plea&ed to state if the clerks and peons, etc., 
in the office of·the Director General, Posts and Telegraphs, who were 
deprived of the Calcutta-Delhi transfer concessions and not yet compensated 
by promotions or otherwise, have been exempted from the operation of 
10 per cent. cut in their pay; if not, why not? 

The Honourable Sir Joseph Bhore: The Honourable Member's att~ntion 
is invited to part (b) of the reply given to Maulvi Muhammad Yakub's 
starred question No. 135 in this House on the 4th September, 1929. in 
which it was explained that the staff referred to were not entitled to any 
compensation. The question of ex~mptjng them from the emcrgency 
cut in pay.does not therefore arise. 

EXEMPTION OJ' CERTAIN CLEBKS J'BOM THB 10 PER CENT. CuT,IN PAY. 

617. *1Ir ••• JlaaWood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): Will Government be pleased to state if the employees or the 
Im"perial Secretariat and its AttaChed Offices, who are in reCeipt of pay up 
to Rs. 40 per mensem have been exempted from the operation of the 10 per 
cent. cut in tpeir pay; if so, why such employees of the office of the 
Director General, Posts a,nd Telegraphs, have not been exempted from the 
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10 per cent. cut in their pay and why they are differentially treated in this 
re!itpect? Has not the office o~ the Director General, Posts and Telegraphs, 
been declared to be an attached office? 

'.l'lle HOJlouable Sir oTOIfeph. Bhole: Yes, except in the cases of 
employees of the Railway Department (Railway Board) and of ~he Director-
Generru, Posts and Telegraphs. I~ was considered that the. employees in 
these offices should not be treated differently to employees on railways and 
in the Posts and Telegraphs. 

,.' '.L'he ,reply to the last part is in the affirmative. . 
l' 

DENIAL OF CALOU'l"l'A-DELHI TluNSFBB CoNCESSIONS TO CERTAIN CLEBxs 
AND PEONS OF THE OFFICE OF THE DmBCTOB GENERAL OF POSTS Aln> 
T;ELEGJUJ.>HS. 

618 .• :Mr. K. KaswOOd Ahmad (on behaIi of Mr. Muhammad Anwar-
ul-Azim): Will Government be pleased to refer to the 'cut motion' 
moved by Mr. M. Maswood Ahmad on the 13th March, 1931, in conneeti.(ln 
with the denial of Calcutta-Delhi transfer concessions to certain clerks and 
peons of the office of the Director-General, Posts and TeIegraphl!l, and 
state if the matter has been favourably considered and the affected men 
have been suitably compensated; if not, why not; and when their grievances 
are likely to be redressed? 

'l"he Honourable Sir Joseph Bhore: The Honourable Member's Atten-
tion is invited to the reply given to his starred question No. 953 ;u. this 
House on the 16th March, 1931. The staff in question have no reasonable 
claim to compensation. 

MEM:OBIALS FROM: ENGINEERING SUPBBVISOBS, TELBaJUJ.>HS. 
" . 

619. -Mr. 1[. P. 'l'hampan: (a) Will Government be pleased to state 
whether they received' memorials from certain Engineering Supervisors, 
Telegraphs, in August last and they were all rejected? -

(b) Is it a fact that the Engineering Supervisors who submitted the 
above memorials were given only one chance while others had none at all 
for qualifying for promotion to . the Deputy Assistant Engineers, '£ele-
graphs; . if 80, what were the grounds on which Government declined to 
give these men two more chances for qualifying for promotions to the 
higher grade? 

(e) .Have the Government of India issued. any orders that promotions 
to the next higher grade in the Posts and Telegraphs Dep~ID:ent should be 
regulated by allowing the staff only one chance of .appe,armg m th~ depart-
mental examinations? If not, why were the Engme~rmg SUpervlS~rs who 
submitted the memorials not allowed an OPPOrtunIty of appearmg for 
departmental examinations for promotions to the Deputy Assist:ant 
Engineers grade? Do Government propose to remove these hardships; 
if not, why not? 

(d) Is it a fact that prior to 1927 there were two different methods of 
recruitment to the cadre of' Engineering Supervisors in the Posts and 
Telegraphs Department? If so, what were the two different methods and 
why were these methods replaced in 19271 Ho~ is seniority for. pro~o­
tions to the higher· grades ·fixed from these two different modeB of appmnt-
ment' .' . . 
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fte lEaDOaralr1e Sir Joseph Bhore: (a) Yes, exoept that the memorials 
were received before August. 

,(b), (0) and (4). The points raised by the Honourable Member are 
under examination and the reply will be placed on the ta.ble of the House 
in due course. 

NON-ISSUE OF AlDIs LIOENCES IN MA.LABAR. 

620. -:Mr. K. P. 'l'hampan: (a) Will. Government be pleased to state 
whether it is a fact that in issuing licences for arms in form XVI for 
protection and sport the licensing authorities exclude the district of Malabar 
from their validity and application, if so, why? 

(b) Is there any other district or province in India which is so excluded? 
(c) "Do Government propose to discontinue this exolusion? 

The HOJlOU1'&ble Sir lames Orerar: (a) and (b). Every all-India. arms 
licence in form XVI is granted subject to such restrictions as ma~ be 
imposed by a Local Government in respect of its own territory. I bave 
not a. copy of the orders issued by the Government of Madras, but I under-
stand that a licensee who visits Malabar district has to get his licence 
endorsed ·by the District Magistrate of Ma.labar. 'fhis is n')t. an 1111usua.1 
requirement, for I understand for example that the Local Governments of 
Assam and Central Provinces require a similar endorsement when liconsees 
from other provinces visit any districts in these two provinces. 

(0£'.) This is a. matter for the Local Government, who have the power 
under rule 33(3) of the arms rules to impose or remove restrict;(lns in 
regard to their own province. I will however send a. copy of the question 
and this reply to the Local Government. 

MUSLDl REPRESENTATION IN T1IB NORTH WBS'rlilBlf RAIJ.,WAY MEDIan. 
DEPARTMENT. 

621. *:Mr ••• Ila8Wood .Ahmad (on behalf of Shaikh Sadiq Hasan): (a) 
Will Government please state the date when the reorganization of the North 
Western Railway MedicaJ Depa.riment was started? 

.(b) Were there any instructions by the Railway Board regarding safe. 
guarding of Muslim representation on the North Western Railway? 

( c) If so; when were such instructions issued? 
(d) Were they followed by the North Western Railwa.y Medical ;Depa.rt. 

ment? " 
(e) If not, are Government prepared to take necessary aotion in this 

respeet now? 

Sir .Alan Pa.nons: (a) 1st October, 1927. 
(b) and (<{). So far the instructions issued in respect of 1lhe redresa 

of communal inequalities in recruitment have been of a general character 
and no specific provision ha.g been made reserving any proportion o~ the 
vacancies for Muslims. 

(d) Government have no infonnatiou. 
(6) The question will be considered in connection with the recommenda-

tions of Mr. Hassa.n. 
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MUSLIM REPRESENTATION IN THE NORTH WBSTJlBN RAILWAY 1fimIOAL 

. DEPARTMENT. 

622. *Kr .•• llaswood Ahmad (on behalf of ShaikhSadiq Hasan): (a) 
Will Government please state the total number of (1) Assil'diant Surgeons, 
·(2) Sub-Assistant Surgeons, (3) Clerks and (4) Dispenser& in the North 
Western Railway Medical Department, at its start and at present? 

(b) Will Government please state the total number af Muslims in each 
<cM.re, both at start and at present? - . 

Sir Alan PIl8OD8: (a) and (b). I would refer the Honourable Member 
to me reply to his question No. 188 on the 10th February, 1932, which 
gives the available information. 

Kr. Lalch&lld. lfavalrai:: Will" the Honourable Member please say what 
is the system of recruitment of medical officers for the railways, whether 
th~y recruit men from the civil medical side as before or they are also 
recruited direct or both systems are followed? 

Sir Alan Parsons: I understand that they are selected on the recom· 
mendation of the Public Service Commission. 

Mr. x.J.chand Kavalrai: Is it a fact that those who appear before the 
Public Service Commission are men drawn from the civil medioal side I 

IIr .&Ia,D P&rIIOIIS: I understand their procedure is to advertise and con-
sider the applications which' they reoeive. 

Mr. La!cbud .a¥lka1:. Is ·the Honourable Member aware that thE' 
former system was that people from die civil medical side were recrw"ted 
by the railways, and subsequently after the creation of a separate med!-
cal directorate for the railways they recruit men direct; Now what I :want 
to know is whether the former system is also in vogue or not. If the Hon-
ourable Member is not prepared to give me a reply, I shaH give notice of 
it. 

Sir Alan PaI'ioDl: I am not entirely aware what the former system was 
or what are the exact arrangements existing BOW. So, I think the Hon-
ourable Member had better give ilo~ice ofbia question. 

MUSLDl RBPD81INTATION IN THE NORTH WESTERN RAILWAY MEDICAL 
DEPARTMENT. 

623. *J[r •• ~ Jlaawood Ahmad, (on behalf of Shaikh Sadiq Hasan): (a) 
Will Government please state the total number of clerks e~ged since 1st 
April, 1930, on tne North Western Railway Medical Department and of 
them the number of Muslims a.nd non-Muslims? 

(b) How many clerks have been (i) discharged (li) subjected to stoppage 
ot promotions and (iii) sUJ?erseded, since 1st April, 1930. giving the ~ber 
of Muslims and non-Muslims in: each cadre? 

Sir Alan Parsons: Government regret their inability to supply figures 
r~ating to the coJP,-munal compQsition of, or to the diseharges •. promotion, 
etc., made ill" individual <Jep~mentB or offices. 
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MuSLIM REPRESENTATION IN THE NORTH WESTERN RAILWAY MEDICAL 
DnARTMENT. 

624. *JIr. JI. lIaswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a) 
Will Government please state whether the Assistant Surgeons, Sub-
Assistant Surgeons and clerks were given more than the minimum pay of 
their grade, on their appointment. in the Medical Department of the North 
We~rn Railway? 

(b) If so, what were the reasons? 

(e) What is the number of Muslims and non-Muslims so appointed in 
each cadre? 

Sir Alan Parsons: (a) and (b). The matter is one within the discretion 
of the Agent, North Western Railway, and Government do not propose 
to make an inquiry. 

(e) I wciuld refer the Honourable Member to my reply to his previous 
question No. 628. 

MUSLIM REPRESENTATION IN THE NORTH-WESTERN RAILWAY MEDICAL 
DnARTMENT. 

625. *JIr. II. JIaswood Abmad (on behalf of Shaikh Sadiq Hasan): (a) 
Are Government aware that articles in the public Press have been appearing 
from time to time regarding the paucity of Muslims on the North Western 
Railway Medical Department? . 

(b) If so, what action has been taken by the Railway authorities in thia 
oonnection? 

Sir Alan Panou: (a) No. 
(b) Does not arise. 

MIsUSB OF PASSES ON THE NORTH WE~ R4ILWAY. 

626. *JIr. II. Kaawood Ahmad (on behl;'lf of Shaikh Sadiq Hasan) : (a) 
Will the Honourable Member for Railways plea&e state the procedure 
adopted in the case of misuse of railway passes .on the North: Wes,tern 
Railway? 

(b) Are there any instances in which certain employ~sof tl;le Ra.i1way 
were dismissed for the misuse of passes'} . . .. 

(e) Is it a fact that the Office Superintendent, Railway Medic~ Depart. 
ment, was charged with a similar offence '} 

(d) If so,. what action :was taken against him '} 

·Sir Alan PUaou: (a) lam placing on the table an extract of para-
graph 143 of the North Western Eailway Pass Rules which details the 
penalties .for misusing passes. 

(b) to (d). GOvernment have no information 8S the ~8tter is one 
within the discretion of the Agent of the North Western R&11way. 
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Ex!rBAC!r .PABAGBAl'B 143 OJ' !rilE NOB!rII WlI:8!rEBN RAILWAY PASS BuLBS. 

Nature of irregularit,y or offence 
committed 

by railway employees. 

(I) l'ra veIling without a pRBS or ticket 

(2) Travelling in a higher clasa than that 
authorized by the pass or privilege 
ticket held. 

(3) Travelling on a date on which the pass 
or privilege ticket is not a~'ailable, 
i.e., befure or after ita available da,tes. 

Penalties. 

(0) To be fined one week's pay for the first 
offence. ., ... 

(b) To be fine"c..le morath's pay for the 
second offence. 

(e) To be summarily dismi!llled from the 
service for the third offence. 

In addition to the aboYA reco~'ery of full 
fares and usual penalties as recovered 
from the public are to be enforced. 

NOTE.-In the case of travelling on an 
unendorsed pass, the full fare Bnd 
penalty only should be inflicted and no$ 
(a), (h) and (1'). 

(0) Firat ojJeftce.-Recovery of full fares and 
the usual penalties 8S recovered from 
the public plu8 st,oppage of the privilege 
of passes for six months over the home 
line and for one yesr over foreign lines. 

(b) Second offencE!.--Recovery as above flUB 
st-oppage of the privilflge of p8I!IIH for 
one year over the home and foreign 
lines. 

(o} Third offence.-Swnmary dismissal. 

(0) FirBt offence.-Recovery offull fares and 
penalty for the entire journey. 

(b) B~ offenee.-Rccovery ·of full farea 
and penalty for the entire journey with 
stoppage of the privilege of passes for 
six months over the home line and for 
one year over fonlign linea. 

(e) f'hirdojJeJIP..-Recovery offuIlfares and 
penalty for the entire joumey with 
stoppage of the privilege of passes for 
one year over the home and foreign 
linea. 

(') 'navelling by a train for which tilt> JI8II8 The aame penalties IlS for traveIling before 
or privilege ticket is not aVailable, such or after the available dates. 
as mails, etc. 

(6) 1!si~ a pass for persous not included The same penalties as for trawlling without 
. In It. . a free pass or ticket. 

(8) TravelIingvia wrong routes or by ill route 
other ~han the one specified on the pass •. 

(7) Over.riding on a pass or a privilege 
ticket. 

. Difterenee in fare and penalty for the por-
tion not oovered by the pass with 
stoppage o{ the privilege of passes for 
six months over the home line and for 
one year oyer foreign linea. 

Fare and penalty for the portion beyond 
the lilr.it of the paM with stoppage of 
privilege. of passes for six months over 
the 'home line and for one year \)\-er 
foreign linea. ~ . 
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Sature of irregularity or offence 
committed 

hy railway employees. 
Penalties. 

(8) Including on a paM &8 servants, nersons The same penalties &s for travelling without 
other than bona ;ide servants-of the a pass or ticket. . 
employee. 

(9) Transferring a pass or privilege tic!kt't to 
an unauthorized person, or in any way 
fraudulently using II- pass or a privilege 
ticket not covered by the &bo"e cate-
gories. 

All such cases should be reported to the 
Agent who will inflict suitable punish. 
ment aCllording to thA nature of the crime 
committed. In addition, the prosonution 
of tht'l culprit will ht'I ordered, if desired. 
Punishments of dismi8!l&1 awarded in 
such cases will be notified in the WeeHlf 
Gazette for the i nforma lion of the staff. 

NOTE 1.-Railway officials will be held responsible for t.he misuse or abuse of 
privilege passes or tickets iAued to the members of their own families. 

NOTE 2.-RemiAion of penalties in all the abov&-noted cases will remain with the 
Agent &lone, in deserving cases under special circumstances. 

NOTE 3.-Illiterate railway employees have been found travelling on passes before or 
after the datea for which the passes were made available, OfIicera and sllbordinatea 
under whom such men are employed should make it olear to them that it is the;: 
buaine88 to ascertain the date for which their pass is available, and that illiteracy or 
ignorance of the date will not be accepted as an excuse for the misuss of a pass. 

Non 4.-When an employee is travelling on duty, disciplinary action should bl! 
taken by the officer under whom he is worling, in place of the penalties laid down 
in cases Nos. (1), (3), (4), (6) and (7) only, the other penalties apply to both privilege, 
and duty passes. 

LOCAL PtmmuSES BY TIlE NORTH WESTBBN RAILWAY MEDICAL 
DBPAlmIBNT. 

627. -Mr ••• JIaawoo4 Ahmad (on behalf of Shaikh Sadiq Hasan): (a) 
Will Government please ~~te the total local purchases of the North 
Western Railway Medical Department during the last three years conducted 
by the Department itself.? . 

(b) What was the vallie of the largest consignment purchased by the 
North Western Railway Medical Department without referring to the 
Controller of Stores l' 

(G/) Is it a fact that the Controller of Stores, North Western Railway 
pve orders to the North. Western Railway Medioal Branch tW all 
purchases exceeding Rs. 500 worth should be referred to him? . 

(d) Was this order oarried out by the North Western Railway Medical 
Department both in action and spirit? If not, what were their reasons? 

Sir .&laD Pancma: (a) In my reply to the Honourable Member's next 
question I give the figures of local purch~ses of accident ~lief medical 
~quipment during the last three years, which alone are avallable. 

(b) Re. 495. 
(t) No. 
(d) The rule requires the Chief Medical and Health Officer to obtain 

the Agent's sanction for individual purchases in excess of Rs. 500. The 
rule has been oDservecl. 
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. 1Ir. I.ala'aml Bavalrai: Will the Honourable Member, in order to 
·avoid delay on this question about the system of recruitment to the rail-
way medical service, make enquiries and place the reply on the table of 
the House?-

Sir Alan Parsons: In regard to this particular question, I have given 
-all the information which is available; it relates, of course, to the purchase 
of stores. 

:111'. LalcllaDd R'av&lral: But on the other question which also arose out 
of this,-instead of delaying the matter will the Honourable Member make 
enquiries a.nd place the result on the table? 

Sir Alan Parsons: To what question is the Honourable Member refer-
ring? I am dealing at present moment with the question of purchase of 
medical equipment on the North Westem Railway. 

Ill. Lalclullld Bavalr&l:' am referring to the question in which the 
Honourable Member was unable to give me a reply. that is in regard to 
the system of recruitment to the medical service in the railways. 

The Honourable Sir George Rainy: On a point of order, Sir. Is an 
Honourable Member entitled on one question to put supplementary ques-
tions on a question which has already been answered? 

Ill. Lalchand B'avalrat: This question is connected with the MedIcal 
Department matter Rnd therefore I Bsked. 

~. Prelident: Next question please. 

hlwHASE OF EMERGENCY EQUIPMENT BY THE NORTH-WESTERN RAILWAY 
MEDICAL DEP.AB.T¥BNT. 

628. -Mr ...... wood Abmad (on behalf of Shaikh Sadiq Hasan): (4) 
Will the HollOUl'8ble Member for Railways please state the total amoU1lt 
spent in the purchs£.te of accident emergency equipment on the North 
Weste~ n&lway Medical Department? 

(b) What procedure was adopted in its purchase? 
(0) Was the usual procedure of calling tenders observed in this case? 
(d) Wa.s it referred to the Controller of Stores? If not, why not? 
(e) Is it a fact that the purchas-e was conducted piece-meal? If so, 

~hy? . 
(f) Will Government please state the number of contractors, 8'lVUJ« 

the number of Muslims and non-Muslims, engaged to execute these 
ord8l1il ? 

(g) Will Government please" state all the dates on which this consign-
ment was Purcb84ed? 

elr Alan PanOll8: (a) I lay on the table a statement giving the infor-
mation ~'luired. . . 
, (b) .a.D.il.(~. Tenders were not c8'l1ed for, wqere direct purchases were 
made by the Chief Medical and Health Officer. Much of the ~uipmenJ 
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which he was purchasing was being specially designed and made under hia 
directions, as standard patterns were being developed. . 

(d) .Any purchase in excess of Rs. 500 by the Chief Medical and Health 
Officer was refezred to the Agent for snnet:-::n. 

(8) Separate orders were placed for the equipment required for each 
station in consultation with the Controller of Stores. 

(f) There were eight contractors who supplied equipment. Government 
have no knowledge of the communal composition of the firms who received 
the orders. ' 

(g) I do not know to what consignment the Honourable Member refers. 

Statement .howing the approzimGte e.l.'penditure on Accident Relie! MeatcoE Equipment 011-

the North We.rn Rail'IDGY in the years 1928·29 to 1930·81. ' 

Items obtained from I 
Year. Railway I Total. Stores aDd St. John Local Government Ambulance 

Medical Storei. P\U'ohase. 
Stores. 

--- ~---------- ~--- -- --- - "-- -_. ----

Ra. Rs. Rs. Rs~ 

1928·29 . . 17,782 36 8·70 18,688 

1929·30 . 18,550 12,800 22,650 54,000 

1930·31 . . . . 45,200 10.8110 10,430 66,5()() 

EMPLOniENT IN NON-SIGNALLING POSTS Oll' TELEGBAPHIST POSTALCLEBxs. 

629. *1Ir; Lalchalld B'avalr&t (on behalf of Bhai Parma Nand): (e) Is 
it a ,fact that Government have to incur extra expenditure in getting a 
postal clerk trained in telegraph work? . 

(b) Is it a fact that it is the intention of Government that telegraphist 
postal clerks be employed exclusively in such offices alll perform telegraph 
:work? 

(c) Is it a fact that the Postmaster-General, Punjab and North-West 
Fl"Qntier Circle, Lahore, issued orders in his letter No. Staff B./A. T.-I50, 
dated 1st/2nd July, 1980, to the effect that a combined hand (telegraph-
knowing clerk) should not be employed in a Divisional Superintendent's 
office? 

(d) Will Government be pleased to state the circumstances in which 
certain combined hands are posted on non-Elignalling appointments, ~.g,., 
in Ambala H. O. proper and the office of the Superintendent of Post Offices, 
Ambala Division? . 
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(6) Do Government propose to take neceesary action against the 
~fiicers responsible for disregarding the order of the Postmaster-General, 
Lahore, referred to in part (e) above? 

(f) If so, are GOTernment prepared to order at once the transfer of 
combined hands from non-signalling duties? 

The Honourable Sir Joseph Bhare: (a) Yes. 
(b) No. 
(c) to (6). Government have no information. "'he matter is within 

the competence of the Postmaster.General, Punjab and North Western 
Frontier, to whom a. copy of the ques~iq~ is being sent. 

(f) Does not arise. 

1Ir. Lalchand R'avalrat: Will the Honourable Member be pleased to 
place on the table the reply that. he gets from the officer to whom the ques-
tion is being sent? 

The Honourable Sir Joseph Bhore~ I do not. expect a. reply. I merely 
propose to send a copy of this question so that he can take such action 8S 
he may deem fit upon ii. 

1Ir. LalchaDd R'avalrai: When the Honourable Member has got no in-
formation and the matter he is sending out is one in which he has at 
least the power of supervision, why should not the information be obtained 
and placed on the table of the House for the use of Honourable Members? 

I 
The Honourable Sir Joseph Bhore: Because in matters of minor admi-

nistrative detail I do not propose to interfere with the discretion of the 
iPostmast.er-General. 

Mr. LalchaDd R'ava1rai: I did not refer to interference in his discretion. 
The question is one of giving information to Honourable Members, and that 
does not necessitate any interference with the officer concerned. Honour-
able Members want. oniy information on the point. 

The Honourable Sir Joseph Bhore: I am afraid I have got. nothing fur-
ther to add to what I have already said. 

1Ir. Lalchand R'avalrai: Perhaps the Honourable Member is not pre-
pared to do his duty. (Laughter.) 

Mr. Prea1dent: Order. order. 

APPOINTMENT OF APPRENTICES OF THE LILLOOAH RAILWAY WORKSHOPS. 

630. *1Ir. B'huput Sing: (a) Will the Government please state 
whetHer in respect of the Indian apprentices who completed their training 
in 1930, they have acted in accordance with the procedure laid down 
in the reply to the starred question No. 472 (a) and (b) of the 5th March, 
1930, which runs as follows :-"The posts were filled up by the 
technically trained mechanics who were all' e:z:-a.pprentices, it being 
considered ,by the Agent that they had prior claims t.:> their juniors who 
would be completing their apprenticeship at a later date. " 
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(b) If the ans~er to part (Q) b~ in. the affirmative, will Government. 
please state why Messrs. Smith, Sim,Platts, Gibbons aDd Nandi have· 
been appointed in the Lillocah worbhop in preference t.o the apprentiices 
of 1930, who secure.d very high, positions in the eumi:o.atipn? 

Sir .Alan PanoD8: The question is similar to starred question No. 1306 
asked by Mr. Amar Nath Dutt pn the 16th No~ember. 1~3L I ha.ve caIlecl 
for certain further information and wm lay a reply on t.he table in due-
course. 

Ap'pOINTMBNT 01' LILLOOA.H APPRENTICES AS ELBOTRICLUI'S A.ND 1'B.uli 
EXAIONlDBS. 

631. *Jlr. Bhuput Sing: (a) Will Government be pleased to state 
whether the ex-apprentices of Lillooa·h workshop are qualified for. the 
posts of electricians and train. examiners under Divisional Superintenden~ 
and whether they have been taken in as such? If so, what Bra the-
number of Anglo-Indians and Indians taken in as such? 

(b) Is it a :fact that one Anglo-Indian has been appointed as train 
examiner in the Howrah Division, while no Indian h8S1 been appointed" 
Were qualified Indians available? 

(0) Do Government propose to take such apprentices as electricians 
and train examiners and issue orders to DiviElional Superintendents to 
this effect? If not, why not? 

SJr Alan P&rIODI: (a) All ez-apprimtices of Lillooah Workshop cannot-
be considered as qualified for posts of Electricians Rnd Train Examiners, as 
this depends on whether they have received training in the Train Light-
ing, Carriage Repair or Wagon Repair Shops. One Anglo-Indian has so 
far been appointed as a Train Examiner. 

(b) One time-expired Anglo-Indian apprentice of the Lillooab Shops was 
appointed as a Train Examiner. Government are not aware whether 
other qualified persons were availa.ble, but presumably the person c.on· 
sider t.o be best qualified was appointed. 

(IC) Orders have already been issued to the Divisional Superintendents 
to appoint in suitable posts qualified time-expired apprentices of the 
Lillooah Shops, if and when vacancies arise 

.An>OINTMENT OF APPRENTICES OF THE LILLOOAH, RAILWAY WO:RXSHOP. 

632. *1Ir. Bhuput Sing: (a) Is it a fact that all apprenticeswh.o have 
completed their apprenticeship training successfully from the Lilluoab 
workshop and were not provided with posts, are all on the waiting list in 
the workShop establishment at LHlooah? 

(b) If the answer- to part (a) be in the affirmative, will Government 
please state why Messrs. Smith. Sim, Platts, Gibbons and Nandi were 
appointed ignoring the cla;ms of senior a.pprentices of 1930? 

str Alan PUIOU: (a) A 'record is mainta.ined at Lillooah of all appren-
tices who liBya completed their training successfully at tha.t workshop. 

(b) I have callea for certain information and- will lays reply on the-' 
table. 
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AlTOINTMENT OF LILLOOAH APPRENTICES IN THE INDIAN Am FOBOB AT 
KABACHI. 

633. *Mr. Bhuput SiDg: (a) Is_it a fact that the Deputy Director, Rail-
way Board, had written to the Ag~nt, East Indian Railway, in n letter 
that he would see ways and'means to provide the trained apprent:ces in 
the Indian Air ]'orce w.ing of the Indian Technical and Follower C0rpS of 
the Indian Air Force, in Karachi? 

(b) If the answer to part (a) be in tbe a1Jln:rative, will Government 
be pleased tb state whether any in£ormation to tpir effect was given to 
e:/:-~pprentices? . If not, why not? J.' 

. Sir Alan P&I'IOD8: (a) and (b). I . would refer the Honourable 
Member to my reply to Mr. Amar Nath Dutt's question No. 1309, dated 
the 16th November, 1931, and might add that the Agent, East Indian 
Railway, was recently instructed to invite applications from apprentice8-
who may have left the railway after completing their apprenticeship during 
the preceding 12 months for consideration for certain vacancies about to 
Q.e filled. 

LnnTING THE NUMBER OF APPRENTICES IN THE LILLOOAH RAILWAY 
WORKSHOP. 

634. *1Ir. Bhuput Sing: (a) With reference to the answer to starred 
question No. 297 (c) of the 10th September, 1929, will Government be 
pleased to state VI'hether they have issued any detailed instruction in the 
matter of limiting the number of First Grade Bound apprentices in the East 
Indian Railwa;v Workshop, Lillooa.h? 

(b) If the a.nswer to part (a) be in the affirmative, 'will Government be 
pleased to lay a copy of the instruction on the table? 

(c) Will Government please state how many apprentices have been 
taken in 1930 and 1981? 

Sir Alan P&I'8OD8: (a) and (b). The attention of the Honourable Mem-
ber is invited to the reply given to parts (a) and (b) of a similar question 
No. 1310, asked by Mr. Amar Nath Dutt in the Legislative Assembly on 
the 16th November, 1931. 

(e) Three European or Anglo-Indian and three Indian apprentices were 
appointed for the Mechanical Department in 1930. As regards the year 
1931, no apprentices were appointed for the Mechanical Department, Six 
European or Anglo-Indian and seven Indians were appointed to be trainca 
as Train Examiners for the Operating Department. 

LIMITING 1'BB NUJlB:m~ OJ!' APPBBNTICES IN THE LD.LOOAH RAn WAY· 
WORKSHOP. 

635. *1Ir. Bhuput Sing: (a) Do Government propose to stop recruit-
ment of First Grade Bound apprentices in the East, Indian Railway Work-
shop, LilIooah, till all the apprentices are provided with posts? 

(b) If the answer to part (a) be in the negative, will Government 
please stat~ whaii endeavour is being made to provide the surplus e:/:-
apprentices . with posiadD the East Indian Railway .establishment? 
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Sir £Jan P&I'IOD8: (a) No. 
(b) No guarantee or promise of employment on completion of appren-

ticeship is given or implied by the Railway as it is impossible to say what 
vacancies will occur after the five year apprenticeship period. But when 
vacancies occur ez-apprentices are considered. 

APPOINTMBNT OF TBAINBD ~ENTICES ON RAn.WAYS. 

636. ·1Ir. Bhuput Sing: (a) With reference to answer to starred ques-
tion No. 472 (a) and (b) of the. 5th March, 1980, will Government please stat-e 
whether they have issued general orders applicable to an State-managed 
Railways relating to the recruitment, training, and appointment of appren-
tices after their workshop training? If not, why not? 

(b) If the answer to part (a) be in the affirmative, will Government 
please lay a copy of such order on the table? 

Sir .Alan Parsons: With your permission, Sir, I propose to reply to 
quest~.ons Nos. 636 and 637 together. These questions are in identical 
terms to questions Nos. 1312 and 1313 asked by Mr. Amar Nath Dutt in 
the Legislative Assembly on the 16th November, 1931, and I would invite 
the attention of the Honourable Member to the replies given to those 
questions. 

ALLEGED RACIAL DISCBDIINATION IN TRAINING OF ,ApPRENTICES AT 
JAMALPUR. 

t637. ·1Ir. Bhuput SIng: (a) Will Government please state whether 
Messrs. Smith and Sim were selected for heat treatment training at 
J amalpore and no Indian was given that chance? 

(b). Is it a fact that there were in the Lillooah Workshop Indian appren-
tices of sufficient education and training who could be selected for heat 
treatment training at J ama.lpore? ' 

(c) If the answer to part (b) be in the affirmative, will Government 
please stat~ whether they made any endeavour to select the apprentices for 
heat treatment training at JamalpOTe from among Indian apprentices as 
well? If not, why not? I 

(d) Will Government please state the reasons for not selecting the 
Indian apprentices and what were the grounds for selecting two Europeans 
and Anglo-Indians and what were their special qUi&lifications? 

(e) Will Government please state whether they propose to eelect 
apprentices in future for heat treatment training at J amalpore according 
to t.heir merits 'without any racial considerations or considerations of caste 
or creed? If Dot, why nOlt'? 

A1'POINTK'ENT OF .APPRENTrCES OF THE LILLOOA'B: RAILWAY WORKSHOPS. 

638. ·)[r. Bhuput Sing: Is it a fact that the reply givpn to starred 
question No. 467 of· the 5th March, 1930, is incorrect in se ·far IlS 
Mr. Panna Lal Banerji did not complete his training in 1929; and that 
only one Indian (Mr. A. Beg.) and five Anglo-Indians were appointed in 
the Lillooah Workshop? 

t Fo~ answer to this qllestion .U answer to question No. 636. 
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Sir Alan P&lBO.D8: It has been ascertained from the Agent, East Indian 
Railway, that Mr. Panna Lal Banerjee did actually complete his appreni;ice. 
ship onWth February, 1928, and not in 19~. Mr. Banerjee was on pro· 
bation from 1st March, 1928 to 31st January, 1929 and was appointed to 
a penn anent post on 1st February, 1929. Apart from him,one Indian and 
five Europeans or Anglo-Indians were appointed in the Lillooah Workshop 
in 19W. 

APPOINTMENT AND PROMOTION OF AN " OU'I'SInn " IN THE LILwOAH 
RAILWAY WORKSHOP' 

639. ·Jlr. Bhuput Sing: (a) Is it a fact that an outside! has been 
appointed as a mechanic in the Saw Mills, Lillooah Workshop, in the begin-
ning of this year On Rs. 3901 

(b) Is it a fact that the said gentleman is now officiating as Foreman 
in that shop 'I .. 

«i) If the answer to part (a) be in the affirmative, will Government 
please state why the cases of the mechanics who were in service or of the 
successful ex-apprentices who are still unemployed were not taken into 
consideration for this poet? 

(d) If the answer to part (b) be in the affirmative, will Government 
please state whether the case of the promotion of the Assistant Foreman of 
that shop was considered? If so, why was be not promoted, but an out-
sider employed a8 Foreman? 

Sir Alan P&rB0D8~ (a) It is a fact that an outsider was appointeu as a 
'Mechanic in the Saw Mills, Lillooah Workshops, on Rs. 350 per mensem 
.early in 1931. . 

(b) Yes. 
(c) and (d). A highly trained and experienced man was required to take 

the place of the Saw Mills Foreman and no one in the Lillooah Workshops, 
either European, Anglo-Indian or Indian, was considered suitable for it. 

TRANSFER OF THE WORKS MANAGER, LILwoAH WORKSHOP. 

640. ·1Ir. Bhuput Sing: (a) Will Government please state if there is 
any limit to the maximum period of time for which one gazetted railway 
officer is allowed to remain in the East Indian Railwav establishment, 
Lillooah? • 

(b) Will Government please state whether the post of Works Manager 
in the Lillooah Workshop is transferable or not? 

(c) Will Government please state for how many years the present Works 
Manager has been holding his post in the East Indian Railway Work-
shop, Lillooah? 

Sir Alan Parsons: (a') and (b). The attention of the Honourable Mem-
ber it; invited to the reply given by me to parts (a,) and (b) of a similar 
question, No. 1316, asked by Mr. Amar Nath Dutt in the Legislative 
Assembly on the 16th November, 1981. 

(c) The present incumbent of the post was appointed as Works 
Manager, Lillooah Shops, on 19th June, 1920. He was transferred to 
Dhanhad !1& District Carriage and Wagon Superintendent on 20th Decem-
ber, 1921, until 4th November, 1922, when he returned to Lillooah as 

II 
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Works Manager. He has held the post of Works Manager ~t Lillooab. 
since that date except from 18th June, 1926 to 6th December, 1926 when 
he officiated as Deputy Chief Mechanical Engineer, and from 14th Sep-
tember, 1924 to 30th November, 1924 and 6th March, 1928 to 31st October .. 
1928 when he was on leave. 

DANGER OF INFBGTION FROM TuBERCULOSIS IN THE NEW CENTRAL JAIL, 
MULTA.N. 

641. -Mr. S. O. KiVa: (a) Is it a fact that a number of "A" and "B" 
Class prisoners from Delhi have been transferred to the New Central Jail, 
Multan? 

(b) Are Government aware that a number of prisoners suftering from 
tuberculosis have been lodged in the same jail with these prisoners? 

.. (c) Will Government please state what is the number of prisoo8l'B 
, suffenng from tuberculosis in the New Central Jail, Multan? 

(d) Are Government aware of the manifest danger to the health of 
other prisoners by the retention of prisoners suftering from tuberculosis' 
Do Government propose to take immediate steps· to remove these prisoneza 
and to, isolate them in a separate jail? 

'!"he Honourable Sir lam •• Orerar: (a.) Yes. 
(b) Yes, but they are located far apart from each other. 
(c) The number was 118 on the 3rd February, 1932. 
(d) The separate jail for tubercular prisoners at Shahpur collapsed OB 

account of the floods of 1929. The Punjab Government have under their 
consideration plans for the construction of a new jail for such prisoners. 

PRoVISION OF FANS FOR PRISONERS IN THE CENTRAL JAIL, MOLTAN. 

642. -:Mr. S. O. Kitra: (a) Are Government aware that there is no provi-
sion for fa'!!!; for "A" and "B" Class prisoners from Delhi in the Centra.l 
Jail, Multa.n? 

(b) Do Government propose to take steps to provide fa.ns to "A" and 
"B" Class prisoners from Delhi lodged in the Central Jail, Multan? 

(c) If the Punjab Government are not prepared to provide these faci-
lities, do Government propose to order the return of Delhi prisoners to the 
District J aii. Delhi, and make necessary arrangements for fans for them 
during summer? 

'!"he Honourable Sir .Tame. Orerar: (w) Yes. 
(b) Not at present. 

I 

(c) The m~tter is under the consideration of the Chief Commission err 
Delhi, in consultation with the mspector-General of Prisons, Punjab. 

ALLEGED WRONGFUL DETENTION' IN PRISON OF HAB DBIAN SINGH 
CHANDIW ALA.. 

643. -lb. S. O. Kitra: (a) Are Government aware that one Har Dhian 
Singh Chandiwala. was sentenced under section 17A, Criminal Law Amend-
ment Act, in J Rnuary by a Magistrate in Delhi to pay a nne of Rs. 100 
or in lieu to undergt' imprisonment for one month? 
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(b) Will Government please state on what date the fine of Mr. Bar 
Dhian Bingh was realised? 

(c) Was Mr. Har Dhian Bingh l1'leasOO on the same date or not? 
(d) How long was Mr. Har Dhian Singh detained after the realisation 

of the fine, if so, under what law and on whose order? 
(6) U Mr. Har Dhian Bingh was detained for many days after the pay-

ment )f his fine, what action, if any, has been taken by Government If 
not, do Government propose to take any action against the authority res-
ponsible for this detentio~? 

fte Honourable Sir lames Orerar: «(II) Yes on the 14th January. 
(b) The fine was realised on the 2nd Febtuary. 
(to) No. 
(d) He was released on the 13th February. Owing to a reprehensible 

omission on the part of the A'hlmad of the Court no intimation had been 
sent to the Jail of the recovery of the fine to enable him to be released. 
earlier. 

(e) The Ahlmad foune! to be af fault is being punished. 

ALLl!:GED RoUGH HurDL1NG OJ' A WOMAN PmsONER. 

644. -Mr_ S. O. lIiva: (a) Has the atteniJion of Government been 
drawn to the issue of the Daily Tej, dated the 6th February, 1932, to- a 
reporl appearing on page 1, with regard to the arrest of Mrs. Desh Bandhu? 

(b) Are Government aware that Mrs. Desh Bandhu was rudely treated, 
insulted, and roughly handled by the police officer-in-charge who effected 
her arrest? 

(0) U so, will Government please state what action if any has been 
taken against the police officer in question? 

The BODourable Sir James Orerar: I would refer the Honourable Mem-
ber to the answer I ga.ve on the 29th February to Mr. B. R. Puri's 
question on the same subj~ct. 

WOMEN PRIsONERS TB.ANSFEB.B.ED TO LAHORE IN A TB:nm CLAss 
CoMPARTMENT. 

645. -Mr. S. O. II1tra: (a) Is it a fact that women prisoners were tranR~ 
ferred recently in a TIl class compartment to the Female Jail Lahore from 
Delhi unaccompanied by female escorts? 

(b) Is it a fact that the Bub-Inspector in-charge of the escort insisted 
on sleeping in the same compartment with the women prisoners? 

(0) Are G.overnment aware that during the last civil disobedience move. 
ment prisoners as a rule "Were sent in higher cl86s compartments accom-
panied by female escorts? 

. (d) Will Government please state why this praetice has been given up 
and whether. steps are proposed to be taken to transfer women prisoners 
6f the above type in lrigher class compartmelliJs accompanied by female 
escorts only? 

D 2 
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Tb,e ][o.a.ourable Sir James Orerar: (a) Yes. 
(b) The female prisoners, of whom there were eleven, objected to the 

head constable and constables travelling in the same compartment; but 
raised no objection to the Sub-Inspector doing so. No jail van was t~vail­
able, in which separate compartments are provided for prisoners and· 
escort. In this case, the carriage being an ordinary third class carriage, 
the whole escort should have travelled \\;th the prisoners. The Sub-
Inspector, however, decided to escort the prisoners himself and put the 
rest of the escort in the next carriage. 

(c) and (d). ·No. The ordinary practice ~ the UniW, Provinoel,~ 
Punjab, North West Frontier Province, Delhi and Aasam. is, I understand, 
to provide third class accommodation, but where suitable third class 
carriages with proper sanit4'l'y arrangements !U'e not available intermedia~ 
class accommodation is a.llowed. Prisoners 8o1'e permitted, however, to 

. travel with their escorts in a higher class, if they pay the total additional 
,costs. The usual practice is that female prisoners are accompanied by a 
female ward when there is only one prisoner. " 

CLAssrnOATION OJ!' WORN POLITIOAL PBIsomms. 

646 .• JIr. S. O. Jlitra: (a) Will Government please state how many 
women in Delhi have been convicted or arrested for non-violent political 
offences since the 1st of January, 1932? 

(b) Will Government please state how many of these women have been 
placed in the "0" clasS? 

(e) Are Government aware that during the last civil disobedience move· 
ment, a strong public protest was made against the classification of such 
prisoners in the ','0" class and that some women prisoners went on hungeT-
strike in the same connection" 

(d) Do Government propose to issue instructions that in fut~ no 
women political convicts guilty of non-violent offences should be placed in 
.the " 0 .. class? 

The ][oDOUr&hle Sir I .... Orerar: (/II) and (b). 51 women have so far 
been arrested in Delhi in connection with the civil disobedience movement 
and the Ord:nances. Of these 50 have been' convicted and 12 placed in 
"C" class. 

(c) I am aware that some women went on hunger strike in 1980 because 
they were classified as "C" class prisoners. 

(d) No, Sir. The women prisoners have been classified according to 
the rules and Government see no reason to exclude them from the operation 
of the rules. 

UNSTARRED QUESTIONS AND ANSWERS. 

CLDKS MAINTAINED ON THE FRONTIlDB OF NEPAL IN BENGAL Am) 
NORTH-WESTERN RAILWAY STAttONS. 

112. 'IIr. :N. B. Gun!&l: (a) Is it a fact that on the Bengal and North. 
We,stem Railway, a.t some sta.tions, situated near or at the boundary of 
Nepal, Frontier Clerks al'e maintained to take a. note of imports and exports 
ll'om and to the land of Nepal for the information of Government? 
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(b) If so, will Government be pleased to state: 
(i) whether these clerks are under the administration of that railway: 
(ii) whether Government have to meet the expenses for their main-

tena.nce; . 
(iii) if so, what sum of money Government have to spend towarda 

their maintenance; 
(iv) what is the number of such clerks: 
(v) what are the rates of their salaries; 
(vi) what are the other conditions of their servi~: aud 
(vii) whether their appointments are permanent? 

Sir .Alan Parsous: (a.) and (b). Statistics relating to the movement of 
oertain commodities are compiled by the Bengal and North-Western Rail-
way Administration at the principal stations along the Nepal Frontier 
under arrangements made with the Director General of Commercial Intel-
ligence and Statistics. It was agreed in 1925 that the Director General 
would pay the Bengal and North-Western Railway Rs. 300 per mensem 
for the compilation of these statistics, the actual arrangements to be made 
for obtaining the figures being left to the discretion of the Bengal and 
North-Western Railwav. Government have no information as to what 
these arrangements ar~. 

PBBssuu: ON RAILwh SUBORDINATES TO VOTE FOB A MUNICIPAL 
CANDW.ATE AT GoBAXllPUB. 

113. Mr ••• B. Gualal: (a) Are Government aware that the offices of 
the Bengal and North-Western Railway, at headquarters were ordered 
to' j)e closed after 2 P... on 2nd DeQeIDber, 1981, and a oircular was 
juued to ilhe ,taft residing in the Alinager Municipal Ward, Gorakhpur, 
to meet together ~ order to discuss positive means to return Pandit 
Krishna Gopal, a clerk of the Traffic Manager's office, in the election to the 
said ;municipality? 

(6) H 80, will Government be pleased to Btate: 
(i) the authority under which such orders could be issued and 

whether the authorities of the Railway could enter into the 
election campaign, bringing official pressure to bear upon the 
subordinates in a matter like this; and 

(ti) whether 81 number of clerks approached Ra,i Sahib Mr. Madhu-
sudan Das, President of the Bengal and North-Western 
Bailwaymen's Asaociation and stated to him their grievance 
against this official pressure and he communica.ted it to the 
Agent to the Bengal and North-West-ern Railwa;v requesting 
him to withdraw the orders? 

(0) If the facts as stated in part (6) (ii) are correct, will Government 
be pleased to state whether or not the orders were withdrawn? If not, 
why not? 

Sir .Alan :paqou: Government have no infonnation, but enquiries will 
be made. . 
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NON-ISSUE OJ' RAILWAY PASSES TO TJIB RBPRIISBNTATIVB OJ' THE .ALi:.-
INDIA. RAILWAYlIBN'S FBDBBATION. 

114. :Mr. 5. B. CJ1UlJal: (a) Are Government aware of the foUowing 
facts: 

(i) that the fourth half-yearly meeting between the representatives 
of the Railway Board and of the All-India Railwaymen's 
Federation was held in the 1st week of December, 1931; 

(ii) that Mr. Ram Prasad, Secretary, Bengal and North-Western 
Railwaymen's Association, was selected to represent the 
Bengal and North-Western Railwa.y employees at this meoting 
~nd his name was communicated along with those of others 
to the Railway Board by the Federation for grant of passes 
to enable him to attend the meeting; 

(iii) that the Railway! Board wired to the Agent, Bengal and 
North-Western Railway, directing him to issue the passes; 

(i .. ) th~t the pass~s were not issued and Mr. Ram Prasad did not 
attend the meeting as a protest against the non-issue? 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state why P8618es were not issued and what was the ca.use for 
misunderstanding? 

Sir .Alan PIIIIODI: (a) (i) to (iv). Yes. 

(b) Companies' railwa:ys are not bound to !t;sue free passes to repre-
sentat~ves of the All-India Railwaymen's Federation on such occasions and 
the Bengal and North-Western Railway had declined to issue free passes 
to non-railway delegates. The request to that railway to issue a pass in 
this case was made through a mistake but an arrangement has now been 
·entered into with the Bengal and North-Western Railway that free passes 
to the delegates over the railway will be issued by the Railway Board, who 
will however refund the equivalent fare to the railway. 

EDUOATION OF THE CmLDREN OF RAILWAY EMPLoYEES AT GoB.AXBl"UB. 

115. Mr. 5. B. Gunjal: (a) Has the attention of Government been drawn 
to: 

(i) the letter of the Secretar.y, Bengal and North-Western .Hail-
waymen's Association, Gorakhpur, dated November 11th, 
published in the daily issue of the Leade1', dated November 
17th, 1930, at page 7, in the column of "Letters to the 
Editor"; and 

(ii) the editorial comment in that connection, at page 8? 
(b) If the reply to part. (a) be in the affirmative, will Government be 

pleased to state what action, if any, has been taken in rega.rd to the fol-
lowing allegations as contained therein.: 

(i) that the Bengal and North-Western Railway Administration 
bave provided, for the educa.tion of children of their Indian 
employees, only one school teaching up to the 6th Anglo-

Vernacular class, at Gorakhpur; 
(ii) that the said school is situated about 2i miles off from the 

centre of the town; 
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(iii) that only 202 children of Indian employees have been able to 
take advantage of the school; 

(iv) that the majority of Indian employees, even at Gotakhpur, have 
not been able and are not in a position to derive any benefit 
out of this school;_ 

(v) that the head master of the school, although he is a graduate. 
yet gets only Rs. 40 per mensem; 

(vi) that the RaTIway contributes to this school only Re. 100, while 
it contributes to the school of children of European employees 
and Indian officers, Rs. 225; and 

(vii) that it has provided five schools, at !tiff ~rent centres, for the 
education of children of European employees? 

(c) If so, (i) what are the reasons for discriminations, and (ii) whether 
-:things have improved since then; if so, in what respects? 

(d) If the reply to part (a) be in the negative, what action do Govern-
ment propose to take to call for a copy of the paper under reference? 

Sir Alan ParSCllS: I have called for certain i,nformation from the Agent. 
Bengal and North-Western Railway, and will lay a reply on the table in 
due course. 

_AGIIS OF WORJOOlN 8UPEBANNUA.TBD ON TlIB BUGAL AND NORTH-WESTERN 
RAILWA.Y. 

116. Mr. If. B. G1IDj&l: (a) Has the attention of Government been 
.drawn to the following facts : 

\ -

(i) that t.he Foremen of the Loco. and Carriage Workshops, Gorakh-
pur, Bengal and North-Western Railway, prepared different 
lists of workmen in 1925, showing ages of batches to complete 
55 years of age earlier than they would have actually attained 
that age; 

(ii) that some of the workmen concerned appJ:oached the authorities 
to challenge the correctness of the lists and that they were 
referred to the Principal Medical Officer of that Railway (Col~ 
Masson, I.M.S.); 

{iii) that the Principal Medical Officer examined them in April, 
1930, and granted certificates in regard to their ages varying 
from 40 years to 53 years then; 

'(iv) that in disregard of the certification of ages by the Principal 
Medical Officer, the lists prepared by the Foremen were 
approved of and the workmen concerned were definitp-Iy 
ordered to retire from the 1st July, 1931; 

{v) that the workmen concerned approached the Bengal and North-
Western Railwavmen's Association who referred their case to 
the Agent of th"e Railway, for the first time, on the 22nd 
August, 19~O, forw~g a copy of _the same to the Railway 
Board and subsequently despatched a number of reminders, 
but to no effect; 

{vi) that failing to receive a. reply, the Association had to approach 
the Government of India with their case in this respect, men~ 

., tioning the above facts and praying for the appointment of 8. 
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Oourt of Inquiry, under the Trade Disputes Act, resulting in 
an inquiry being held by Government and admission by the 
Bengal and North_Western Railway Administra.tion that the 
ages of the workmen concerned, as certified by the Principal. 
Medical Officer, were accepted and that no action was being 
taken to discharge them on the 1st July, 1981; 

(vii) that about six months only after this those men were again 
given notice on the 1st December, 1931, for discharge, on 
account of reduction of staff, with effect from the 1st Jan-
uary, 1932; 

(viii) that the Benga.} and North-Western Railwaymen's AB&Qciation' 
again referred their case to the Agent stating their intention 
of approaching the Government of India under the 'rrade 
Disputes Act; and 

(ix) that subsequent to this reference to the Agent, those men who 
were still in service were called for by the Loco. Carriage 
Superintendent and granted extension, for various periods of 
time, but not in keeping with the ages certified by the Prin-
cipal Medical Officer, with the exception of five who were 
discharged on the 1st January, 1932? 

(b) Will Government be pleased to state whether they propoEle to inter-
Tene in the matter of granting extensions of service to certain workmen. 
of the Bengal and North-Western Railway in accordance with the ages 
certified by the Principal Medical Officer? If not, why not? 

(0) Are Government aware of the fact that the Bengal and North-
Western Railwavmen's AssoQiation have resolved to refer the maiter to 
Government under the Trade Disputes Act? 1£ so, have Government 
received a representation? 

Sir Alan Parsons: Government are aware that the matters referred to· 
in items (f) to (vi) of part (a) of the Honourable Member's question formed. 
the subject of an application made by the Bengal and North-Western Rail-
waymen's Association to Government for the appointment of a Oourt of 
Inquiry under the Trade Disputes Act, b~t as regards the resti of the ques-
tion they have no information, except for statements made in a further 
representation wh~ch has been received from the Association and which-
is under considemtion. 

REPORT OF DE ROYAL OOIDlI88ION ON LABoUB. 

117. JIr. :1'. :a.. GUDjal: Will Government be pleased to state: 
(a) what action is being taken by them on the Report of the Royal' 

Commission on I~abour in India; and 
(b) what they are going to do with the recommendations contained 

therein? 

'!he Honourable Sir .Joseph Bhore: (aI) and (b). A large number of the 
recommendations of the Oommission involve action by authorities other 
than the Government of India. The attention of Local Governments has 
been drawn to those recommendations which require pro~ciaJ action and 
they have been asked to bring to the notice of public bodies, employers and 
their organizations and trade unions the recommendations which ar&' 
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addressed to them. The recommendations which are addressed 
primarily to the Government of India are being examined as 
expeditiously as possible. The Government of India have already laid 
before the Assembly in the present session two Bills based on the Com-
mission's recommendations and I hope to introduce two more Bills before 
the session ends. The Government of India have pa.ssed orders on the 
recommendations relating to Labour in public works and they have made 
references to Local Governments or other authorities on several subjects, 
including employers' liabil!d;y legislation, workmen's compensation in agri-
culture, the recruitment of seamen, and factory stat·istics. The recom-
mendations relating to a number of other questions .ar: at present under 
examination.. I 

APPLIOATIONS FOR APPOINTMENT OF TRIBUNALS UNDER THE TRADE DISPUTES 
ACT. 

118. Kr.:N. B. Gunj&l: Will Government be pleased to state: 
(i) how many applications have been filed with the Government of 

India for appointment of tribunals under the Trade Disputes 
Act since its enforcement; 

(ii) how many of them were from Labour Unions; 
(iii) how they were dealt with; 
(iv) how many and which were rejected; and 
(v) ,vhat were the reasons for rejection, If any was rejected? 

The HODourable Sir ,Joseph :ahore: (i) Six. 
(ii) All. 
(iii) and (iv). One application for the appointment of a Board of Concili·· 

ation was granted, and in another case, where a labour organization applied 
for a Board of Conciliation, a Court of Inquiry was appointed. Four 
applications were rejected; they were hom the following organizations: 

(1) Bombay, Baroda and Central India Railway Employees' Union, 
(2) North Western Railway Un.on, 
(3) Bengal and North Western Railwa~'Dlen's Association, and 
(4) All-India Railwaymen's Federation. 

(v) The Governor General in Council did not consider that the nature 
of t-he trade d$putes alleged in these four cases justified reference to a. 
tribunal under the Trade Disputes Act. I 

INsTITUTES FOR EUROPEAN AND INDIAN BTAFF ON THE BENGAL AND NORTH 
WESTERN RAILWAY. 

119 .. Mr .... B. Gunjal: (a) Will Government be pleased to state 
whether m the Bengal and North Western Ranway institutes are provided 
for Indian, and European statl? If so, how many are for Europeans and 
how many for Indians? . 

(b) Do the Railwav Administrations contribute Rnv fund towards their' 
maintenance? If so, how much to the Indian institutes and how much to 
the European institutes? 

(e) If ~ontr}bu~ions to the European institutes are higher than those-
to the IndIan mstlt-utes, what· are the reasons for this discrimination? 
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(d) Is there any scheme under consideration for extending the provision 
of institutes for Indian stai: and workers ? 

(e.) Are Government in communication with the Railway Administra-
-tion on the subject? 

Sir Alan Parsons: I have called for certain information and a reply will 
he laid on the table in due course. 

ACCOMMODATION FOR CLERKS IN THE AUDIT OFFICE, BENGAL AND NORTH 
WESTERN RAILWAY. 

120. IIr.:N. B. Gunj&l: Will Government be pleas~d to state: 
(a) whether they are aware that accommodation for clerks in the 

Audit Office of the Bengal and North Western Railway is 
congested; and 

(b) what is the number of clerks employed therein? 

Sir Alan Parsons: Government have no information, but I will bring 
the Honourable Member's question to the notice of the Agent of the 
Bengal and North Western Railway. 

MA.:8KBBS EMPLOYED IN THE BENGAL AND NORTH WESTERN RAILWAY. 

121. 1Ir. :N. B. Gunlal: (a) Will Government be pleased to state: 
(i) how many markers are employed with the Bengal and North 

Western Railway; 
(li) what is their maximum pay; 
(iii) how many receive the maximum pay:; 
(iv) how many were promoted as Assistant Goods Clerks during the 

last two years; and 
(v) whether they are eligible to gratuity and provident fund benefits; 

if BO, how many of them got gratuity during the last five 
years and how many enjoy the provident fund benefit? 

(b) Is it a fact that they are literate and are engaged to work as 
clerks? 

( c) Is it not a fact that marking of goods is being done by the illiterate 
staff of the stations? 

Sir Alan Parsons: I have called for information from the Agent of the 
Railway and will reply to the Honourable Member's question when it is 
received. 

RECRUITMENT AND PRoMOTIONS IN THE BENGAL AND NORTH WESTERN 
RAILWAY WORKSHOPS AT GORAKHPUR. 

122. Kr. :N. B. Gunlal: (a) Will Government be pleased to state: 
(i) whether in the Bengal and North Western Railway Workshops 

at Gorakhpur, vacancies caused by resignations and remov~ 
from employment were not filled up; 

(ii) how many workers resigned or were removed from employmen. 
during the last four years; 
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(iii) how many workers were recruited during the same period; and 
(iv) if vacancies were not filled up, how work is being managed? 

(b) How were workers employed during December, 1930? 
(0) How many workerEi got illcrements in their wageS" during 19301 
(d) What was the total sum of. increments given in the wages of work· 

'shops' workers in the same year (1930)? 

Sir Alan Pa.rsou: Government regret that they cannot undertake to 
collect the infonnation required as it would entail a disproportionate ex-
penditure of time and labour. 

W OBJUNG HOURS OF THE BENGAL AND NORTH WESTERN RAILWAY STAFF. 

. 123. Kr. B. B. GUllJal: Has the. attention of Government be.en drawn 
to a letter No. 33/90, dated 23rd May, 1929, of the Secretary, Bengal and 
North Westem Railwaymen's Association, addressed to P. R. Rau, Esq., 
the then Financial Commissioner of Railways, criticising the reply given to 
unstarred question No. 340 in the Legislative Assembly on the 18th March •. 
1929, and making certain suggestions relat~ve to the working hours of the 
-Bengal and North Western Railway staff? If so, what action Government 
was pleased to take thereon? 

Sir AlaD ParsoDB: A copy of the letter referred to was forwarded to the 
Agent, Bengal and North Western Railway, and his reply to the critiCisms 
of the Secn;tary, Bengal and North Western Railwaymen's Association 
showed that no action by Government was called for. 

LEAVE FOR SUBORDINATES OF THE BENGAL AND NORTH WESTERN RAILWAY. 

124. Kr. B. B. G1Uljal: (a) Are Government aware that a sufficient 
number of relieving staff is not maintained on the Bengal and North 
-Western Railway? 

(b) Are Government aware· that leave is hardly granted to the Rubor-
. dinate staff on the Railway and they are seldom allowed to avail them-
selves of the leave even if it is granted? 

Sir Alan Parsou: I have called for infonnation from the Agent, Bengal 
and North Western Railway, and a reply will be laid on th~ table in due 

. course. 
REPORT OF THE R~WAY RETRENCHMENT SUB-CoJDl1TTEE. 

125. Kr. B. B. Gunjal: (a) Will Government be pleased to state if 
their attention has been dra.wn, to paras. 27 to 32 of the Report of the R8il. 
way Retrenchment Sub-Committee of the Retrenchment Advisory Com-
mittee? 

(b) If so, will Government be pleased to state if any aetion has been 
taken to give effect to the Sub-Committee's recommendation? If sO to whal 
extent? If not, why not? 

Sir Alan Paraou: (a) and (b). I would refer the Honourable Memoer 
to the statement circulated to all Members of the House on the 4tli 
Novemb~r, 1981, and also to the statement eireulated with the Budget 
papers showing the further action taken. 
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SEPA.J1A.TION OF AUDIT AND AOCOUNTS DEPARTMENTS OF STATE RAILWAYS. 

126. Ill ••. B. Gunlal: (a) Will Government be pleased to state if 
by separation of the Audit and Accounts Departments of State Railways, 
the working expenses of the Railways have been increased? 

(b) If so, will Government be pleased to state the actual increase in 
1930-81 over the figure of 1928-29? 

(0) In view of the financial stringency through which the Railways are-
passing at present and with a view to strict economtcal working of the Rail-
ways, do Government propose to amalgamate the two Departments as 
recommended by the Railway Retrenchment Sub-Committee? If not, why 
not? 

Sir Alan ParsoDB: (a) The separation of Audit and Accounts ;Departm'ent 
on State Railways is one but not the only nOr the most important reason 
for the increase in expenditure on Audit and Accounts. 

(b) The total expenditure on Audit and Accounts on Ib'tate-managed 
raiJways in 1928-29 was Rs. 79,30,000 and in 1930-31 Rs. 92,60,000. 

(0) It is not quite correct to say that the Railway Retrenchment Sub-
Committee definitely recommended the amalgamation of the two depart. 
ments. Their recommendation was that, unless the total cost of the 
Accounts and Audit organisations was reduced by a certain extent, the 
question of amalgamation should be taken up for cOll8ideration. The 
whole question is at present under the consideration of Government, but, 
as the Honourable Member will have observed from the Budget papers, 
the cost of the Accounts establishments has been reduced. 

PuBLICITY DEPARTMENT OF THE EASTERN BENGAL RAILWAY. 
127. lIr. B'. B. Gunial: (a) Will Government'be pleased to state if 

th~ Publicity Department of the Eastern Bengal Railway is now workiDI 
at a loss? 

(b) If so. is it the intention of Government to curtail the expenditure of 
that Department to fit in with the income derived? 

Sir Alan Parsons: (a) It is not practicable to estimate the return from. 
expenditure on publicity. 

(b) In view of the need for economy, the Agent, Eastern Bengal Rail-
way, has reported that he has budgeted for an expenditure on publicity for 
1932-33 of Rs. 51,000 as against Rs. 91,000 spent in 1930-31 and :as. 61,000 
which is estimated as the expenditure for 1931-32. 

COST OF THE EASTERN BENGAL RAILWAY SUPPLElI/IENT TO THE INDIAN STATE 
RAILWAY MAGAZINE. 

128. Mr. •. B. GlJDjal: Will Government be pleased to lay on the te.ble 
a statement showing separately the actual expenditure inmn-red and the 
actual income derived in conducting the Eastern Bengal Railway Supple-
ment to the Indian State Railway Magazine for the years 1928-29, 1929·80 
and 1980-31? . 

Sir Alan PInJOD8: Informat,ion is available only for 1930-31, when the· 
expenditure was Rs 11,405 and the receipts Rs. B,98]. 
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CUTS IN PAY OF R.uLWAY EKPLOYBES. 

129. JIr. N. B. Gunlal: (a) Has the attention of Government ,been 
-drawn to paragraph 184 of the.RaiJlway Retrenchment Sub-Committee's 
Report regarding cuts in pay 1 . 

(b) If so, will Government be pleased to state why instead of giving 
effect to the graduated cuts in pay 88 recommended by the Sub·Com-
mittee, the Railway Board have ordered a 10 per cent. cut in the pa.y of all 
Railway employees drawing above Rs. 88/5/41 

Sir Alan Parsons: (a) Yes. .. 
(b) A cut of 10 per cent. in the pay of railway employees drawing above 

Rs. 83-5-4 per mensem was ordered by Government as in their opinion 
'the rate of the cut should be uniform in the case of sueh employees. 

THE MOODY -W ABD AND CREw SYSTEJlS OF TICKET CmIoJaNG. 

130. JIr. N. B. GunJal: (a) Will Government be pleased to sta~ if 
the "Moody" and "Crew" systems of ticket checking are in fo~e side 
by side in the East Indian and Eastern Bengal Railways? 

(b) If so, will Government be pleased to state brie1ly the relative 
-financial aspect of the two systems 1 

Sir Ala.n PIl8OD8: (II) On the East Indian Railway the system of 
checking tickets is that recommended in the Moody-Ward Committee's 
'Report. On the Eastern Bengal Railway, on certain sections, a mocilllecl 
form of the crew system is in force, and on others, tickets are checked 
at stations by Ticket Collectors, and on some trains, by Travelling Ticket 
Examiners. 

(b) It is not practicable to estimate the financial effect of either system, 
but the more intensive the check of tickets in trains the greater is the 
revenue realised. Both the crew system and the system recommended 
by the MOddy-Ward Committee are forms of intensive checking, differing 
in degree. 

RETRENCHMENT OF SUPERIOR OFFICERS ON STATE RAILWAYS. 

131. 1Ir ...... flunlal: (u) Will Government be pleased to' ptate 
whether it was the intention of the Government of India, Railway 
Department, Railway Board, to retrench one hundred surplus superior 
officers from all the State Railwa.ys due to the economic crisiEl1 

(b) If so, will Government be pleased to state how many sup~rior 
officers from each State Ra.ilway ha.ve so far been retrenched and when 
Government propose to retrench the balance of surplus officers? 

(c) Will Government be pleased to state how many superior officers 
have been recruited in State Railwavs and what are the reasons for the 
l'ecruitment of superior officers? Is· it a fact tha.t a large number of 
subordinate employees have been retrenched due to the severe 
-economic crisis through which the Indian Rajlways are passing at prl'sent? 

Sir Alan Parsons: (a) No; the intention was to reduce the gazetted 
cadres of thE: State-managed ra.ilways by that number and to discharge 
surplus officers only to the extent necessary to bring e.ctuals down to the 
reduced sSrength of the cadres. 

(b) A statement giving the available information is laid on the table. 
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(0) The recruitment for the year 1981-32 is 19,-nine by promotion and 
ten by ~ruitment . 

. A considerable number of subordinate employees has had to be dis-
charged; but Government cannot commit themselves to a complete sUS-
pension of fresh recruitment for the superior services though such recruit-
ment will in present circumstances be made on a restricted scale. 

Railway. 
Eattem Bengal 
F..ast Indian . 
Great Indian Peninaula 
North Western 
Burma • 

No. 
6 

1l 
7 

15 
3 

APPOINTMENT OF MEuEBS OF MINORITY ColIOrIUlIlTlES IN THE RA.ILWA.Y 
MAIL SERVICE. 

132. :&at Bahadur LaJa Brtj KIshore: Is it a fact that the Superin-
tendent, Railway Mail Service A. DlvJision issued a memo. on 27th J anu-
ary 1931 to the effect that all vacancies, either acting or pennanent, 
should go to members of minority communities 1 Is it in contravention 
of the orders issued by the Director General of Posts and Telegraphs in 
one of his G. Os. in November 19271 If so, what action has been taken 
by the Department 1 

The Honourable Sir J'oseph Bhore: The information wanted by the 
Honourable Member in the first part of his question has been called for 
and when i~ is received a reply to the whole question will be placed on 
the table of the House. 

STATEMENT OF BUSINESS. 

The Honourable Sir George Rainy (Leader of the House): With your 
permission, Sir, I desire to make a statement as to the probable course 
of business in the week beginning Monday, the 7th March. That day 
has been appointed by His Excellency for the presentation to the Legisla-
ture of the General Financial i5'tatement. In order to give Honoursble 
Members time to study the Statement, it is proposed, Sir, that on the 
conclusion of the delivery of the Statement you should adjourn the House 
to Wednesday, the 9th. That day and the following day have been allotted 
by the Governor General for the general discussion of the Financial State-
ment. Subject to your direction, Sir, the House will sit for the transaction 
of Government business on Friday, the 11th and Saturday, the 12tli. 

On Friday, the 11th, the following programme will be brought forward; 
I. Motions for the election of members to: 

(1) the Standing Finance Committee, 
(2) the Standing Committee on Emigration, 
(3) the ib'tanding Finance Committee for Railways, 
(4) ,.the Central Advisory Council for Railways. 
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II. The Railway Supplementary Demands will next be presented. 
III. These will be followed by the making of motions for leave to' 

introduce- _ 
(1) a Bill to continue the Salt (Additional Import duty) Act, 1931, 
(2) a Bill to provide funds to enaole Government to continue wireless--

broadcasting , 
(3) a Bill to amend the Merchant Shipping Act, 
(4)" a Bill to amend the law relating to Assatti. Jqbour. 

IV. ~hese will be followed by motions to 1;ake Bito consideration au4. 
pass-

(1) the Bengal Criminal Law Amendmen~ (Supplementary) Bill,.. 
as reported by Select Committee, 

(2) the Foreign Relations Bill, as reported by Select Committee. 
On Saturday, the 12th, the election will take place for therem~ 

vacancy on the -Standing AdviSOry Committee of the Department of 
Education, Health and Lands. Thill will be followed by any business left 
over from Friday's list and, on the conclusion of that business, motions will 
be made-to take into consideration and pass the Bill providing protection. 
for the sugar industry as reported by the 5'elect Committee. 

THE RAILWAY BUDGET-LIST OF DEMANP-S-concld. 

DEMAND No~ I-RAILWAY BOARD-Concld. 
Future of the Railway Board and the Oon.titutian.al A'pect--concld. 
Mr. President: Further consideration of the cut motion of Hr. Banga. 

Iyer. 

lfr. ]t. Ahmed (Bajshahi Division: Muhamm.. Rural): I!I1D 
grateful to you for gi.ving me I1n opportunity to speak on this cut motIon_ 
of Mr. Banga Iyer, who has raised the question of the future of thE' Rail"., 
Board and the constitutional aspect in connection with it. I myself 
absented myself on last Tuesday, Wednesday and partly on Thursday, 
which is supposed to be very inauspicious to the Hindus in my part of 
the country, but the lengthy speeches convinced me that there must be 
some irregularities or something extraordinary, for this subject to come 
up for discussion in this House. Though my friend was not foupd in the 
_same bed as Sir Henry Gidney, yet he was caught in the trap. Whatever 
that may be, I take the cue from the discussion which is taking place at 
the Viceregal Lodge, about Which we are supposed to know nothing. It 
was raised by Mr. BenthsJI, who by an irony of fate or accident, got into 
the Round Table Conference. He is the Burra. Sahib of Bird and Co. Mv 
friend, Mr. Claw, who is sitting in front of me representing Government,' 
also knew something about him, and along with Mr. Benthall there were 
several Europeans representing several big firms in Calcutta. They were-
witnesses before the Royal Commission on Labour. You, Mr. President, 
cannot have forgotten those people who were examined and cross-examined 
l:>efore us. It was myself who cross-examined the contractors, middlemen, 
the blood suekers and the profiteers, who make some profit out of the 
income of the poor la.bourers of this country, the hewers of wood and the· 
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[!Mr. K. Ahmed.] 
~aw;~ of. water; who earn their pittance by the sw~~t of their brow. 
My !rielld, Mr. Mody, Sir, represents the millowners of Bombav and he 
is one aIDong the elected Members of this Assembly numberina lOS or 
104. of wnIl"b he is only one. NoW) he is supposed to be an electel:Member 
voicing the opillion of a handful of millowners. and there arose a situati0n 
yesterday in whlCb there was a good combinatIon on this side of the House; 
and my friend who always answers these questions baid that "Certaiah'. we 
are not. going to give any controlling power in the future constitution of 

·the Ra.Uway Board to the representatives of the third class passengers". 
Sir, I understand the income from the third class passengers which flows 
into the pockets of the Ra.ilway Board or the Railway Department of the 

·Government of India comes to about 35 per oent. 

Dr. Ziauddin.Ahmad (United Provinces Southern. Divisions.: Muham-
~adan Rural): 90 per cent. 

1Ir. K. .AJamed: That is the percentage of third class passengers. I am 
a practical man. 35 per cent. I think; I have got the figure right from 
the Labour Member; 35 per cent. of the tota.l income from the trains •. 
My friend, Dr. Ziauddin Ahmad, has got .the wrong figure. Now 
Mr. Aggarwal was wondering what was the underlying policy in bringing 
forward such a motion and token cut as that initiated by Mr. Ranga lyeI'. 
Kow I may tell you without any fear of contradiction, after giving you the 
figure of 35 per cent. of the total railway income, the rest of the population 
of India among the masses called the agriculturists comprise 85 per cent .• 
and. Sir, from their pockets the Railway Deparlment make about 40 per 
cent. of their income; and therefore the major portion, 75 per cent. of .the 
nett income comes from them; and leaving this 25 per cent., a fraction 
of which only comes from the pockets of the owners of the cargoes Or ROOds 
represented by -Mr. Mody's constituency of mill owners and, Sir, be hope-
lessly failed to define who are the "first class politicians". He had not 
flbe eour.age --i;El- tell 116 who are the fi1'st class politicians who should be 
represented Oft the Railway Board of the future. 

1Ir. H. P. JIody (Bombay Millowners' Association: Indian Com-
'meroe): I know who the third class politicians are. 

1Ir. It. Alll:ud: Now, Mr. Ranga Iyer had to criticize the speech and 
had to bring in a proposal for a new Railway Board and that was his con-
jecture,-instead of saying straight what difficulties the Railway Board 
have brought into this country, instead of telling Us how many strikes they 
have provoked in every month and sometimes on almost every day, dis-
locating the railwB.Y lines. stopping passengers transferred from one place 
to the other, taking the water down from the engine. The.t is the situation. 
But Mr. Benthall in the other building, the Viceroy's House, has been 
preparing the ground for securing his own bread by saying that now-a.-da)"s 
Bird &; Co. ha.ve not got enough income. t·he mills are running idle, the 
workers are not doing their work, and, Sir, the profiteers are not making 
any profit. (Laughter.) He is trying, Sir, un~er the shade of th~ Govern-
ment and the Railway Board, te· make somethmg out- of the cool1e supply 
for a particular railway compa.ny, and so on. Now though these persons 
are not true elect.ed representatives of the people of this country, never-
theless by the patronage of the Viceregal House or of the Secretary of 
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State they have got on to the Uound Table Gonference,-and, alas, Sir,. 
the result of the Rouru:! Tablo Conference, it seems to me, may end in 
nothing but smoke. Sir, I am not a Brahmin or a member of a superior 
caste of the Hindus but I am a wootical man (Hear, hear), and my feet 
are guided by the unfaltering light of experience; and if you will allow 
me, Sir, to take my stand upon the sayings of the great practical men, 
.1 can tell you at once that the so-called Feneration would be a net work 
which the spiders are weaving all round,-and who are selecting such poli-
ticians on committees as do not represent the copntry? (Laughter.) I 
want to ask about one of these provinces, for example, :3engal,-have they 
s~lected any right man'? ,'f' 

Now in connection with this token cut of Rs. 100 the politicians are all 
scattered, so that the Government might IlIDuggle water from the desert 
of the Sahara. Some people are in jail; the picketing of the European 
cloth sholl goes oli; the supply from the mills is stimulated, and all this 
fight between Mr. Mody'e tnillowners and the Lancashire millowners, who 
.re represented by my Honourable friends QtI my -right, goes on, and 85 
per cent. of the masses of India are in trouble, because the trouble has 
·come o~er there on account of the differences between these self-interested 
people on both sides . . . . • 

JIr: President: Will the Honourable Member pie sse say what is the 
relevancy of his remarks to the subject of the Railway Boal"d? 

,Mr. It. Ahmed: Sir, the subject is the future constitution of the Rail-
way Board, the constitutional aspect ..... 

Mr. Prealdent: Yes, the constitutional aspect a8 affecting the Railwa, 
Board. 

m. 1[. AJuud.: Yes, Sjr, it is the self-interest, it is the money and 
it is a Department of the Government of India that has wasted all the 
substalicA of the politicians to-day on the floor af this House, and tha.t is. 
ihe relevancy. It is not myself who has come fotward to propose bringing 
forward this token cut, but it has come up, Sir, surreptitiously all of a 
sudden through the agency of my friend, Mr. Ranga Iyer, who as it was 
found acted in the same way as Colonel Sir Henry Gidney, my Honour-
able friend; and it is on that ground that I made interjections yesterday, 
and my friend, Mr. Arthur Moore's paper has reported it to-day, Bir, and 
it is part and parcel of the debate, though it is not yet admitted by you 
officially, and there will be railway strike after strike if you are not carefu! 
in constituting the Railway Hoard of the future. It is not one Mr. Hayman 
or two or my friend, Sir Alan Parsons, who can save the situation. That 
being the position, I do not know how far the matter will be successful 
with regard to the attempt made by Mr .. Benthall, whose cloak has fallen 
on Mr. Ranga Iyer and Sir HeJlry Gidney. (Laughter.) Well, Sir, we 
had yesterday about seven or eight speakers. I did not come here at all 
the last few days. I absented myself for two previous days because I 
neglectell it, seeing the atmosphere on the floor of this House,-for instanc~, 
there are people who do not in practice represent their constituencies, and 
w hoha.ppen to be here bv some accident, and who do not discharge their 
duties at all. Sir, it is Q great pity that the interests of the masses are 
neglecteg like this. Sir, I was myself instrumental in t.he passing of a 
ResO,lution in this Assemblv in the year 1923, by virtue of which to-da.y . ~ . 

U 
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the G. I. P. and the E. I. Railways were taken over by the State, on 
acoount of which I feel sure the country will be benefitild. The Com-
pany-managed railways were conducted by officers who were living in 
London, and nobody was able ·to approach them. They had only a 5 per 
cent. interest, and the remaining 95 per cent. was represented by the 
masses of this country, and the Government was the benefactor on behalf 
of these poor masses. When Government have taken over the charge of 
these railways, Mr. Benthall has suggested in the Round Table Conference 
that they should go back to the previous arrangement. Sir, it is feared 
that the declaration of 1917 and other royal pronouncements which have 
been made from time to time are going to be withdrawn for the sake of '3, 

handful of people. If the Government are here simply to hea.r the opinion 
(If the people of this country by means of this Legislature, I!.ay I ask 
Government how far they have shown their good-will in the matter of 
administering the railways of this country? If they say that their inten-
tion was a good one, then they ought not to have accepted the suggestion 
-of the Round Table Conference, the representatives of which were not 
elected by this country. None of them could speak on behalf of the 
country. Most of them went in by the back door. Sir, in the year 1928 
when 'the 7 members, leaving out for a second Sir John Simon, the 
Chairman, came to this country they passed a Resolution. But the'Simon 
Commission lost the trend pf their line of action, which was enunciated 
in their letter of the 7th February, 1928. Sir John Simon, who is a great 
lawyer of England, wrote a letter to Lord Irwin and his Lordship's spe~h 
of yesterday at· Oxford has given palpitations to our friend Mr. Benthall. 
Sir, inst.ead of acting according to the issues that were framed by the 
Chairman himself, Sir John Simon went back on his own decision. He 
said that he would see that the Members of this representative HousE.' 
were elected by one transferable v.ote, and after his arrival, he found that 
this Assembly had nothing to do with his Commission and everywhere he 
faced the flags saying, "Go Back Simon", because the people were not 
satisfied with his Commission. 

Kr. President (The Honourable Sir Ibrahim Rahimtoola): Order, order. 
The Chair regrets to be obliged to interrupt the Honourable Member again. 
The Honourable Member is a distinguished lawyer and as such knows per-
fectly well what is relevant and what is not relevant. May I ask the 
Honourable Member to be good enough to restrict himself to the issue that 
is now before the House and to make all the observations he may have 
to make in regard to the issue of the Railway Board and its future 
constitution? 

Kr. X. Ahmed: I am very much obliged to you, 'Sir, for reminding me 
again and again, but I have had sleepless n,ights and had to consider agam 
and again what speech I was going to make to-day. Sir, it is not only 
myself who is having sleepless nights, but there are millions and millions 
of people of India who are also having sleepless nights. I may tell you, 
Sir, that the remarks that I am ma.Iring are quite relevant. I may not 
be relevant according to the Eyidence Act or the Civil Procedure Code 
but I am sure I am relevant according to the common sense point of view: 
'l'be subject is so vast tha.t I can be a.lways sllre of being relevant. 

Sir, a grea.t mistake was made by this distinguished lawyer, 811' 3' obn 
Simon, because he wanted to take the people of India. into his eonfidenee 
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tlnd they refused. As the Resolution was passed, Sir John Simon had 
to feel his ground. None of my friends either in the Assembly or outside 
it was satisfied with the state of affairs. Sir, some Provincial Govern-
ments also passed a Resolut.ion saying that they had got everythmg to do 
with the Simon Commission. but- some said just the reverse. Therefore, 
instead of taking the matt,er by the front door it was taken by the back 
door. But neither the back door intruders nor those who came by the 
front door found their passage out. Now, the Simon Commission have 
written out their Report. But what is the result? The Railway Board. i" 
-certainly a· subjellt for reform. We were told that a good many mce 
things would be done by this Railway Board, but lor..: at the poor people 
in Bengal. I represent a constituency, Sir, where two-thirds are Muham-
madans, and we had expected that we would get a sufficient number of 
posts according to our numbers. But I was shocked to read in the papers, 
because I did not come to the Assembly on last Tuesday and Wednesday, 
that it was pointed out by my friend Sir Abdur Rahim that there are on~y 
two Muhammadans from Bengal in the whola of the Government of India 
Secretariat. I am afrain, Sir, that the Government of India officials have 
forgotten t~e declaration that was made by Lord Reading in the year 1925. 

My Honourable friend, Mr. Mody, was speaking yesterday about what 
the future of the Railway Board is to be. Its constitution should be 
So framed that the interests of the people will not suffer and its affairs 
so administered that it will be worth while to retain that body. I had 
the honour of going through the three vohImes of Mr. Hassan's Report. 
This Special Officer was appointed to report on the representation of the 
minority communities in the railway services. As a matter of fact the 
Reports are disappointing and we should consider the money spent on 
this Special Officer is wasted because none of the people for whose benefit 
he was appointed derive any benefit from the Report. We, by a majority, 
appointed the Honourable Member for Labour, I mean Mr. Hayman to 
look after the interests of l-abour on the railways. Now the question is 
whether the Railway Board should be in future in the hands of the 
representatives of the people of this country or whether it is going to 
be administered by indigenous people or by commercial people, or by 
people brought from outside with a view to bring contentment and 
happiness to the people of this country. The cut motion of Mr. Ranga 
Iyer purports to discuss the future of the Railway Board and its consti-
tutional 'aspect. My Honourable friend, Mr. Ranga lyer, has not mention-
ed any grievance against the officers in the Railway Board nor against 
the establishment. If he is dissatisfied with the present staff of the 
Railway Board, how is he going to replace them? Does he mean to sU(1fTest 
that if we accept the recommendations of Brig.-General Hammond, we""~vill 
have a better Railway Board? 

Mr. O. S. RaIlga lyer (Rohilkund and Kumaon Divisions: Non-
~uhammadan Rural): On a point of order. I am very reluctant to 
lnt~rru'pt the very interesting speech of my Honourable friend. But if 
I dId not use any language or argument by Way of censure on the Rail-
wily Board in re~ard t,o omissiong and ('.ommissions, it. was because I was 
not speaki~g on the cenSl1l'e motion moved by my Honoarable friend Mr. 
Bhuput Smg but On mv own, which WIlS exclusivelv Il token cu~ on the 
~onstitution~l aspect. . . 
I C 2 
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Mr. President.: This is not 8r point of ~ • . 
Kr. X. Athmed: I am very glad to find that my Honourable friend 

Mr. ,Ranga Iyer has qualified himself as to why he did not take up the' 
subject of attack on the Railway Board. So, he did I10t have a,ny 
grievance against the Ra.ilway Board. He wanted to bring in the future 
constitution as enunciated by Brig.-General Hammond, about whom we· 
knew nothing till yesterday morning. It was only after my Honourable 
friend, Mr. Joshi, a Member of the Consultative Committee, had brought 
here a copy of the memorandum on the Statutory Control of Railways 
by Brig.-General Hammond that we had the privilege of going through 
his memorandum. I ask what business had the Under Secretary of· 
State for India to depute Brig.-General Hammond to go into a question 
of. railways in India? Under what authority was a military man chosen 
for this task 'I The subject of railways wa,s quite foreign to this gentleman 
and he has written out this memorandum at the cost of the Government 
of India. What does he want'/ Does he want dislocation of all the 
railways? Does he want disorder· to prevail in this country 'I Does he 
want to kill all passengers day and night 'I Does he want to e~loit the· 
people of India by imposing on us a statutory body to administer the 
railways'/ Does he want this Assembly, which represents the people of' 
this country, to pass a Resolution embodying the principles enunciated 
from Whitehall? The memorandum prepared by Brig.-Genere.l Hammond 
runs thus: 

"I have the hOllour to forward this memorandum, which I have prepared in 
accordance with the instructions contained in your letter 1'. & L.(C) 607 of the 25th 
June, 1931. 

That letter instructed me to· pl'epare a 'memorandum showing the advantages and 
disadvantages to be expected from the establishment in India of a Statutory Rail way· 
Authority as a feature in the proposed Federal Constitution'. 

The duty required of me was more fully explained in a letter from Sir Louis· 
Kershaw, K.C.S.I.. C.I.E., in which I was asked to set out in the memorandum 'the 
practice in other countries. foreign and· Dominion, where there is 1\ state rllilway 
system, including both those which have a· Statutory Authority and those which have· 
not, and the advantages ·and disadvantages to be expected from the establishment 
of a Statutory Auth(lrity, as indicated by experience III other cO\lntrip.~. stated from 
the technical and not· from the political point of view'. I was further asked b-
offer my views, 80 far al' I inight be in a position to do so, on the application to 
the special conditions'of India of the experience of ather countries, both as thofe 
conditions are at present and as they would be under. the federal constitution now 
contemplated, including my ideas as to. any special provisions that. might be ~equired 
for Company-managed and Indian State railways." 

I may say that it is a very hasty step that the Under Secretary of State· 
. for India took in deputing Brig.-General Hammond to investigate the· 
question of railways in India. I must warn Government that they will 
commit the most serious blunder if they destroy the present framework 
of the Railway Board and bring in a new constitution which might 
collapse. The' Government should be forewarned of the consequences. 
They must take .the bull by .the horns and they should not commit the· 
sa.me mistake ·that they did in selecting members for the Round Table· 
Conferenee. Men totally ignorant· of the English alphabet were selected 
for the Round Table Conference. In the same way they seleated in 
Brig;·General Hammond a gentleman who has never cl'Otlsed the Medi-
tel'l'&nean· and he was expected to report on the suitability of the' 
introduction of a statutory body for railways in India. He·does not kno1v'-
the conditions prevailing in India. 
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Mr. President (The Honourable Sir Ibrahim Rahimtoola): I ca~not 
:allow the Honourable Member to go on in the manner he has been domg, 
far removed from the subject matter which is now before the House. If 
the Honourable ;\fember does not restrict himself now to the issue before 
the House, the Chair will be reluctantly forced to ask the Honourable 
Member to resume his seat. 

:Mr. It. Ahmed: No, Sir, if you will allow me I will not go beyond 
my sphere into· irrelevant subjects, and you will allow me, 

12 N~N. Sir, because I am bringing my remarks to a close. I know 
my time limit. 

Then, ~ir, having done that, having lost all that they had,. now they 
.are going through this back door and bringing a statutory authonty to take 
away the power of the people of this country and go on with that r~form 
in the administration of the railways by the so-called future Rallway 
Board. They want to administer all the railways in this country, and 
that being so, there is nothing left, but it is quite a clear and vivid 

-example. Sir, there is the Rates Committe~, and this Rates Tribunal has 
.certain nominees calculating that the fare of a bushel or maund of wheat 
is so much from Calcutta to Bombay and that a bushel of wheat coming 
from Australia to Calcutta costs so much, and what is the distance and 
the difference. Is there any man in this Assembly to conjecture, or is 
it not beyond the conjecture of a human being that the Rates Committee, 
-my friend the Leader of the House will say, "Well, that is all right 
but what have you got to do with the railways?" But, Sir, what is the 
fare and what is the distance from the Punjab to Calcutta for Indian 
wheat? In other countries have they not got national carriers? Have 
they not got their railways and steamships? Have they not got in this 

. country railways called national railways? Have they not got the present 
Railway Board? .How have they bee,n acting? I know the Acworth 

·Committee's Report and I know about other countries, Germany, Canada, 
Austra,iia, Belgium and France. Sir, when in 1923 I moved the Reso-
lution about making the East India.n Railway and the G~t Indian 
Peninsula Railway State-managed railways, did I Dot ask the preSt!Qt 
predecessor of the Railway Member, did I not ask even the present Chair-
man oithe Rates Committee, Sir Narasinha Sarma, to get a C9PY from 

. Germany, if they had &I1y Railway Code? Did I not ask 'them to act 
according to those opinions? That Resolution is still in the debates of 
the Assembly. Is not that in the Railway Bo~rd or in the Railway 
Department? Have they fulfilled that aesire that we wanted the Railway 
Board to carry out? Sir, the present Railway Board has done nothing 
whatever. And in spite of that, in the future constitution of the Railway 
Board the power of local authority will be transferred from the control 
and manag?ment of the representatives of the people of this country to 
that body iil the form of a code and therefore our power will be t·aken 
away a~d will once for all rest in this handful of people. Sir, it will 
be certamly contradictory; it will be certainly not with the consent of 
the people of this country and their representatives that this arrangement 
for th~ future management of the Railway Board shOUld be adopted on 
thos~ hne~ .. ;r-ord Irwin in his speech yesterday at Oxfo:-d said,-and I am 
quotmg h1s >exact Words-that today in India trouble is going on and unless 
lleople are allowed to manage their own affairs and something is done with 
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the consent of the people we will be domg a great disservice to that country . 
It must be done. otherwise a disaster is expected in the country which 
cannot be saved by my friend Mr. Benthall or by our friends on my right 
or the people in high offices or the so-called politicians. Sir, unless and 
until Government are careful, unless and until Government come forward, if 
they have a little fight here and there with a few friends, whether they 
are Bombay mill-owners or whether they are . . . . . . 

Kr. President (The Honourable Sir Ibrahim Rahimtoola): Order, ~rder. 
The Honourable Member has started again into what he has been repeatedl, 
told not t.o do. This is the last warning the Chair wishes to give the-
Honourable l\Iember that unless he is strictly relevant to the issue which 
is now before the House he will be asked to resume his seat. The Honour-
able l\Iember ought to confine his observations t.o the motion before the 
House. 

Xr. ]t. Ahmed: Sir, I am talking 'of the future constitution of the 
Railway Board and the constitutional aspect of that. There is a duty 
cast on every Member of the Assembly and on everybody else and if they 
do not discharge that duty they will bring the country to rack and ruin; 
and they will bring disorder. Will the people of this country accept those 
back-benchers through the back door,-which will be like putting a square' 
peg into a round hole,-and allow them to have their greedy desires-
satisfied? C.ertainly not. And if the people now come forward and put 
their heart into it, the constitution of t.he Railway Board and the other-
things which are now in the melting pot will be moulded properly. 

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban) ~ 
Mr. President, I am afraid I shall have to introduce SOme seriousness-
into this discussion now. The subject that has been brought up by Mr. 
Ranga Iyer is one of the greatest importance, and I must say that when.-
I read the summary of the proceedings of the Consultative Committee. in. 
today's issue of the Btate8man I began to realise the full significance 
of what is being propos~d. What is proposed with respect to this Railway 
Board or rather the administra,tion of the ra'ilways and railway policy in-
the future ~nstitution in the Report of B~gadier General Hammond is 
of a very far-reaching character indeed. It is not IQ question of whether 
the future Assembly or the futur~ Legislature, by whateVl'll." name- it may 
be called, is to interfere with the minor details of the railway administra-
tion. It covers a very wide ground indeed. According to the summary 
of the proposals 8S given, it amounts to this. The first proposal is that 

'there is to be an effective separation of the railway from the general' 
finances. I understand that there is some sort of separation at present; 
but the author of the Report is not satisfied with the present state of 
things; he wants a completer separation than the one which exists at 
present. That will affect, I venture to think, the supervision of this-
House over the finances of the railways. That is one. 

Then the Constitution Act, I understand, is to! provide that the goods-
rates and th~ pas~enger rates, aU questions relating . to them-very im--
portant questIons Indeed~are to be transferred to an mdependent tribunal. 
As I ~nderstand it this means a tribunal independent of the Legislature; 
that IS to say, the Legislature win have nothing by way of control or 
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supervision to exercise over the proceedings of this independent tribunaL 
What would be the effect of it? The effect would be that on all these 
vital questions of freights ~nd passenger rates, this Assembly will have 
nothing to say, and an independent tribunal will determine finally and 
conclusively all these matters of great public concern. In this House 
time after time complaints have been made that the freights that prevail 
on some parts of the railway system in India are extremely detrimental 
to the movements of goods, with the result that foreign goods that come 
thousands of miles across the seas are able to compete to the disadvantage 
of the products of the country. All this is to be taken out from the 
purview of the future Legislature. 

The next proposal is that the Board is to consist of members repre-
senting commerce, industry, banking, agriculture and manufacture. 
Supposing each of these interests is represented by one member, that 
means at least five members; there may be more, but there will be at 
least five members. That, again, is one of the questions in which the 
Assembly has shown a great deal of interest, in the interests of economy. 
It is also therefore to be provided that the Assembly will hereafter have 
no voice in that. 

Perhaps what is most important of all, it is to be laid down that the 
general policy is to be controlled by the Legislature, and I take it the 
implication is, not the administration. But it goes on further to provide 
that the Constitution Act itself will lay down the policy regarding pro-
vision for depreciation, maximum and minimum contributions to the 
Reserve Fund, provision for interest, sinking fund charges, contribution 
to general revenues, and the disposal of surplus profits. May I ask what 
is left? The whole field is covered-at 'Sny rate the most important 
portion of it,-that is to say, while the Legislature is given formal 
control over the policy of the future statutory Board, the Legislature can 
have nothing to say as regards these matters which involve most important 
questions of policy regarding the railway 6dministr~tion. 

Thus, so far as policy is concerned, that is practically to be removed 
from the purview of the future Legislature. Then, the administration is 
not to be criticised-let alone the minor details of administration. I ma.y, 
say at once that I am entirely in agreement with my Honourable friep,d. 
Mr. Ranga Iyer, in so far ~s he says that this Legislature or any p,opular 
assembly like this, should not go into questions of detail in the administra-
tion of railways. Why railways alone? I go further. The Assembly 
is not in a position-no popular assembly is in a position-to examine 
the details of administration of any department of Government; and have 
we really ever presumed to -do that? Then, why should railways be 
placed on a pedestal higher than the Government of India itself? I1.o 
you mean to say that this Assembly is expected to criticise in detail the 
administration of any departmeIl:t of the Government of India or they. 
have ever professed to act on that basis? Most cert~y not. Then why 
this discrimination in the case of railways? Is there anything so sacro-
sanct, something so peculiar about the railways that such a restriction must 
~e laid down specifically in the statute? No. The object is apparent and 
IS p.erfectly clear, from the provisions that the Report suggests should be 
laid down in the Constitution Act, and that is that r&ilways should be 
removed eql;ir\lly from the control of the Legislature. Is that a ·policy 
We are going to sanction? 
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We do not know-and really it is very difficult to find out, it is almost 
impossible to find out-what goes on in the Consultative Committee; a. 
certain oommunique is issued or some sort of official report is published, 
but the public have no 8CDeSB to its proceedings, and from thes~ com-
muniques the public have to make the best estimate they can of what 
goes on there. In the most vital matters we are left absolutely in the 
dark. It is said the members a,re divided. How ·are they divided? There 
are members and members in every Assem.b:ry- and in every body. Is it 
not in the interest of the public that we should know who are the members 
who hold one view and who are the members who hold a different view 
3D.d what are their reasons in support of particular views? 

We cannot find 80Qy such information from what appears in the papers 
regarding the proceedings of the Consultative Committee. Weare entirely :m the dark, and the language that was used yesterday as to the !mrrep-
titious manner in which the subject has been introduced and the whole 
thing is being dealt with is fully justified. Sir, this question of railways is 
not the only matter; the whole proceedings are like that. Now, what has 
been the sum total of all this? The result has been, as is announced by the 
Stateman, that since no agreement could be arrived at, IDs Majesty's 
Government will decide. 

lIr. B. O. lIitra (Chittagong and Rajshahi Divisisions: Non~Muham­
madan Rural): That is the best solution. 

Sir A.bdur Jtahim: And that is the conclusion reached at every impor-
tant step as the result of the deliberations of the Consultative Committee. 
I have noticed that on all important and vital questions the decision 
arrived at has been that His Majesty's Government will decide. Sir, His 
Majesty's Government will ultimately decide; we all know it; there is no 
doubt about it; but what is the good then of wastin~ all this money? Let 
us see what has happened, what is the sum total? It is said that tbere 
is one general proposition which appears to have been generally agreed to 
as a result of yesterday's deliberations of the Consultative Committee, 
and it is this, that defence, finance, public services and Anglo-India.n 
comm.unity ("Hear, hear" from the Nationalist Benches) will continue to 
be subjects of pa.rliamentazy concern, a.nd I take it, though it is ~ot quite 
dear, that the railwa.ys, if they will not be subject to the control of 
Parlia.ment, will be the concern of a statutory body, over whose actions 
this Le/tislature will have no real or effective control. 'nle picture then 
is this, that in the general field of Govermrumt activity, whatever q'l(lstions 
.arise,- . ail important issues are going to be decided by His Majesty's 
Government, because the members of the Consultative Committee are 
divided on the subject, because there is no unanimity amongst them . 

. As regards other matters, railways for instance, which we are discussing 
now, they are to be handed over to A statutory body, and a.re to be rem.ove<I 
from the purview of the future Legislature. If railways are to be flO dealt 
with then possibly· the Posts and Telegraphs will also be taken ! .• ver b~ 
another statutorY body and this House win have no real control over sucn 
iinport8oQt departments. 

There is another matter, Sir, that I should like to ment.ion. ! fina 
there are certain Muhammadan gentlemen who are members of tlie 
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<consultative Committee, and it appears that Mr. ZaffaruUah Kha.n, whom 
I have not the privilege of knowing personally, but who, I understand, is 
a young man of ability, is a member of that Consultative Committee. It 
is stated by him that it has been decided by his Muslim colleagues that 
they would not take any part, or at any rate any definite part, in the 
deliberations of this and similar Committees until certain questions called 
communal questions have been settled by His Majesty's Government and 
all announcement is made to that effect. That. Sir, is a decision of which 
one heard when the second Conference was sitting in London. Now, what 
has been the result? What is the effect of a decision like this? The 
result is We do not know the views of the Muslim members of the Confer-
ence and of its various Committees on important questions affecting the 
entire constitution of the country. It is an obvious truth thai, what 
is good or bad for' the whole of mdia must necessarily be good or had for 
the 70 or 72 millions of Muhammadans of India. ("Hear, hear" from the 
Nationalist Benches), and equally what is good or bad for 72 millions of 
Muhammada.ns, must necessarily be good or bad for the rest of the 

·country .... 

Mr. X. Ahmed: Not always, Sir. (Laughter.) 
Sir Abdur Ra,him: Sir, I take it that this is. obvious, because the 70 

million Muslims are a part of India. The.n what is the result? These 
gentlemen, some of whom occupy prominent positions in public life, have 
sealed their lips throughout but the Secretary of State announced t.hf day 
.before yesterday that he was not going to make any announcement on the 
questions referred to him or to the Br!tish Government until the whole 

·deliberations are closed. Sir, spea}ring for myself, I never thouhht that 
there could be any announcement in the meantime. Then do these 
gentlemen expect that when the deliberations are all over,-I suppose they 
must expect-that they will have a further opportunity of reviewing the 
whole thing ..•. 

Kr . .A.. B. Ghanavi (Dacca cum Mymensingh: Muhammadan Rural): 
Yes, that is so. 

Sir 4bdur Rahim: Then the Honourable Member wiU be very much 
.-disappointed, as indeed he has been disappointed already. 

Mr. 4. B. Ghumavl: I think the Honourable Member himself will be 
very much disappointed. 

Sir Abdur ltahim.: Sir, is it to be conceived for one moment that the 
whole of the proceedings will be rehearsed and recited for the benefit of 
these gentlemen? If the Honourable Member really believes that, he is 
under a great delusion. . 

1Ir.\ A. B. Ghumavi: That is the arrangement; it is not a questi:;n of 
belief. 

Sir .A.hdur ltahim: The arra.ngement was-I did not want to mention 
it-but I read about it in the Press, that these gentlemen decided not to 
take any further part in the proceedings. 

Kr. A. B. CJh1llll&vi: That is not so. 
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Sir Abdur Rahim: That is the report that 'came out, Rnd the nonour-
able Member's name was prominently mentioned in that connection. 

Sir, I am not speaking in anger, but I must say this that in the result 
so many Muhammadan dQlegates have had no opportunity to say anything 
regarding the biggest and most comprehensive constitutional issues affect-
ing the future of the country. That is the position, Sir, in which they 
have landed themselves by what I must say was a hasty decision .... 

Kaulvi Muhammad Shafee Daoodi (Tirhut Division: Muhammadlm): 
May I ask the Honourable Member what is the remedy that he proposes? 

Sir Abdur Rahim: The remedy which I propose, or rather the [lttitude 
which I suggest, they should have taken up, was that they should have 
gone on with the deliberations throughout; they should have played their 
fullest part and made the utmost contribution they could make to the 
shaping of the future constitution, and if at the end thev found that on 
some vital matters in which the communitv was interested their voice was 
unheeded and the result arrived at was injurious to the communit~" then 
it was time for them to non-eo-operate. 

lIIaulvi Kubammad Shafee Daoodi: Is the Honourable gentleman 
aware that the Muslim community has given a mandate to the members 
of the Round Table Conference not to discuss central responsibility unless 
and until the communal question is decided? 

Sir Abdullah Suhrawardy (Burdwan and Presidency Divisions: 
MUhammadan Rural): Does the Honourable the Leader of the Independent 
Party claim to be the spokesman of the Muslim community? 

Sir Abdur Rahim: I am entitled to speak for my community a i .. least 
just as much as any other Honourable Members whoclwm to speak on 
their behalf. ("Hear, hear" from the Nationalist and Independent Benches.) 
Every one knows that. But, Sir, what we are concerned with now, is not 
'the question whether the Muslim members of the Consultative Committee 
are or are not entitled to represent the Muslim community. That is not the 
question. Let any impartial man, let any man who really understands 
the political situation, who knows how things are done-let him say 
whether the step which they have taken is for the benefit of the country or 
their own community. It cannot be for any body's benefit. I do not say 
that the decision of the British Government on the communal question or 
on any other question will not be right. That is not the point betlJre us. 
The question is whether these gentlemen should or should not have made the 
contribution they were in a position to make to the solution of all these 
difficu:1ties. That is the question. As regards my Honourable friend 
Maulvi Shafee Daoodi, I heard a rumour that he had resigned becam~c the-
proceedings of the second Conference were not at all satisfactory to him. 

Maulvi Mubammad, Shalee Daoodi: On a point of order, Sir, I do not 
know how this question comes up here. I was going to ask whether the 
Honourable Member recognises the voice of an organised body in his com-
munity as the voice of the Muslims or not. 

An Honourable Kember: How is that a point of order? 
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Jlaulvi Muhammad Shafee Daoodi: I do not know why personalities 
should come in when questions of principle are discussed. 

Mr. :rrea1dent (The Honoura.ble Sir Ibrahim Ra.himtoola): It appears 
to the Chair that the discussion has, since this morning, drifted {l,way 
from the main issue that is before the House. The main issue is the 
present Railway Board and its future constitution, and any points re1evant 
to that issue can be debated. Incidentally, the discussion which took place 
at the Consultative Committee in regard to the future constitution of the 
:R!ailway Board may be regarded as relevant. The Chair trusts that 
Honourable Members will restrict themselves to the issue that is now 
under the consideration of the House. 

Sir Abdur ll.ab.im: I only raised this question as I wanted to know the 
views of the Mussalman members on that Committee. That WIlS aB. 
We are not able to ascertain the views of the Honourable Members who 
are members of that Committee. 

JIr. B. Das (Orissa Division: Non-Muhammadan): They had nu views. 
Their brains were empty. (Laughter.)' 

Sir Abdur Rahim: I do not think it will be necessary for me tu take 
up more time of the House in this connection but I should like to say one 
word more. I did not want to make the slightest personal reflection on my 
Honourable friend Maulvi Shafee Daoodi or anybody else. 

Kr. E. Ahmed: Leave them alone. Go on with the Railway Budget. 

Sir Abdur Rahlm: I am sorry that he should have understood what I 
said in that light. I certainly disclaim any such intention; I have much 
respect for him, he is a valued member, an important member of my Party 
and I should be the last person to make any personal reflection upon him. 
I simply mentioned a rumour that I had heard because of what he had 
said on the floor of this House. Sir, I do not know what is the exact 
issue that has been placed by my Honourable friend Mr. Ranga Iyer 
before this House-whether we should accept the recommendations of 
Brigadier General Hammond . . . 

Mr. O. S. Ranga Iyer: I differ from him completely. 

Sir Abdur B.ahim: ...... or not. I understand my Honourable friend to 
say that we ought not to accept those recommendations. Then, in that 
ease, he and we are really at one and there is no disagreement among us. 
I take it therefore that almost every one on this side of the House. at any 
r&.te is cQnvinced that any policy or any enactment, such as is proposed 
by Brigadier General Hammond, will not be acceptable to the people of 
the country, at any rate 80 far as we represent the people of this country. 
(Applause. ). 

Sir Edgar WOOd (Madras European): Mr. President, I do not know 
if the Honour~ble the Mover of this motion Mr. Ranga Iyer will welcome 
wpport from these Benches, buil generally speaking .he has it. He can 
of course escape from the embarrassment of being coupled with these 
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[Sir Edgar Wood.] 
Benches by withdrawing the motion before division! I interpret his 
position to be that there should be control by the Legislature in matter .. ' 
only of ~licy and capital ~xpenditure; and of course the right of criticism 
would be there; but not in the matter of day-to-day administration. I 
think his idea is really embodied in his expression that the railway~ should 
be kept free from political control. The intention of those who disagree 
with. him is probably not to go so far as control over rates, though the last 
speaker Sir Abdur Hahim apparently holds a contrary view. Of course, 
it would be extremely easy for a Party t6 be popular in the Assembly by 
voting for an enhancement of railway rates instead of for imposing addi-
tional taxation. That would be too easy, but. that is exactly the sort of 
thing which might happen and it would be disastrous to the country. I 
dare say that Honourable Members who are opposed to this motion are 
aiming at Government having &Qme sort of control over appointments to 
the railways and possibly control over appointments on the Board itself. 
That would constitute indirect control of the Board's executive actions; it 
must be so in practice. I am as jealou~ as anyone of the rights of this 
House, but surely it is a little beneath the dignity of this House to interest 
itself in more than broad outlines of policy and control. I think that will 
be agreed, and if that iEi accepted, it must necessarily follow that the 
statutory Railway Board, like other provisions, should be created by the 
Statute of Constitution and not left in such an uncertain position that local 
political disagreements might jeopardise its actual exi&tence from the start. 
or if started might cramp its actions. I do not think any body of this sort 
can work independently and fearlessly with EAlch a possibility in sight. I 
hold, though I do not know if my Honourable colleagues on these Benches 
agree with me, that on any Board which is created, the public should be 
adequately represented, and this Honourable House. 

JIr. S.· O. Kitra: Why do you want to take it out of the handEl of t.he 
Assembly? Was it abused in the past? 

Sir .cigar Wood: I think we should remember that any clause of .,. 
constitution which is objected to univ61'sally can be altered or brought into 
disu6le. There is no getting away from that fact, that a really objectionable 
clause in a constitution can be altered if ~he demand is sufficiently wide-
spread and that it would ret;nain virtually within the powers of this country 
eventually to alter portions of the statute with which it was out of 
agreement . 

. :,Ir.][. O. lfeogy (Dacca Diviflion: Non-Muhammadan Rural): Will the 
lIonoma.ble Member state, as to who gave him this undertaking 

Sir Ji:dpr Wood: I think the Honourable Member must realise that in 
all const.itutions, in the matter of cOlivention or actual alteration of the 
constitution; the will Qf the people prevails ultima.tely. 

We must not forget tha.t on the cheap and efficient working of the rail-
ways depends the development of the country. This is vital to the co~try 
and it is only by commercialisation of the railways-and it is impossible 
to have effective commercialisation of the .railways if there is legislative 
control of the administra.tion-'-that cheapne£j8 of transport can be assurecf. 
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Some criticisms have been levelled at the present Railway Board. I 
was rather surprised to hear so many adverse remarks, but; I think these 
remark!'; if analysed contain very little substance. Most of them indeed 
e\mtain no substance at all and are mel'ely a statement of opinion. 

1Ir. B. Das: They are based on facts. 

Sir :tdgar Wood: Adverse criticism it seems to me is very often cloElElly 
connected with efficiency becau!;j6 efficiency usually means that some one 
does not quite get his own way! My Honourable friend Mr. Chetty 
did refer to the quef.ltion of rates and the fact that there had been 
dissatisfaction in the past over this very complicated question. The Rates 
Advisory Committee has latterly assifAjed to some extent in that matter, 
and I think from our experience of that. Committee, we s~ould be perfectly 
justified in expecting that in the new provisions for a Board, some sort of 
Rates Advisory Committee should be provided, in which the public ,will 
have a large voice. (An Honourable Member: That Committee is already 
in existence. What has it done ?") 

](r. S. O. Kitra: What is wrong with the present system? 

Sir Edgar Wood.: Looking back at the history of the Railway Board, 
one can say that the policy of development has been very marked since 
the Bailway Board came into being and a great many abuses have been 
removed; and I know of some Administrations which have been improved 
beyond all recognition. Local Advisory Boards have been introduced and 
they have done excellent work. That is only one of the small things. but 
it shows the policy of introducing the public into matters of administra· 
tion. 

111:. Lalchand Nav&lr&1 (Sind: Non-Muhammadan Rural): Without finy 
functions? 

Sir Edgar Wood ~ J have had considerable experience of these Boards 
for a number of vears, and I have found that those who came with 
grievances have either received very adequate answers as to why their 
grievances cannot be met, or their grievances have been met. I have not 
known of a single instance where grievances represented to the Boards 
have not had proper attention. 

)(r. L&lchand Nav&lrai: My personal experience is different. 

)(r. S. O. Mitra: There is a difference between an Indian Member and 
an European Member. 

Sir Edgar Wood: I think the {mblic has been. extremely fortunate in the 
personnel ,of the Railway Board. 

'lIr. X.Ahmed: Why 'do not the public support it? 

Sir Edgar' W~: My friend ha!;l had his innings and I do not propose 
to give, way to bim. I consi.der that the' Railway J30ai'!i has served the 
public v~ry fai~hl~lly. The. mai.n complaint .abou:t the Board that I have 
heam is that they give too much attention to details. I am rather inclined 
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to think that it is beca~ people like my friend Sir Henry Gidney 
bombard them with innumerable questions and keep the Board busy with 
microscopic details which take up some of the time which should be 
devoted to general policy. 

I did not quite understand why my Honourable friend Mr.' Chetty felt 
regret about the Report of Brigadier General Hammond. The R. T. C. 
(Interruption by Mr. K. Ahmed)-my friend .Mr. Kabir-ud-din Ahmed was 
not on the Round Table Conference, the accommodation there was limited 
{Laughter)-the Round Table Conference expreseed views about general 
policy and asked for data to enable them to get on with the details for a 
Board. 

JIr. President: I should like to know how long the Honourable Member 
is likely to take? . 

Sir Edgar Wood: About three minutes more, Sir, I shall be very brief. 
The Round Table Conference asked for data regarding Railway Control 
Board, and I hold that it was not for Government to eet up a committee 
in India to search for data, because a committee in India would have 
proved abortive; and I do hold that Government secured a most valuable 
report at a minimum of expense. So far as I am aware the Round Table 
Conference did not receive this Report before it left England and was 
therefore unable to examine the question any further; and it shows what a 
body of matured wisdom it was in that it refrained from formulating any 
opinions until it had very extensive data upon which to proceed. I 
personally saw that Report only yesterday. I take it that it is now for 
the Consultative Committee-or pOSlSibly it is too late fol" that Committee-
or for the Round Table Conference or for an independent ad hoe commit-
tee-which personally I am inclined to think would suit everybody's 
wishes-to go further into this matter of recommending the best type of 
1ltatutory Railway Board. It is a detail, in my opinion, Q£:j to who exactly 
is to examine the question further and make recommendations and I support 
generally the views of my Honourable' friend the Mover. 

The Assembly then adjourned for Lunch till Twenty Minutes PaEt Two 
of the Clock. 

The Assembly re-assembled after Lunch at Twenty Minutes Past Two 
of the Clock, Mr. President in the Chair. 

Sir Kari SiDgh Gour (Central ProvincBEI Hindi Divisions: Non-Muham-
madan): Sir, in the first place, I must enter my protest along with my 
friend Sir Abdur Rahim that a question raising sucn an important consti-
tutional issue should not have been left to be raised on this side of the 
House in a mere cut upon one item of the Budget and that the Govern-
ment, if they wanted to consult this side of the House as to the course to 
follow in connection with the future constitution of the Railwav Board 
and its functions, should have tabled a lllesolution and formally come before 
this House for obtaining its views. As it is, Sir, I feel that ·now that the 
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debate Ms proceeded so far, We should be guilty of dereliction of our duty 
if we did not let the occupantE# of the Treasury Benches know as to what 
we on this side of the House feel upon the question that has been raised. 
Honourable Members will remember that this question was first adumbrat-
ed in the Government of India deE#(>atch on the reforms, and in para. 192 
of their despatch they wrote as follows: 

"The purpollelS in which Parliament must, we think, continue fu be interested 10 
.far as the railways are concerned fall under the heads of defence, finance, the ser-
vices and the Anglo-Indian community." 

It is in consequence of this despatch of the Government of India that the 
Round Table Conference went into the question of the future constitution 
of the Indian Railway Board and it is in consequence of their Re~lution 
that Brigadier-General Hammond was appointed to investigate the ques-
tion and report to Government upon the feasibility of adopting all or any 
of the proposals of the Government of India. If the newspapers of the 
day have reported correctly, I find that this que~ion was a SUbject-matter 
of a debate and! decision in the Consultative Committee that held its sitting 
yesterday. Sir, the question would not have been so important as it has 
become were it not for the fact that a cumulative volume of opinion is 
being gathered in from various quarters to make it a fait accompli that the 
despatch of the Government of India may become as regards the future 
constitution of the Railway Board. Brigadier-General Hammond iJl his 
recommendation, and I would particularly draw the attention of the House 
to paragraph 111 of his recommendation printed at page 51 of his Memo-
randum. lays down as follows: 

"The general policy fu be followed by the Railways, it is agreed, should be con-
trolled by the Legislature, aubject to 6uch checks as it may be considered necessary 
fu give to the Governor-General for the purposes. in which the British Parliament 
will continue to be interested. Many of the main lines of this policy could, it appears 
to me, be quite suitah4y laid down in advance such as the instructions as to the 
manner in which provision is to be made for depreciation, the limits, both maximum, 
and minimum, of the amounts to be set aside for reserves, the use and disposal of 
these fund8 as well as of any provident or other funds, the proportion of these that 
must be invested and the method of investment, the interest and sinking fund 
charges which the Railways have to meet against the capital at their chall!e, the 
amount which the Railways will be expected to pay over to general revenues in excess 
of t~ and the disposal of any surplus which may remain." 

Honourable MemberE# will find that the Teal genesis of this discussion 
arose from the fact that the investors in the British railways are now 
finding their investments coming to a vanishing point. Let me draw the 
attention of the Honourable Members to a passage which I find from a 
book written by Mr. Ray Mom9 in which he says this: 'It is on pages 252 
and 253: 

"In any business, as soon as non-productive work is charged to cspital account, 
an unsound condition is created, and the British railroads now find themselves saddled 
with enormously high fixed capital charges which must be met annually, while these 
~harges tend, on the whole to increase somewhat faster than the surplus earnings 
Increase., Consequently, old railroad shares which have been regarded as tl>e 
stro!1gest kind of securities by their holders, have been falling off IlOeverely in vallie 
d~nng the last ten years; the average dividend rate hail declined, and t.he British 
railrbad system, DB a whole, seems to be drifting very aIowly but quite B111'6ly towards 
final insolvency." 
I 

These are the investors who have invested in the Indian railway stock ana 
naturally thew ~ are apprehensive that the fate of then- investments in the 
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English railway security might be equalled by the fate that might over-
take them in regard to their Indian railway stock. That apprehension 
has been voiced, though not in too vocal terms, by my friend Sir Edgar 
Wood, when he wants that the new Constitution Act relating to the future 
Government of India must provide for the establishment of a statutory 
Railway Board. We, on this side of the House, therefore, have to· 
express our views whether we are in agreement with our friends who 
occupy the European Benches that the constitution of the new Railway 
Board should be an integral part of the Constitution Act. Sir, the ques-
tion would be a simple one, indeed nothing could have been simpler were 
it not for the fact that any constitution enacted by the British Parliament, 
so far as I can see, would not be subject to revision or amendment by 
the Indian Parliament that is to be. If the constitution were to give the 
Government and the Parliament in India the power which the Dominion 
Parliaments now enjoy under the Statute of Westminster of repealing and 
amending any of the statutes passed by the British Parliament, the 
position would be and would have become a simpler one. But, if we are 
to assume that for sometime to come, nay perhaps for a long time to 
come, the paramountcy of the British Parliament would be postulated in 
the future constitution of this country, then, I think we, on this side of 
the House, have just reason for apprehending that anything that finds a 
place in the Constitution Act would bind the future Government of India 
and the Indian Parliament. H that be the case, I would ask this side 
of the House, and indeed, all sides of the House, to consider that with 
such a limited constitution, the Parliament of India will only have the 
power of legislation subject to the paramountcy of the British Parliament, 
and would that be in consonance with the repeated promises of the British 
Cabinet and of the Imperial· Conference? But that question apart, we 
havtl to apply our minds to the narrower question before us; are we in 
favour of permitting the British Parliament to insert in the Constitution 
Act a reservation in favour of itself the right to determine to what extent 
the Indian Legislature would control not only the policy but the admi-
nistraJon of the Indian railways 1 Judging from the recommendations of 
BrigadIer-General Hammond it would seem that the new Board would be 
given such powers tliat we will not have even the privilege of voting the 
supplies to the railways from year to year as we have been doing under 
the present constitution. In other words, the future constitution of India 
would be narrower on this point than the present constitution under the 
Reforms Act of 1919. Lest I should have misunderstood him let me give 
you his exact word.s, culled from paragraph 114 at page 58 of his Memo-
randum. He says: 

"The new Board would thus enjoy generally the powers of administration now 
possessed by the present. Board together wit.h the detailed powers over railway firumce 
now exerciSed by the Finance Department, subject to any limitations which it might 
be considered advisable to leave in the hands of the Governor General." 
1 

Mark the words "Governor General", it is not Governor General in Council. 
"They would present annually to .the Legi.,Iature through the appropriate Kember 

a full report. and accounts, and, in addition to discussion on this, railway policy would 
come up for review in the Legi.slature on the con~ribution from the railways tri ~he· 
,General Budget. as well as on propOsals for borrowmg or for new construction." 

'1'his i$ ~e recoinmenilation of Brigadier-General. Hammond to the Seeretary· 
of Sta.te in l'Il8JKmMdo the invitstionof the ·Government ef India and ill-
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-.consonance with the policy which the Government of India formulated in 
.their Reforms Despatch on the close of the Simon Commission. In this 
,connection let me point out to this House that the recommendations of 
.the Simon Commission were extremely narrow and unsatisfactory, and the 
people of India, therefore, revolted against the acceptance of any constitu-
.:tion based upon those recommendations. 

:.lIE. K . .Ahmed: But you co-operated. 

Sir Barl Singh Gour: I may further point out that the Government of 
.India in their despatch were then dealing with the narrow recommendations 
-of the Simon Commission. They had not before them the prospect of a 
Round Table Conference, and of the larger measure of responsibility whilji 
became established as a result of that Conference a year ago. Therefore, 
.1 submit that all that the Govemment of India may have written in their 
Reforms Despatch must now be voted as entirely out of date. But in 
spite of that fact I still find that that despatch of the Gov~rnment of India 
seems to be ever green and that 80 far as railway administration is con-
o<Jemed a serious examination is now taking place as to whether reservations 
-on the four subjects which the Government of India recommended should 
or should not be made. I, therefore, feel constrained briefly to take the 
House into confidence and point out as to what the'Je reservations mean 
and imply. 

Let me take these recommendations in order. We have in the first 
-place reservations classed under the head, defence. It is pointed out in the 
despatch of the Government of India that there had been losses on the 
strategic railways. Only the other day the Honourable the Commerce 
Member when presenting the Railway Budget pointed out to this House 
that the losses on strategic lines would amount to two crores. They have 
'been more in years past, and the apprehension of the Government of India 
is whether these recurring losses on the strategic railways would be 
. swallowed by the Indian Legislature without calling the Government to' 
-strict account. It may be that the future Parliament of In.dia might ask 
'the military authorities in this country to transfer the losses on the strategic 
lines from the civil to the military side of expenditure. Therefore that 
'question as to whether these losses on strategic railways should or should 
not come within the comprehensive survey of the future Parliament of this 
country is a vital question, and I would say to this House that if you 
have a statutory Board enacted by an Act of Parliament and made a part 
of the Constitution Ac~ you will be confronted with the difficulty that the 
only powers which you will be free to exercise will be such powers as 
-are given you by the express terms of the Act of Parliament and all 
residuary powers will remain vested in the British Parliament. That 
would be the limited constitution which I foresee in view of the enquiries 
-made and the recommendations proceeding either from the Consultp.tive 
Committee or the expert advisers of the Secretary of State. 

'The n~xt point to which reference has been made in the Govemment 
of India despatch is a very important one, namely, the question of finance. 
Now, !t is on this point that the Europeans in this country and the British 
investmg public 'naturally feel some anxiety as to the future of their invest-
ments and I, for one, sympathise with them when they ask the Secretary 
~f . State and t~08e responsible 'for drawing up the future constitution of 
this country al to the security' the future constitution would give them, 

D 
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security as regards return of their capital and guaranteed interest thereon. 
On. this point I would draw the attention of the House to il. statement 
contained in the Report of the Round Table Conference, Second Session,. 
pages 25 and 26. On page 26 we find the following passage: 

"Even as regards the productive aIIS('ts included in the Memorandum, it will hI.'· 
observed that the fiJ!;ure against Railways, for instance, is not an estimate of then' 
actual commercial value as a going concern, but represents merely the ·capital invested. 
The Railway proceeds in a normal year are sufficient for the payment of a cJntri· 
buti~ to .general revenues of over 5 crores, in addition to meetin!f the whole of the 
interest charges 011 the railway debt. The capitaliiled value of thIS additional profit, 
though it cannot be estimated with exactitude, might well amount to as mUi:!h all· 
RB. 100 Cl"Ores." 

, Another passage worth quoting from this Report occurs at page 25: 
"The borrowings of Oilvernment are, in the nature of thingll, not restricted to· 

. what is required 'for investment in commercial or productive undertakillgs, and It 
is probable that flO important country, even at the time of its fullest prosperity, has 
been in a position to show the whole of its debt as covered. by assets of this naturp 
It .would be absurd to suggest that every country has therefore been continuously 

. i.nsolvent, illS would be the case of a commercial company which showed a de6cienc~' 
of assets in comparison with liabilities. A country's borrowing is conducted vn the· 
~urity of its credit and of its revenues, actual and potentisJ.." 

The position, therefore so far as we are concerned, is this. The capital 
borrowings of the Government of India, commercial and non-commercial, 
are secured by the revenues, present and future, of this country, and if 
you are to earmark the capital invested in the railways as coming within-
the exclusive jurisdiction of the statutory Railway Board, you would be 
dividing up that general financial eontrol which the Government of India 
exercises over the various departments including the ra.ilways. Brigadier-
General Hammond would withdraw from the Finance Member the control 
which he now exercises over the railwav finances and vest that control 
in the statutory body I have. mentioned. 'Sir, so far as the Eur~pean inves-

. tors in the Indian stock are concerned there cannot be any shadow of dOUbt, 
8S is . pointed out in this Report of the Bound Table Conference, that· 
they are amply secured, and whatever may be the constitution of the 
future Govemment of this country there is not the slightest doubt tliat 
so far as their investments in this country are concerned, they are amply 
covered by the assets of the Government of India.. Why then do they 
want a provision inserted in the Constitution Act transferring the . real 
responsibility in respect of railways from the Parliament of India to a 
statutory Railway Board? Sir, I feel that if you were to treat the finances: 
of this country in water-tight compartments, Railway and General, yon 
would be dividing the responsibility which could not be conducive to the 
better government of this country. And I therefore submit that 80 far as 

· we on this side of the HoUII{l are concerned, we must resist witli an the· 
emphasis we can oomma.n:d any encroachment upon the rights and pri-
.vUf:'\gel! of thi~Cha,mber and of ita future tnlCCeS80rs. 

1 turn lastl" to the services_ So far as the !!Itlrvices are concerned, these 
services are naturally connected withth~ claims 6f the A~glo-Indian com-

· munitv. There is no doubt that there.. IS sOIne apprehenSIon oJ:!. t~e part 
of Europeans and Anglo-Indians that in the future c()nstit~tion they m~y 
not be able to have the lion's share of the' loaves alid 'fishes which they 

· have been hitherto enjoying .. My friend,. ~r,S. C; Mi~a, the othe~ ~ay 
~~nd ~o vou a long table of representation of the . vanous communIties. 
F.ir" I have sUInmed up the result of the four State-manageC: railways, 
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the Eastern Bengal Railway, the East Indian Railway, the Great Indian 
Peninsula Railway and the North Western Railway; and the result is signi-
ficant. Let me give them to you. In all these "l'lIilways-imd I am only 
speaking of services drawing Rs. 150 or over-we have 1,734 Hindus, 412 
Mussalmans, 2,162 Anglo·Indians, 1,758 Europeans, 286 Indian Christians, 
166 Sikhs and 117 Parsis. Giving it to you in the terms of percentage, 
the Hindus are 26'1, i.e" 1j3rd of what they are entitled to on a popu-
lation basis, Muslims are 6'1, i.e., 1j4th of what they are entitled to on 
a population basis, Anglo-Indians 32·5, i.e., 30 times as much as they 
are entitled to on a population basis, Europeans 26·4, i,e., 25 times as 
much as they are entitled to on a population basis. The. rest of them, 
Indian Christians, Sikhs and Parsis, have obtained a fair representation. 
It is this inequality of communal representation that has been the subject 
of frequent allusions in this House, Both Hindus and Muslims have got 
a just grievance against their non-representation in the great services of 
the State, and if the services are to be transferred from the cognizance of 
this Assembly, or, indeed, of the future Federal Assembly, or by whatever 
name the future Parliament of India may be designated, it would per-
petuate and crystallise this racial inequality against which the bulk of the 
community in this country have been fighting on the floor of this House 
and outside of it, Those who desire that the services should be taken out 
of the purview of the Indian Legislature do so for the pUrpose of pre-
serving their privileges and rights to which on other grounds they . have 
no justification. 

Then, Sir, turning last to the ·Anglo-Indian. community, I fail to 
understand what fundamental rights the Services or the Anglo-Indian. 
community have upon the people of this country. Sir, I always believed 
that with regard to class, creed and nationality, following the memorable 
Proclamation of Queen Victoria. every person will be entitled to fair treat-
ment and no favour. And I further believed that when the nationals of 
this country, the citizens of India, come into their own, they will at any 
rate have the same privileges which an Englishman enjoys in his own 
home land. Is it too much to ask tha·t the future parliament of this 
country should be left· free to decide as to what shall be the proportional 
representation in the public services of this country? But if tlie recom-
mendation of the Government of India, followed up by the recommenda-
tion of Brigadier-General Hammond and followed up by the recommenda-
tions of an outside. body,. were to be translated into a·n Act of Parliament. 
you would be sowing the seed of that discontent against which any con-
stitution you give to this country will a:fford ~o .re~ef. 

, Lieut.-Colonel Sir Jl8JU'1. Gidney (Nominated Non-Official): With your 
. permission, Sir l'J " )0' It. !oj • 

Sir lIali Singh Gour: I will not yield to the Honourable Member. 

Lieut.-Ooloael Sir :&:.eDIJ GidDey: On a point of .personal explanation, 
the percentages of employment of Europ""ans and Anglo-Indians in Govern-

''Dient service mentioned 'is not 8 statement of':faet e:x:cept may be in 
. -regard' to a few jobs. 

Kr. PreBldent: Order,: order. 

Sir lIar1 Singh Gaur: I therefore think that 80 far as the ParliamentarY 
enactment is c&ricemed, no one on this s~de of the House c.a~ be divided upon 

D2 
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[Sir' Hari Singh, Gour.] 
that question; and I know that when my Honourable friend, Mr. Ranga 
lyer, tabled his motion and said what he did, he never intended to convey 
to this House any impression that he was in favour of devolution of power 
not from England to India, but from India to the British Parliament. 

lIr. It. Ahmed: But he is your Deputy Leader. 

lIr. President: Order, order. 

Sir Bali Singh Gaur: 'l'hese are the four-fold grounds, the fundamental 
pillars of the Government of India upon which the recommendation for the 
constitution of a statutory Board rests, and if this House is not in favour 
of th:s four-fold preservation of these four-fold rights, I think there cannot 
be any question about the answer which we on this side of the House 
would have given if the question had been raised from the Treasury Benches 
in the more direct fonn in which, I say, it should have been raised if the 
Government of India wished to consult this side of the House on this 
momentous question: 

lIr. E. Ahmed: But :vou cannot have a vote on it. 

lIr. President (The Honourable S:r Ibrahim Rahimtoola): The Honour-
able Member is constantly interrupting and thereby disturbing the proceed-
ings; he will have to take the consequences if he continues to do so. 

lIr. E. Ahmed: What is the practice in the House of Commons, Sir? 

lIr. President.: Order, order. 

Sir Bali Singh Gour: I pass on to another question of a very important 
character. I do not think there is anybody in this House, let alone the 
elected Members, who would cast his vote in favc;mr of reservations, such 
as are contemplated, in the British Parliament; but assuming for the sake 
or argument that the Consultative Committee's recommendations which I 
see printed in a communique in the StateBman of today's date are given 
effect to, what is the result? We find the following ominous passage 
in the recommendation of the Consultative Committee; it says: "Some of 
the members ins?sted on safeguards not only 8S regards defence but also in 
respect of finances" . 

lIr. 11. K. Joshi (Nominated Non-Official): May I inform, the Honourable 
Member that this is not the conclusion of the· Coiuiult&tive Committee? 
Th:.s is only some members. 

An Jloaourable Kember: He also said "some members". 

Sir lIarl Singh CJour: I am just reading what I can get; I am not a 
member of the Consultative Committee, and therefore the only information 
that comes to me is such information as leaks out from that deliberative 
body through the medium of the Press. It says:' 

"Since there was no general agreement on this question it was decided to place thfl 
arguments urged on both side's before His Majesty's Government ... 

Is that the necision of the Consultative Committee? 
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Xl. lI. M • .Josbl: No. 

Sir Karl 8tDgh CJour: If that is the decision of the Consultative Com-
mittee, I can emphatica.lly say that the Honourable meI??ers of that 
conference have signally failed to do their duty. (OppOSitIOn Cheers.) 
Whatever may be the differences between ourselves, what~,:er may be 
the differences between the various classes and commumtles, we are 
all united in one principle and that is that the government of this country 
in the next constitution should be an autonomous Government, and not a 
subordinate Govemment in any respect to the British Parliament. 

Xl. X. Ahmed: Why were you not united in the Simmon Commission 
then? 

lIr. President: If the Honourable Member continues to indulge in these 
interruptions he will have to take the consequences. Th:s is the last 
waming the Chair wishes to give him. 

Sir Bari Singh Gour: If this be the unanimous voice of this House, we 
would ask the Government of India to convey to His Majesty's Govern-
ment in unmistakable terms that 80 far as the Legislative Assembly of 
India is concemed, it will not pause to consider any constitution that 
reserves to the British Parliament a right over the railways and gives to 
the Parliament of India only certain defined and subordinate rights. That 
is the first point. 

Now, we pass on to the next question as to what should be the future 
constitution of the Railway Board. It has been decided-and if I under-
stand aright from the newspapers-it has been decided with only two 
dissenting voices, that the constitution of the future Railway Board should 
be left to the Federal Assembly. Whether it is left to the Legislative 
Assembly or to the Federal Assembly, what we do desire !s that the 
authors of the constitution of the future Railway Board should be the Indian 
Parliament and not any outside aut.hority. A very large number of ques-
tions have been raised as to questions of policy. and day-to-day administra-
tion. These are questions which it is premature for you and me to cou-
sider at this moment. These are questions which will come up when the 
Government bring forward a measure for the constitution of the Railway 
Board, giving the details which will be submitted to this House, and it will 
be impartially scrutinised clause by clause either by this House or by its 
accredite~ Select Committee. I do not wish to prejudice the discussion 
or the action of the Government of India by asking this House as to what 
extent we are prepared to assent to limitations in the matter of day-to-da~· 
administration and pol!cy. I consider the question premature and at the 
present moment inopportune. I therefore refrain from criticising in detail 
the observat:ons that have been made by several Honourable Memberil as 
to what should be the powers and functions of the revised Railway Board. 
But I venture to say this; that whatever are the powers and functions of 
~he fu~ure .Ra!lway Board, they shall not be permitted to create an 
Imperzum In Imperio, a.n independent body free from the control of the 
elec~ed M~~bers of the central Legislature. That, I submit, is the irre-
dUClble mIDl~~m, and as I read this R.eport of Brigadier-General 
Hammond, gl'fmg a summary of the various constitution!' relating to rail-
ways, I find OJ~e common feature in them all; and that ill that even if you 
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are to accept the Canadian, model which Brigadier-General HaJIlDlond 

3 recommends for acceptance, responsibility rests and ultimately 
1'.11. rests, in the Government of the day. Let me give you what he 

says: 
"The Governor in Council may at any time vary or rescind an order or decision of 

the Board,but such power, I am informed, has been rarely, if ever used." 

The power is a power of this House. We have had that power before the 
convention into which we freely entered in 1924. We parted with that 
IJowe&;· That shows, Sir, the measure of our responsibility when :we are 
placed in a pos:tion of responsibility. If in future the Railway Board or 
the Government of the country come to us and say, "V.Je do not want any 
interference on the part of the Legislature in the day-to-day administration 
of the' Railways and we desire that there should be a convention definitely 
-renouncing those powers and delegating them to the Railway Board", I am 
quite sure that as the past Assembly has done, and as has this Assembly, 
ti!e future Assembly could not shirk its responsibility and fail to entrust 
the expert body of advisers whom it has set up to discharge those powers 
And carry on that administration unfettered by this House in regard to the 
clay-to-day administration. But the question of convention is a different 
matter altogether to placing it as a matter of statutory compulsion. 
What we want is that when the Railway Boa.rd is constituted, all matters 
of policy and all matters of day-to-day administration must be set out in 
detail! . they should not be left to casual speeches on my part, or on the 
part of my friend Sir Henry Gidney to tell you as to what is a matter of 
policy or what is a matter of day-to-day administration. These are intri-
eateproblems upon which we should be extremely glad to rely upoJl, 
the expert knowledge and experience of the Members of the Railway Board, 
but these are mattei's which, 8S I have submitted, must ultimately be 
decided by this House and this House alone, and that is the fundamental 
difference between ourselves and the reported decision of the Consultative 
Committee . 

Xr ••• II. Joshi: It is a gross misrepresentation of actual facts. 

JIr. B. D88: If that is a gross misrepresentation, why don't you state 
the facts? Why don't you make a statement giving the exact position? 

Sir Hart Singh Gour: Sir, I do not wish to take up the time of this 
HO'll'1e, but I !:houlcl be fail'ng in my duty if I did not warn the Govern-
mentas to the strength of feeling there is on this side of the House 
(Applause from the Nationalist Benches) against any curtailment of ita 
power and privileges in the new constitution. Whether you call it a 
statutory body or a conventional body, the future constitution of this country 
will only be accepted by this House and by the people whom we represent 
only if our position and status approximates to that of the other large se1£-
governin.g Dominions in the British Commonwealth. (Applause.) 

1Ir. II. llaswood Ahmad: The question may now be put, Sir. 

Sir Hugh Oocke(Bombay: European): Sir, this House produces great 
eloquence on occallions, and particularly on those occasions when there is 
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-any suggestion that the rights and privileges of Members are being inter-
fered with or are likely to be interfered with in the future. I make no 9Om-
plaint aPout that. The Honourable Member, the Leader of the Opposi-
tion, addressed some of his earlier remarks to these Benches, and with 
the tone and temper of those remarks on this occasion I find no fault, 
although on other occasions, I think, that perhaps' he has not addressed 
these Benches wi.th that sense of fairness with which he would address 
them if he were less carr:ed away by his eloquence. He took the line that, 
:as the amount sunk in railways is safeguarded by the general revenues of 
the country, that therefore it does not matter very much what happens kl 

-the Railway Administrat:on, because those who have lent moneY. which 
has been used in railways, have always got the general revenues to fall 
back upon. Well, that seems kl me to be rather a short-sighted view. This 

·discussion has ranged over a very wide field indeed, and r think if I may 
'say so, speaker after speaker has got away from the main point. Let us 
-go back to the start when l-fr. Bango. Iyer enunoiated the principle and in 
,gpite of some speeches, which appeared to contradict that principle, I 
doubt very much whether many Members differed from his view; Mr. 
RaQga Iyer enunciated the principle that so far as the power to interfere 
with the day-to-day administrat,ion of the railways was concerned, it should 
be taken out of the hands' of the Legislature, hut ail regards the general 
-poliey and as regards the question of capital expenditure, the rights and 
-privileges of this House should not be interfered with, Now, Sir, if that 
principle is accepted, I rather fail to understand the heat and eloquence 
that is introduced in this debate~ In paragraph 107 of his Report, Brigadier-
General Hammond says this: 

"The Government of India, in dealing with' t.he neceuity of separating the 
-commercial mBDagement from the direction of policy, expresses the opinion that, 's' 
·continuance of tbe present syatem, under which the railways are directly administerell 
~y a. branch of tGe executive Government, would, as soon as the legislatllre was in ~ 
position to assert ita authority, develop tendencies leading directly to inefticiency Stnd 
ultimately endangering the financial result of railway working', and spoke of a syste'll 

<Jf administration 'which, while leaving to Gov.ernment ami. the legislature the coottol 
.of broad questions of policy, would locate the commercial management elsewhere':' 

Do we agree with that or do we. not? That is really the principle for 
which Mr. Ranga Iyer spoke. It is a. principle which was supported by 
Mr. Chetty and Mr. Mody, and I think by several other speakers 'too. 
(Some Honourable Member8: "No, no.") Some 'Members have been so 
much carried away with the question of rates and fares, and even tm:~ Leader 

·of the Opposition went into the question of favouritism for communities in 
the matter of a.ppointments a.nd so on, that the rea! issue, I think, has 
been rather obscured. If· we are in favour of a statutory body, then the 
railwa:vs will be in the hands of a Board much in the same way as the 
Port Trust today is. ' 

Mr. S.IO. Kitra: That is it. We know what power we have in the Port 
. Trust. . 

Mr. K. O. -800: That is your game. 

Sir Hugh' CIdoke: I suggested something which has been taken away 
out of the political arena and which the administrative side of the Gov-

..emment does not administer. Representation is accordea on the Board 
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but apparently the indirect representation obtamed is not sufficient for 
some Members. This motion stands or falls, I take it by Mr. Ranga. 
Iyer's principle. . ' 

(At this stage Mr. President vacated the Chair, which was taken by 
Mr. Deputy President.) 

Xl. E. O. 1(8011: What is that principle? 

Sir Hugh Oocke: I do not want to repeat what I have already saia. 
The Honourable Member will find the motion on the paper, it is number' 
30, so far as tqe voting on this motion is concerned, I support what Mr~ 
Ranga Iyer said, unless he is going to retract it in his reply under pressure. 
I support the general principle enunciated by Mr. Ranga Iyer and supported· 
by othel speakers. I do not know whether this subject is entirely relevent 
to the issue before UJ;. We are here to vote Bupplies for the cl>ming 
year. And I do not quite know what the Honourable Member in charge 
has got to reply to in this discussion. I do not know whether any part. 
of the Railway Board grant for the coming year is being spent on the new 
constitution of the Railway Board; if not, I do not quite know why wa-
are allowed to discuss a. matter of this sort under this particular vote. 
But I am making no complaint under that head. 

Sir Edgar Wood, speaking this morning, referred to the custom, in a. 
new 'Constitution, of having certain matters put in which, having regard to· 
what has been done in the other countries of the world, may be regarded 
as changeable by conventiotJ.. My Honoura.ble friend, Sir Abdul Rahim .. 
asked this morning, •• Why put the railways on a pedestal higher ~an the 
Government of India?". I do not think they are to be put on a pedestal: 
higher than the Government of India; I think they should be put on a 
pedestal which is fitting for a commercial organisation of their importance, 
If I refer toO certain similar things-I may be received with acclamation. 
or the reverse by Honourable Members-but there are certain aspects of 
Government in connection with finance, railways, banking, etc., which are· 
better outside the control of the House. 

Kr. S. O. Mitra: Posts and Telegraphs also. 

Sir Hugh Cocke: My Honourable friend, Sir Edgar Wood, referred to 
the necessity of starting the new constitution on the soundest lines, and. 
this is one of the directions--Honourable Members may have their own .. 
ideas about it, but if they study history, they will be inclined to change· 
their views. 

An Honourable Kember: They have studied it. 

Sir Hugh oocke: If they have studied it, I ao not think they have.· 
studied it with diligence. My Honourable friend, Sir Edgar Wood, went ou' 
to Ray that it was possible, having regard to the history of other consti-
tutions, that posterity might be able to alter some of these things which 
were settled in the original federating Act. That I believe is a well-known· 
fact, and because you a:re bringing in something in your constitution which 
i.s to start things going, it dOes not follow that that is to remain unchanged 
for ever and ever. Members here often seem to be under the impression. 



'1'BB BAILWAY BtJDGBT-LIST OJ' DBJlANDS.; !li61 
I 

that they are being let in ..... (An Honourable Member: "Legislation 
of this House or the House of Commons 1") I understand that although 
regulations are made when new constitutions are set up, conventions may 
change them when circumstances require it. Presumably that would not 
arise in the early days of a constitution. It is a big thing to say that 
everything that goes into the Act to-day will be exactly the same after 
50 years. As time goes on, provided there is a universal request, things 
naturally tend to alter themselves in accordance with modem develop-
ments. I think that t.his Report by Brigadier-General Hammond, which 
unfortunately has not been in the hands of the House for very long, is s 
very valuable one as a historical document, but its object has been rather 
misinterpreted by some Members. The writer of this Report, General 
Hammond, was asked "to prepare a memorandum 'showing the advantages 
and disadvantages to be expected from the establishment in India of a 
Statutory Railway Authority as a feature in the proposed Federal Consti-
tution'." Apparently, he was not asked for opinions, and if I had had 
to write it, I would have written it in a somewhat different language. 
Instead of saying "I include" or "I exclude" so and so, I would have 
put it in a way that it would be for the Round Table Conference to con-
sider the respective advantages and disadvantages. Certainly there are 
one or two paragraphs which rather tend to force the conclusion of the 
writer upon those for whom the Report is intended. That is not the 
object of the Report, but its object was to present the history to those 
who have to consider this matter, and from that point of view I think 
the Report might have been differently phrased in certain respects, but 
that is a matter of detail. He says, "I have considered and rejected the 
idea of an owning company". We did not want General Hammond to-
consider and reject the idea. The whole point was, as I understand it, 
he WRS asked by the Secretary of State to prepare a historical summary of 
what had happened in other countries and set out the respective advant-· 
ages and disadvantages of different schemes. 

As regards the further consideration of this matter, several speakers 
have expressed a wish for an ad hoc oomm.it~e. I see personally no-
objection to that course if it is going to satisfy this House. But we are 
rather overburdened with committees, Jind it seems a pity that some sub· 
committee of the Round Table Conference should not be able to deal with 
it satisfactorily. But that is a comparatively small point. To come back 
to th_e real issue, I do submit that in starting this cOnstitution, it is 
essential that we should start it on absolutely correct lines in matters of 
railways, banks, and so on. The Honourable the Leader of the Opposition 
rather hinted that these Benches are always concerned only with the money 
outlook and they insist that their own loans be safeguarded. But that is 
not the only outlook in life. India and Britain have to hammer out a. new 
constitutioIi for this country. It is difficult in all conscience, with t&e 
large variety of views on a large variety of questions, to arrive at a thing 
whch is ,going to please everybody. That is going to prove quite impossiole. 
and therefore there has got to be a lot of give and take, and this is oue 
of the matters in which some will be satisfied and some will not be satis· 
fied. If this statutory Railway Board is formed on right lines, not neces-
sarily on lines which are favoured by every section of this House, but on. 
lines framed with regard to the historical lessons in connection "with thi<t 
matter. and, i~ connection with business prinCiples-in accordance with the 
speeches we b.ave heard from experienced Members like ;)ur Deputy Presi-

dent and Mr. Mody-I think we should be going on right lines. and I think 
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the House· will be wrong to endeavour to persuade any committee or any 
Government to keep the railways on exactly the same basis as they are 
.to-day. (Applause.) 

Mr. K. O. Neogy: I do not mind telling the House that my attitude 
towards its proceedings for some time, has been olle of amused indifference, 
and for very good reasons. It is quite evident that the people outside this 
House do not take us seriously; it is also quite evident that the Govern-
ment do not. In the important field of legislation, in matters affecting 
the life and liberty of the people, the authority possessed by this House 
has definitely passed over to the Viceroy's House. Then, in regard to the 
important constitutional issues that are under discussion, that have been 
under discussion, both in England and in India, this House has always 
made it a grievance that it has been consistently ignored. Take the pre-
,sent issue itself. While dogs have heen barking in this House since 
-yesterday, the caravan is about to reach its destination. But it is the 
·stimulating speeches of m;\' Honourable friends, Mr. Kabiruddin Ahmed, Sir 
Edgar Wood, and last but not least Sir Hugh Cocke, that have persuaded 
me to overcome my indifference in this matter and to claim the indulgence 
of the House for a few moments. 

Sir, my Honourable friend, Sir Hugh Cocke, found himself in complete 
:agreeinent wth my Honourable friend, Mr. Ranga Iyer, and he said he 
·could not understand the reason of the heat generated and the eloquence 
.caused by this debate when aJmost everybody had accepted the underlying 
principle of my Honourable friend's scheme. Now, has he taken the 
trouble to try and understand what that principle exactly is? I must 
.confess that when I listened to my Honourable friend yesterday there was 
a good deal of misapprehension caused in my mind, but in order to do 
him justice, I had the full text. 9£ his speech before me and I have very 
-carefully gone through it and I do not find anywhere in that speech any 
·suggestion that there should be setup 8 statutory authority for the pur-
poses of :railway administration. Far less do l' find any suggestion there 
that that authority, if it is ever to be establishe~, should be set up by 
virtue of Parliamentary legislation. My Honourable friend, Sir Hugh Cocke, 
can draw any satisfaction he likes from the speech of my Honourable 
friend, Mr.Ranga Iyer,but I do not think my Honourable friend himself 
will question the correctness· of the interpretation that I am putting on 
his speech. . 

Mr. O. S. RaDga Iyer: I am quite willing to state that there is no 
reference whatever in my speech either to the statutory Railway Board 
()r to Parliamentary legislation. I confined myself to the token cut, namely, 
-the future of the Railway BoaTd and the constitutiona.l aspect. 

Mr. E. O. Keagy: Now, Sir, take another bit of evidence. My Honour-
able friend perhaps was a little partial to France. It may be that he is 
enamoured of more things than one associated with that beautiful country, 
and with that predeliction in favour of France, my Honourable friend has 
hit upon the scheme as it operates in France with regard ~o railway 
management, and recommended it to the attention of this House for con-
sideration in connection with the future railway administration of India. 
Now, ISir, what is it exactly thai\ he wanted this House to approve of by 
way of appointment of a superior Railway Council as it is known in 

_France. Again I hw.ve to depend upon this Memorimdum by Brig.-General' 
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. Hammond for the functions and the position occupied by this Council 
in France. 'I'his is what the Brigadier-General says on page 25: 

"This Council is primarily an advisory body but in certain cases is said to posseas 
-executive powers." 

I 

My Honourable friend was clearly therefore asking for the appointment 
· :of an advisory committee or in other words what he was seeking to achieve 
is a revision of the constitution of the Central Advisory Council. I do not 
think. that there was anything more in his mind, and just as in the case 

· of the present Central Advisory Council it can quite well be set up by a 
.convention by the successor of this House. 

Now, Sir, refel'ence has been made to the manner in which this very 
recommendation regarding the statutory railway authority came to find 

,3 place in the Reports of the Round Table Conference.· I had occasion 
last year to give the history of the whole thing from ~he proceedings of 
the Round Table Conference 'itself, and it seems to me that it might be 
just as well to place a few salient facts with regard to that matter before 
the House. My Honourable Leader, Sir Hari Singh Gour, has already 
placed before you certain extracts from the Government of India's despatch 

·-on the Simon Commission's Report, which realIy gives us the genesis of 
this proposal. Nobody, 8S the House is aware, troubled himself about the 
Simon Commission's Report, which was already out of date by the time 
the Round Table Conference waS assembled, and for that verv reason 
nobody ever troubled about the Govemment of India's despatch" on that 

·obsolete document. either. The result was that there was no discussion 
at any stage of the Conference or the Committees of the Conference with 
regard to this propOBal made by the Government of India in their despatch. 
Then.when the stage of reporting came at the Federal Structure Committee, 
-to the surprise of all assembled, the Lord Chancellor read' out just a very 
short :;entence which ran as follows: . 

"In this :connection (tht. connectin71 being with ngard.to the financiol ~ateguaTd8 
:/28 tar a8 I recoUect) the Sub-Committee tale note of .the proposal that a statutory 
railway authority should be established and are of opinion that this should be 'lone 
if: after expert. examination 'this course I188ID8 de8irable."· . 

\ 

Now, Sir, as soon as that draft repQrt was read out, there were four Iu,dian 
memb~rs of the Committee who one after another protested that, there had 
'been absolutely no discussion on the point and the four members were the 
Right Honourable Mr. ,5'astri, Mr. Jayakar, Mr. Jinnah. and Sardar Ujjal 

· Singh. The Lord Chancellor stated as follows: 
"The subject. was discu.ll8ed. His Highness (If Bikaner made a gteat number of 

r!lIllarks about· it, on one qccasion and discuseed the StatUtory Board, and g!m; n. 
long account of his own railways." 

-Thereupon came a disclaimer from Hjs Highness of Bikailer in the follow-
ing words: 

"I ~ver used the words sta~utory authority. I referred to, the Railway Board 
exercising the functions it does now." 

'Moreover Mr. JiIinah said as .follow~: 
. "We definitely made a recommendation here and I doubt. whether we disCU8ll8d 
whether Buch. a recommendation should be made." 

"The Lord CI..\ncellor, who was the Chairman, said, "Very well, I will make 
'."3 note of that". The result is that the recommendation still persists, and 
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it has figured very largely ever since in the Round Table Conference 
Reports. At later stages, again when the Conference was in plenary 
session, some members of the Conference again raised objection that there 
had been no discussion with regard to this point, and that the meIllbers 
were not agreeable to the recommendation. Yet my Honourable friend, 
Sir Edgar Wood, who ought to know better, was complacently assuming 
that this Brigadier-General was placed on special duty at the instance 
of the Round Table Conierence. He said that it is an irony of fate that 
the Report could not be considerd by the Round Table Conference itself., 
Now there are one or two dates that are rather interesting and instructive 
in this connection. This Report of the Brigadier-General is dated the 5th-
August, 1931, long before the Indian members of the Second Round Table 
Conference left the shores of India, and long before they assembled in' 
London. The Round Table Conference went on till the end of November 
snd this Report was not even then placed at the disposal of the members. 
Perhaps authorities thought that the atmosphere of the Viceroy's House 
was more conducive to a. favourable consideration of this proposal than the' 
at,mosphere of St. James Palace. Eut judging from the Report tha.t we 
saw in the papers this morning the,y have not altogether succeeded in 
realising their expectations, for what the much abused Consultative Com-
mittee has done is to definitely rule out the idea of Parliamentary legisla-
tion in the matter, two members dissenting, and if I may let out a secret, 
one of them belongs to the same community as my Honourable friend; 
Sir Hugh Cocke, and he is their spokesman on that Committee. 

Now, Sir, my Honourable friend, Sir Hugh Cocke, has said that it is 
essential that the new constitution should be placed on a. very sound basis, 
and that it is for that reason that· restrictions of this character should be 
placed on the Indian Legislature by the British Parliament itself. Now 
my Honourable friend, Sir Hari Singh Gour, has already stated the four-
objects with which these restrictions have been intended, and I was really 
waiting to hear from my Honourable friend, Sir Hugh Cocke, as to whether 
he did approve of the four objects set out in the Government of India. 
memorandum. He talks of commercialization, he talks of railways as 
being a commercial department. Sir, that is cant to which every Honour-
able Member sitting in that Group has given expression. Now, when the 
Honourable Member goes through that list of the four heads under which 
Parliament is likely to feel interested, 8S the language of the despatch 
goes, can the Honourable Member say honestly that those restrictions are' 
justified by commercial principles of working railways? I admit that, from, 
the general point of view, y~u may say that if defence is notAgoing to be 
transferred to the control of responsible Ministers straightaway, the Governor' 
General may want to have some sort of authority to be able to commandeer 
the railways in national emergencies. But what about the other things?-
Fina.nce! My Honourable friend, Mr. Chetty, dealt with the question ot 
finance,-and here I have a mild quarrel with him when he said that he 
wanted to enter only a "mild protest" against it. Moreover, he had 
nothing to say with regard to the, other three items under which th~~e 
restrictions are sought to be justified. "The continued employment of a. 
minimum proportion oi Europeans"! Is that, I ask, a business proposi-
tion, irrespective of the fset as to whether Europeans would cost India 
more than equally qualified Indians would cost,. for emmple, for the S8me 
job? Then, again, the guarantees -w the Anglo-Indian community anet 



THE RAILWAY BUDGET-LIST OF DBKAHDS. 1565 

the continuance of the loaves and fishes on the railways for them. (Mr. B. 
DaB: "For 30 years. ") That is another matter; that is Col. Sir HElmy 
.Gidney's idea; J am now proceeding on the Government of India's own 
rEcommendations. Does that BOund to my Honourable friend, Sir Hugh 
.cocke, as a very BOund principle? If he has read Brigadier.General 
Hammond's book and what he says with regard to the South African system, 
he will see that one of the complaints against the system obtaining there 
il!1 that it cannot be called a strictly commercial system on the ground 
.that for political reasons the more costly white labour has to be employed 
in preference to natives, and Brigadier-General Hammond says that tha.t 
,is not a commercial proposition. ~{)W 1 wOllld like t<, know from my 
friend, Sir Hugh Cocke,-and I am prepared to give way to him in order 
.to enable him to give us the answer-as to whether he honestly considers 
this particular provision in the Government of India's despatch to be 
based on sound commercial principles. (Voices: "Silent"!) (Mr. B. Das: 
.. The Honourable the Railway Member will reply to that. ") I find that 
my Honourable friend has no reply to give us; therefore, the less he talks 
'about commercialization the better. 

Now, Sir, I come to my Honourable friend, Sir Edgar Wood. He 
'referred to the speech made by my Honourable friend, Sir Abdur Rahim, 
and criticized his remarks regarding the question of the control of the 
Legislature over the rates and fares. He said this would be a very popular 
-measure, but it would lead to disaster. He inclines to the view that the 
-question of rates and fares should be ~ntirely left. to an impartial tribunal. 
My Honourable friend is new to the House. If he would care to go 
through the proceedings of this House for the past few years, he would 
find that if there is one question in regard to railway matters on which 
this House has been very insistent, it is with rega.rd to the setting up of a 
properly constituted railway rates tribunal, as was recommended by the 
.:Acworth Oommittee, but was not given effect to by the Government. So 
there is no quarrel wih regard to the question of the setting up of a proper 
-l"ates tribunal in this country, but my Honourable friend is not quite right 
when he says that the entire question of rates and fares can be left to 
that body. There is a good deal of differenc'3 between a rates policy and 
a rates· structure: a rates policy is a matter which it is for the Legislature 
to lay down. (Hear, hear~) My Honourable friend, Mr. Ranga Iyer, himself 
told this House that he was anxious to see this country prosperous in the 
matter of industries and agriculture and he would so devise a system of 
railway administration as would help the industrial and agriculturaJ deve-

. lopment of this country. Is it for the railway Rates Tribunal to say as to 
",hat kind of rates should be granted toO agricultural produce and to manu-
factured commodities? Or is it not for this House to lay down the policy-
{)f course in a very broad manner-which this Assembly or its successor 
. would like to be adopted in this connection, and within the limits of which 
policy it would be left to the Rates Tribunal to fix and operate the rates? 
'Sir, m,v Honourable friend, Bir Ed~ar Wood. also referred to the policy 
of deve]opment that cbaracterised the railway administra.tion during the 
last few years. My Honourable friend has every reason io be pleaSed with 
that development, but those who have taken care to study the financial 
results. of ,the railways; and those particularly who have studied the facts 

. and fiJrures laid before the Assembly in the Report of the' Retrenchment 
Committee,' would hesitate to accept' the proposition· that, because ·1Ile 
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railway policy has been 'one of break·neck development, it has necessarily 
led t() financial efficiency or stability. I do not want to go into the details 
of this question because it opens up avery contentious and vast field of 
iiiscussion, but, Sir, I would like my" Honourable friend to refer to the 
.debates that took place in this House, particularly in the year 1927. He 
will find that a.n exhaustive summ!ll'Y was given of the nature of the ques· 
tions that were being asked in the House of Commons and the pressure 
that was being ~xerted in the British Parliament for speeding up the Indian. 
l"ailway programme, for the purpose of relieving unemployment in Great 
Britain. (Hear, hear.) I do not wltnt to take up more time, Sir, than 
I can help, and 1 am not going to repeat all that was said in this House 
en the 22nd of February, 1927, in illustration of the attitude of the House 
of Commons in this matter; I may just refer to one statement made by a 
very responsible Member of the British Parliament, a British Ez·Minister,. 
Sir Alfred Mond as he then was. He said: 

"When I was Chairman of the Cabinet Unemployment Committee, a scheme was 
put forward and wa.s under consideration by which by the use of the Indian Govern· 
ment credit. supplemented by our O\\.-n, we could obtain orders for the Indian railway 
programme. " 

. Then Earl Winterton, the Under· Secretary of State for India, tried to-
reassure the House that all that was possible to be done was being done. 
·~t is little wonder therefore that my Honourable friends should try to 
secure to the British Houses of Parliament the control which thev seek 
-to take a.way from the Indian Parliament on the score that political inter-
ference is bad for the management of a commercial undertaking. My 
Honourable friend's interpretation of the word "politics" does not appear 
to be the same as mine_ when British "politics" is concerned and when-
the interference is made in the House of Commons on political grounds. 

SIr BClgar Wood: On n point of personal explanation, Sir. -I never 
mggested in the slightest degree, so fM as I am aware, that there should 
t>econtrol of the Railwav Board bv the British P8l'liament. It is some· 
thing- quite new to me. • . 

Kr. It. O. 118011: iMy friend's suggestion went much further than that .. 
It showed that he had greater confidence in the British Parliament to see 
that the favoured positiOn_ of the Britishers continued, than he hgd in the 
Indian IJegislature . 

. SJr Bdgar WOOd.: Then the Honourable Member admits that his pre-
vious statement was incorrect, I take it. 

Kr.K. C. lIeoe: J. sa~' he ~oes much further. That jsto sav, he· 
'Wants a permRnent mel\sure to be p]aced on- the Statute·book by thtt 

. British Parliament, which hM been so very partia] to the interests of his 
.own countrymen, for thepurpOB(! of takinJ{awavthe ,cpntro] from India. 
on the p-rol1nd· thAt ~t wi1! ]ead to pBlitical interference. as if this WAS not 
flO already. - . 
- Now. Sir. onf' more reference to the proceedin~ of that date '8l)d- I have-

:dorte. Sir ChAr]es InneS. wben· hOe was Ml:iJnber.in.charge of Commerce. 
had a.n occasion to attend the Impcrlal Economie Conference in the vear 

,;lW3, and I tind' ·that-my--Honoui'a~l-efriend Sir George- :Ra.iny is going tp 
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follow in his footsteps. When Sir Charles Innes attended the I Imperial 
:E:con;omic Conference, he was confronted with pressing demands that ~ 
Indian railway development should be speeded up and that England 'should 
get more and more of the Indu.t.n orders. He had to give some sort 'of 
assurance or. that point, ana ~~hen I drew the attention of the H,)llouraPle 
gentleman, who is now the Governor of Burma, to this fact, this is what 
he stated: ' 

"Mr. Reogy referred to what I aaid at the Imperial Economic Conference in 1923 
I wonder if Mr. Neogy realises the atmospheJ:e of a conference of, tha1;kind olnd the' 
difficulties that one has when one is in a conference of that lUnd. .After all, Wtl 
officera who serve India are anxious for nothing 80 much a8 that the name of Inuin 
should stand hig;1 in the councils of the Empire; and I hope the House will reali~e' 
that when, in a conference like that you have the Premiers of all the Dominions, all 
the Dominion Prime Ministera agreeing to a thing of this kind, it is very difficult fl'r 
the representative of India at once to aay 'I will not do it'." 

I 

Now, Sir, that shows the kind of commercial system that we have had so 
long in the administration of the, railways, and I do not wonder that my 
Honourable friends of the European Group lire so much enamoured of the 
continuance of this favoured system under which their countrymen derive 
se much benefit that they should insist on depriving the Indian Legislature-
01 effective contiJ:ol. 

Kr. N. N. Anklesaria (Bombay Northern DivilDon: Non-Mnhaunnadan 
Rural): Sir, the Honourable the last speaker, who is a Nationalist, said 
that the Honourable the Mover suggested no Statutory _~oard or 8;Dytling 
like a Statutory body as under the French system. Well, if my Honour-
Able friend is correct; then the HQnourable the Leader of the Nationalist 
Party has been all along creating difficulties for the sole purpose of con-
quering them. The Honourable the Leader of the Nationalist Party said 

-that the present discussion was premature and'inopportune. However, 
the heated argument that he has addressed to this House completely proves 
that the present discussion is most pressing and most opportune. My 
HonourlibJe friend Mr. Jagan Nath Aggarwal talked of bis suspicions and' 
his alamls. 1 fpink it would be natural for him t'l .:mtertain Emspicions 
and alanns when he hears the Honourable the Deputy Leader of the' 
Nationalist Pnrty suggesting the curtai~ent of the powers of the future 
Indian Legislature. However, Sir, there are more reasons than one to' 
show that this House ought to be grateful to my Honourable' frienct, 
Mr. Rang-R Iyer, for bringing this important topic up for dis~ussion on the 
floor of this House here And now. Sir, it is said that our constitution is' 
going to be democratised. The inherent tendency of all young demo-
cracies is to usurp the ordinary functions of the administrative authorities" 
and it is a service which Mr. Ranga Iyer has rendered to this House as· 
well as to the country, by bringing to the notice ,of;this House the neces-
sity of taking Mcount of the danger which the young democracy of India 
will be running if measureR are not taken in time to see that it does not 
usurp the functions of the administrativeautlrorlty. Sir, I, have said 
that all youn~ democracies have exhibited this tendency, and I would 
instanc~ simplv the case of France. During thesecond.-,an,d third ~'ear 
of the First French Republic, the French Legislature had monopolised 
all administrative activities of the country to such an ,extent that ... ·rance 
was governed, by no Government at all but by i~~lature alone.,·· You 
fl:r:td the French Convention instituting committees from among its own 
members for the Armv, for Agril'ulture, 'for communicp.tions And roads. 

I ", • 
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iltC. That usurpation of the functions of the administrative authorities 
resulted in a financial chaos and what is called the reign of assignats. 
The distrust and the jealousy with whic;h, the young democracy of the 
United States of America regarded the Executive is only a matter of his-
-tory, and 1 do I'.ct want to give any details about It. t:)ir, in the present 
times we have got instances in the democracy of Russia and in the demo-
.eracy of Spain and in the democracy of the Free State of Ireland with its 
notorious Shannon River Electric scheme. I submit it is therefore quite 
apparent that there is a real danger of the future proposed Legislature of 
India attempting to usurp the administrative functions of the adminis-
·trative authorities, more especially so in the case of railways. As far 
baCk as 1921 the Acworth Committee warned us of the danger of mixing 
politics with railways and they said that, "Railways would corrupt Politics, 
Politics would corrupt Railways", and if I may say so, the ocullll.r demon-
-station of the truth of that dictum was furnished by the debate in this 
House which took place for the last two da)s on the question of Indian-
isation. If my Honourable friend, Mr. Maswood Ahmad, were a Member 

. .cf the predominant party in the future Legislative Assembly of India, 
to him Indianisation would mean more employment for Muslims. 

Mr ••• JIa8Wood. Ahmad: No, no, Parsis. 

1Ir. If. If. ADklesa.ria: To my Honourable friend, Mr. DeSouza, 
'Indianisation would mean more employment for Indian Christians, and 
'last but not least to my Honourable friend Sir Henry Gidney the word 
Indianisation has quite a different signification. In fact in 1924 he 
actually complained that Indianisation to him means Ex-Anglo-IndianisB-
-tion. 

Mr •••• aswood 'Ahmad: What would it mean for you? 

1Ir. N. If. Ankleaaria: I am classed among the Hindus. Another 
.,example of this danger of leaving politicians to control the administration 
of railways is furnished by the instance cited by my Honourable friend 
Mr. Neogy. It is said that the policy with regard to rates must rest 
with the Legislature. Just imagine if my Honourable friend Sir V 8Sudeva 
were the Leader of the predominant party in this House. Would it not 

-be natural to suppose, then, that the rates for agricultural produce would 
go down and the rates for manufactured produce would go up? 

Sir Oowasji .JebaDgir (Bombay City: Non-Muhammadan Urban)-: 
'That applies to every Parliament in the world . 

. Kl'. If. N. Anklesaria:' 'l'hat is what 1 am pointing out. 

:Sir Abdullah 'Suhrawardy: What will happen if you were the Leader 
of the predominant party? . 
. Kl':.....AJIJrlN8l'1&: I would do justice to the different ('ommunities 
1D IndIa. The Ho~ourable .Me~ber has signalised the danger of bhe inter-
ference of the Leg'lslature In rmlway matters but he did not suggest any 
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specific scheme. He, however, cited 'the illustrations" of foreign coun-
tries, and I take it he wanted this . House to· gather his' VIews from a can-
siderationof those instances. I am afraid in the 'choice of those instances 
the. Honourable the Mover wassingullll'ly unhappy. If he suggested that 
tLere should be consututi(i¥l-al safeguards to ensure that the Legisla.ture 
did not interfere in the day-to-day administration of our. railways, then 
his choice of England as a ·country where such 'cOnstitutional safeguards 
existed is singularly unhappy. For, England has no constitution ut all. 
The English l'arlir..ment.is said to be omnipuissant. It is said th!lt "it 
can do e:ver.ytlpng t'xcept make a man a woman, or 11 woman a ll1nn, 
and the fact remains that under the English system constitutional safe-
guards for the management of railways do not and cannot exist, because 
as I said there ;s no constitution in England. 

Then my Honourable friend cited the case of France. In spite of 
the Committee of Direction of Railwa.ys, and in spite of the Supreme 
Council of Railways in that country, the Legislature is one of the' most 
interfering Legislatures among the civilised countries. In thnt wry 
"Convention" mentioned by the Honourable the Mover the absolutism of 
the French Legislature has beefl preserved absolutely and the French Legis-
lature is not; sl>w in availing itseH of this absolutism. 

Then, the Honourable the .Mover cited the case of the United States of 
America. In the COflstitution of that country there is absolutelJ no 
bar against the LegislatUre interfering with the rai1-.vay' ~8dtni'lli!;ltration. 
We know that the constitution of the United States is a written Consti-
tution and there is an Act conceming the railway aaministratioD passed ' 
by the United States Legislature, but there is abSolutely no constitutional 
safeguard against the interference of the Legislature in the day-to-da.," 
administration of the railwavs if it chooses to do so. It can onlv be 
prevented from so doing by ~ an amendment of the constitution ~f the· 
United States. 

The case of Australia was then cited and I do not know exactly wha.t 
const.itutional arrangements there are there, but I know the result of those 
arrangements. I know that the Australian railways are the most extra-
vagantly managed raj)ways, po~ibly in the whole world, because in ] 925 
the ratio of their working costs to the gross earnings was 121 percent., 
possibly the highest in the world, that is a deficit of 21 per cent., Sir. 

4;p .•• 
Sir, I think the choice of these countries was singularly un-
happy because of another reason which is that in all those 

countries the safeguards where they exist are provided by the LegiRla-
tures of those particular countries. Here the safeguards are t.o be pro-
vided by a body which is not the Legislature of this country, and that 
makes all the difference. On the other band if my Honcurable friend' 
Mr. Ranga. Iyer wants a statutory body intermediate between the manage-
ment and the Legislature to be created. by nn Indian Legislature and b~·· 
that meQllB thlnks he would prevent interference by the LegislatUl'e intb the 
administration of the railways, I submit he is very mnch mistaken, a~ 
would be shown by the experience of the various countries of the world. 
In the first place, . how would you define the limits of the statutory body 
proposed to be created by the supreme Legislature? It.is said that it 
would betlae worst kind of pedantry t.o attempt to define these .limits 
between the powers of the Legislature and the Railway Admirustra~ibn. 

B 
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Sir, the RoUlld TaWe-waUablil are pi1iag _ .... s 1IJ'9R saf~guards. 

They have advocated the enactmelit of ualitaJory ~uda, &lui thereby 
they want to witbciraw the Arm, iI'Om. the .iDtiian Legislature; they 
have advocated the enactment of nn&Doial safeguaMs, and thereby they 
waDt to Withdrall' tbe IlnN!Oelil f_ iihepuniew of the Imdial1 Legisla-
ture; tbey have advocate& t.he eaac~ of safeguards in. COIU1eCltion 
with Muhammadans, Angio-Indians, Europeans... depreSliled cla88es, 
and thereby the;v waD~ to remove tlteae OOUlmUll.itlies from the jurisdic-
tion of the Indian Legislature. And. DOW, S .. , my Ho~le friend the 
Mover, if I have conectly u~ him, would advocate a safeguard. 
which would remove the railways from the Indian Legislature. 

(At this stage Mr. President resumed the Chair.) 

What would rem.a.in., Sir, except the Hindus and the PUBis, in the 
Indian Legislature to legislate about,-4.be Indian Legislature domiaat.ed 
by Muhammadans, Europeans, Anglo-Indians, depressed classes, aDd 
last but not the least, my Honourable friend Mr. Joshi represellting the 
labouring classes? Sir, these Bl"e aome of tAe diffioulties which the topic 
.discussed in the House has disclosed, sad I quite agree 1IVIiD my HODOIII'-
.able friend the Deputy President that the matter should be left to a 
eommission of experts. With these ,VOIds, Biz', I would conclude. 

Several J[ODoarabie ....... : The questioa· may now be put. 

Xl'. PnIIIIdID\: I ~pt the dosure. 

The question is that the qllestion be now pat. 

The motion was adop~. 

fte Honourable Sir George BaIDJ (Member for Commerce and Rail-
ways): I did not interve&e earlier in this debate, Mr. President, because 
it seemed to me pre-eminently & matter in whiob. GovenarDaat would 
-desire to hear, and the House would ·deaHe to hear, the views of the ta-
-official Members. The attitude of the Government of India on this ques. 
tion was sufficiently defined in. the despatch addressed to the Secreta.ry 
-of State some 18 months ago, and HonourBDJe Members had before them 
for the purpose of criticism the line whiem the Government of India tqok 
at that stage of the constitutional discussions. It did not seem to me 
that by iDtcrv~Ding earlier I could. give any material itelp to the H.ouse. 

My Honourable friend Sir Hari Singh Gour expressed his dissatisfac-
tion with Government because they had. left the maUer to be raised on a 
cut in the Demands for grants and did not place a ResolutioD before the 
House. If, he said, they desired to have the opinion of the House, wby 
did they not put down a Resolution? I think that question admits of a 
very simple and direct answer. When Government. submitted their yiews 
to the Secretary of State on that question in I\nticipation of the meeting 
'Of the Round Table Cou.ference, that question $0 to speak passed out of 
their immediate control and the Round Table CoDference was seized of 
it. And ulltil in one way or another it oomElf; back under the cODtrol of 
the Govemment of badia again, we are DOt in a positioD to put 
.& Resolution before the Houae because we coutd hardly ask 



I 

·;·the House to express a view about a matter on which we oUl'8e1ves are 
:to a large extent disabled fr(jm expressing an opinion of our own. Thll.t 
condition must continue so long BS the matter remains a pending ques-
tion before the Round Table Conference. }t'or the unofficial Members 

. of this House the question is not of cout:Se 3ub judice in any way and 
t.hey are amply entitJed to express their views; but for the Members of 
Government when they speak as Members of Government, it must remain 
to a large extent in the position of a subject which is 3ub judice. That 

,is t.ba exp'an&iion, Mr. P!esideot, why Government have not at any 
time thought of putting dOWD a Resolution in this House. I would only 
add that, although the despstch of the Government of India was pub-
lislaed, 1 thWk, sixteen months ago, 1 C8lDnOt recolieer.--I may be wrong, 
.but 1 ~ recollect---m the list of .HesoJ.utiOlls r>f whieb J:lonourable 
Members of this House have given not4ce from time to time that there 
has been a Resolution on this subject. If I am right, it would appear 
to show that there was DO very keen desire on the part of Honourable 
Members of this House to discuss this question. 

My Honourable friend. ~Ir. Runga Iyer, in moving the motion, made 
. it clear. what he had in view. He did not commit himself----save in so 
far as he expressed approval of the ¥rench system-he dId not commit 
~himself to any particular proposal, bat he did exp:re~ bjs re(:ognition 
of the fact that it was important to the efficient and economical admi-
nistration of the railways in future that there should be a. separation 
between policy on the one hand Ilnd commercial administration on the 
other. I traced not only in speeches like those of the Honourable the 
Deputy President, who made his views very clear, but even in the speeches 
·of others who were adverse in many respects to the posit'.on taken up b;v 
the Government of India, a recognition that there was a real point there 
which required ~o be safeguarded. I think Ulat that is a very imI,ortant 
fad, because there can be no doubt that, if we are entitled to be guided 
by the experience of what has taken place in other countries, there is 
always a. danger, wh6ll you have State-managed railways and the Gov-
ernment are fully NilpoDsible to an elected Legislature, of pressure 
being brought to bear which would result in action vers detrimental both 
to economy and efficiency. If any Member of this House were to ask 
me to give a concrete example of the kind of pressure to be deprecated, 1 
:must express my gr~titude to my Honourable friend, Mr. Neogy. forre-
minding me of an example very much in point, namely, the qu~tions 
put in the House. of Commons, I think he said in 1927, and to the pressure 
Sir Charles Innes felt w.hen he attended the Imperial Economic Confer-
ence. That, so to speak, was pressure at long range;. ql16stions in the 
House of CQmmoD,S. involved pressure from a Legislature sitting six 
-thousand miles away to which the Government of Iodin are only in-
directly responsible 

:1Ir. 1[. O. _..,.: Really? 

'SIr oMsit IeJlaDp: Why indirectly? Directly responsible. 

'I"he lbaoIIIaMt air QIGIp aamy: If even in these circumstances 
pressure which the Honourable Member pointed out was very undesiF9.ble 
.ean "e b~ to beal', is not that 8. very strong argument t!> !!how 
,mat might 00QQUr when the Legislature is not far awa.y but is close at 
hand? And wo-uld not the position of Sir Charles lnDe~ at; t1le Imperial 

.2 
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[Sir George Rainy.]. 
Conference ha~e been a great deal easier if he had been in a position to-
say, "'l'he ra;ilways are administered by ·a statutory body and I have no 
power of interference"? I must again express my indebtedness to the-
Honourable Member for the great help he has given. 

My H~nourable friend, Raja Bahadur Krishnamacnaziar, wanted to 
know what a politician was. lelid think of' Sir Christopher Wren's 
monument and the inscription on· it--'~If you want to see a' monument, 
look round you. .. If you want to see a politioian, this is a House in which 
there must be a large number 01 politicianSi. But if I were asked to define 
it .a bit more doselv, I think the definition· I should be inelined to give is 
this. it is a defi~ition' by illustration. A minister whose retention of 
power is dependent on the vote of the House to which he iSi responsible is 
for this purpose a politician. An elected member of a. House of Parliament 
whose re-election 'depends on his giving satisfaction to his conEitituents is 
a politician. And it is not because politicians are bad people, that their 
influence on commercial management is deprecated, but because inevitably 
from their ffituation they are placed in a position in which they cannot but 
do at certain times What they recognise will be detrimental to efficiency 
and economy, but they feel they have to do it because otherwise- they 
disappear from the scene altogether. It is for reasons of that kind that· 
political influence on commercial management is felt to be open to a. 
great deal of objection. • 

I wonder if I might venture to give a concrete example of the kind ot 
distinction that might be drawn between the f:lJ>here of policy on the one 
hand and the sphere of administration on the other. I say that, with a 
great deal of hesitation, and I will ask the House to consider it as given 
more with the object of illustrating the point than with any particular 
desire to expre9S 'views on the precise question that I propose to mention. 
It is one to which reference has been made bt B. nUinber of Members, who 
have spoken, namely, the question of rates. ' My Honourable friend, Mr. 
Neogy. said that you could not leave complete control to a rates tribunaL 
and if I may parapbrase hiSl words-I am not quoting him-I think it might 
be briefly put in the form, that if you have a tribunal, that tribunal must 
have a code to administer. On that point my own: personal view is very 
much in agreement with his. Take the Rates Tribunal in the United 
Kingdom. There the' code they have to administer is briefly this: that 
they Slhould so fix freights and fares that the ra.ilway companies will earn 
a standard revenue; and the whole of their work must be regulated by this 
governing consideration. It would be 'an extremely difficult thing, I think., 
to create a tribunal and say to them, "You are the supreme authority; do 
the best you can." I should have thought that there must at least' have 
been something of a guide in thiE4 sense, that in regulating· rates they should' 
aim either at making the railways fully solvent with a small surplus, or 
regulating rates in such a way as to eam a contribution to th~. general 
revenues. Nor do I shut out the pOS/BibiIity that other indications of policv 
might be given to them, namely, 6S·to the need 'for giving coneeasionrates' 
where it was desired to introduce new industries. lam not expres!1ing an 
opinion whether that would be 6 good thing to ao or a bad thiilg' to dm 
The point I want to bring out is this: that once the Legislature, or the· 
proper authority has fixed So policy, the proper course for the Legislature to 
follow ~hereafter is- to pass a self-denying ordinance and leave the tribunal 
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to apply the policy. The kind of interference with rates which I should 
-deprecate would be a motion on the floo~ of this. House. that the freight 
0n wheat should be reduced. Let the LegIslature m due time by all mea:ns· 
fix its general policy as to what is to be done in these mattem. The 
improper URe of political influence comes when it is exercised directly upon 
the rates 'structure. ' 

I do not wish to make a very long Eopeech for the reason I have already 
given. I think the House will recognise that I am hardly in a. position to 
do so. Since the Government of India submitted their despatch to the 
'Secretary of State, there have been two meetings of the Bound Table 
,Conference and the declarations of the Prime Minister, and the whole 
framework of the constitutionhafj now to be established in the light of 
these declarations. I am not, therefore, called upon at this stage to enter 
upon any elaborate defence of what the Government of India said towards 
the close of 1930, and before I sit down, all I wish to do is to refer brie1ly 
only to two or three pointSt. I am not concerned today to argue the question 
what matters should be provided for in the Government of India Act, what 
matters should be left to rules made under that Act, or what matters 
should be left entirely to the Indian Legislature. On these matters Hon-

-ourable Members have expressed their views with perfect freedom and, if I 
may say so, with great ability. It was important, I think, that this oppor-
tunity should have occurred so that before this important question is finally 
taken up for decision the viewSt of prominent Members of this House should 
have been placed on record. If I may say so, we are indebted to the Hon-
,ourable the Mmi'er for having brought about this discussion, and to a very 
large extent, if I may venture to say 80, it was a diseussion of which,·\this 
House has no cause to be ashamed; it has indeed been a very useful discus-

"/ilion. 
I ought, however, to say something with r~ference to what fell from 

my Honourable' friend, the Deputy President. One of hiE< complaints was 
that we . called in the assistance of Brigadier-General Hammond, and he 
remarked: • 'What does Brigadier-General Hamm~nd Imow about the Indian 
railways?" I will only ask my friend tb;is. Suppose we had called in 
someone who was really familiar with' the working of the Indian railway& 
at a recent date, I am afraid that from the other side there would have 
been a good deal of criticism of our calling in somebody who was biased in 
favour of certain views-I don't sa.y that my Honourable friend would have 
raised this criticiwl, but I t4ink some one on the :Benches opposite would 
probably ba ve taken that point. And in selecting an expert who had no 
previous experience of the Indian railways, the action taken: was perfectly 
aeliberate because; as we understood it, what the Round Table Conference 
desired to have was not opinion& from India, but the opinion of some one 
who would be listened to with respect on account of his,,~ ,e~rience of 
railway working in ditlerent countries, and who W8.s in a 'position to infoqn 
the Conference of what took place in different cOuntries. We may have 
heen wrong, I am not concerned with that, but that was,the objeet w~ ,had 
in view. There was certa.inly no intention at that &tage that any recom-
mendation . that Brigadier-General Hammond might. make should be 
regarded as binding upon anyone. 

. The other complaint my friend the Deputy Presideut brought forward 
was that we ~!Iod not initiated the inquiry to whieh we referred in our 
-despatch to tlie Secretary of Sta~~ Th~ a.gaja,tbe~l',1fMdu~-this. 
"that so long a& the Round Table Conference is seized of ~h~ question, it is 
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not possible for the Government of India to act entirely on its own 8& if it 
was a matter left in an~' w8y for its decision. No doubt, the recommenda-
tion of the Consultative Committee,-so far as 8ppears from the news-
papers--a.nd I have no special source of inIormation,-that recommendation; 
no doubt in due course will come before the Government of India and will. 
have to be considered, and speaking only for myself and giving purely as 
an individual opinion, I have seen no reason yet to change my view that 
there will have to be a detailed inquiry before we can work out a plan. It 
il'; not an PflSY matter; there is' a lot of detail to be considered, and we shall 
require to ha~e expert Members on the Committee-when I say experts, I 
mean men with practical experience of the working of railways.· However, 
I cannot go further than that at prel'/ent, but it is a matter to which the 
Goyernment of India will certainly give their full attention as soon a8 the 
right moment arrives. 

I would only like to refer, Sir, before sitting down, to one remark which 
fell from my friend Sir' Ha.ri Singh Gaur. He said that my friend Sir 
Henry Gidney's community always wanted to get the lion's share of the 
loaves and fiElhes. Well, Sir, I aID Bot a great student of zoology, and I 
imagine that a. lion being a kind of cat might do something with the fish, 
but I am not so sure about the loaves, and if that community only gets the 
lion·s share of the loaves it might tum out to be a very small ~hare indeed. 
(Laughter. ) 

lIr. e. s. Ba.Dp lyer: Sir, I should not have ordinarily cared to exercise 
the right of reply which you have been so pleased to accord to the Oppo-
flition. and thus increase the rightEl of the Opposition on these important 
occasions, but for one fact that the debate took a tum different to the one 
with which I had started it and which I have mentioned in my token cut. 
Sir, as I noticed that my friend Mr. B. Das, the Chief Whip of my party, 
had given notice of a cut "Whether railways can be under a statutory 
body", I thought I must leave that quef'tion severely alone, and had it not 
been for a few minutes' difference between the giving of my notice of the-
cut motion and his notice of the cut motion, it would have been Mr. Das's 
motion! which would have been discussed. Sir, the question of the Statutory 
Railway Boord, I admit, can come under my comprehensive motion, and 
it ha~ come, and when. it came, Honourable gentlemen seated behind me 
lacked that common courtesy which should be shown to one whom they 
have put on the' front Benches. Attacks have been made behind my back, 
especially by Mr. Aggarwal in a manner, I should think, unworthy of 
himself. 

~. AIu., :l'ath Dutt (Burdwan Division: Non-Muhammadan Rural): 
He is not heJ:e; he hus left. 

JIr. O. s. -.np.IJv: My friend, Mr. Amar Nath Dutt, says he is not 
here. Sir, Sir Frede~k Whyte, your great predecessor, whose position you' 
worthily occupy, laid down in one of his jm-portant rulings that wheD a 
Mem~er makes a })a~icularly offenElive Bpeec~ he should have the courtesy 
to wait for the replY. '. . 

Itt- .... 11 '*~~ ~ilc:idur~e ... 
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1Ir. 0. S. BaD.. Iyer: And my friend Sir Abdullah Subrawardy with 
his usual fraDkness and -BeD8& of humour fays "aDd cour.". I admit that 
:Mr. Aggal'Wal is a msa of abundant oourage. But he has gone away 8s I 
am. told by my Honowable fried Mr. Amar Nath Dutt, to 8 chamber in. 
LahcJre ...• 

Mr. Amar Bath Dutt: I did not tep you that . 

• r. O. S. BallIa Iy_: He has gone away .to Lahore. 

Xl. K. Ahmed: But what is your complaint? 

:Br. O. S. BaDia IYIl: I do not propose in the brief time at my disposal' 
to be side-tracked by my Honourable friend Mr. Kabiruddin Ahmed. I 
may have to take notice of his speech if he gives me an opportunity by 
not interrupting me and £dlows me the courtesy that I showed to him. 
Sir, I was saying that my Honourable friend Mr. Aggarwal has gone away 
to resume his chamber practice and other court practice in Lahore. Before 
his departure, he assumed a strange role on the floor of this Honourable 
House, this Chamber,-the role, Sir. of a maid whose business was to-
prepare a bed for political opponents, if personal friends. After preparing 
the -bed the maid has gone a.way to another cham6er leaving a -mere hot 
wat.er bottle behind. (Laughter.) The hottest of hot remarks that the-
Honourable gentleman from Lab«e made was that I had entered into a-
sort of unholy alliance, iato a fjOrt of unseemly conspiracy with my Houour:'_ 
able friend Sir Henry, Gidney in regard to bringing a60ut, curiously eooogh, 
Company-management of railways. Not being a regular Member of this 
House in the past, not being regularly present WMII. speeches are made, 
and not perhaps being a regul&J.o student of the debates on too Boor of. this 
House, perhaps not having heard th.e speeeh. th&t I delivered ye_rday, aad 
not having read the speeches that 1 :had delivereCl in the past,-though be 
said I as an old Member £dw.uld h&.ve knows better,-not having known 
exactly my position in regard to the State railways because he did Bot care 
to know, and where igDOrauce is bliss, irA bis C88e at any raie it would have-
been wise not to have beeD ek>queBt-ia his ignorance he need Bot have 
been eloquent, but he chose to be el~t' OD. a matter on which if his 
advice were to be followed in regard to bringing the management of railways 
into the mid-current of political w1UrlpoGls, if JUs advice were to he followed 
in making the managemellt of the :railways- something in the lI6ture of-
potter's clay in the hade of petitieiaa wit. a.xe~ of -their own to grind, if 
that ad.vice were to be followed: in 1Ihe seH-go-verning India of the future 
abandoning the practice of the self-governing countries which run railways 
on commercial and business Wles.-if 1Ihat advice were to f)e followed, a 
&ituation would arise which Sir WiDiam Aewolth in his Report to the Le~e 
of Nations stated in regard to AUlma, namely. you may kava to scrap not 
only State management but State control of. railways and invite companies 
to take charge of them and run them. Therefore, I can as easily, if J. were 
to foll'ow his lill8 of BtgumeBt, state that he was playing into the hands 
of Sir Hanry GidiJey. I -00 -not fer & moment question the desire which 
is -legitimate afl' the :pari _ of- Sit- ;H~ Gidney 1\0 go back to the halcyon 
dayfi, acCOrding- 'to him; 'df"-Oemp.ny-~ri~ni~~ment. - He 'mis~es the fl;WOtitB_., 
~ ad't~~it6 ~ -6ft,! ~~:v-::~~'_he- enjo -~a iil~h& patrt, vn~~( 
COi!!j;~,"nW!a~"'" l"heh': . Tl' SIr irS an old Mtnlber 'Of" the lIif ~rlar 
L~slati.@· Ooijn~t1, :m').ottt m:~ e1Oqu~t'anc!'We'nchant; st:yte, -at~eC! 



1576 LEGISLATIVE ASSBKBLY., [4'I'H MAR. i932. 
I 

[Mr. C. S. Ranga Iyer.] 
'Company-management, showing your own preference for State-manage-
ment. Those days are gone,--good old days from Sir Henry's point of 
view, and bad old days from our own point of view. Therefore, if my 
Honourable friend Mr. Aggarwal only followl'l up his reasoning, he will be 
necessarily but unfortunately pla.ying into the hands of Sir Henry Gidney. 

Now, I come to the argument of my Honourable friend Mr. Neogy. 
He said, with his usual facility. Or shall I say, felicity, of expression, that 
he has been viewing this Legislative Assembly. of which he has been flO 

-ornament, with amused indifference. It is a thankful thing that he did 
not say that he has been treating us with contemptuous tolerance. Sir, 
it is good to be told by one of us,-for candour is always refreshing-that 
he has been looking upon us and our activities on the floor of this House 
with a certain amount of amused indifference. Had I felt like Mr. Neogy, 
I would not have stayed on for a single day in t,he Legislative Assembly 
as my past record fully shows. I am proud of being in this Legislative 
Assembly, which I feel is not a whit inferior to any of its predecesso~. It 
'is true when I was promoted, in the days of those giant leaders and great 
'controversies, when I was a member of the Swarai Party. from the back 
Benches to the front Benches. I felt a glow of pride within me, but it is 
-truer to-day that we are in this House to represent from the constitutienal 
point of view what we think of the doings of the Government, their pro-
gramme, their principles, their suggestions, their arguments, and i!leir 
schemes. (Mr. B. DaB: "Has it any effect on the Government?") My 
Honourable friend Mr. B. Das asks, has it any effect? I would ask him 
to answer that question himself, for we will have adequate opportunitv to 
enlighten this House as to what we think of the Government policy in· the 
days that are opening before us. I am quite willing to answer Mr. B. Das 
'by saying that in certain matters our arguments, our speeches, and our 
·opposition have had no better effect OIl the Government than pouring water 
on duck's back. (Laughter.) But, Sir, there has been a tremendous 
·effect produced on the Honourable the Railwav Member by this debate, 
when he- said that Government were contemplating something in the nature 
of a detailed enquiry, which is exactly what my Honourable friend Mr. 
Mody wanted, which is exactl), what. my Honourable friend Mr. Chetty 
wanted. Therefore, within less than 24 hours ..... 

The Honourable Sir George Rainy: Sir, as the duck which has had the 
water poureG. over it (Laughter), I may say that this idea. of a detailed 
enquiry originated in our minds about August or September of 1930, and 
-you will find it in the Government Of India's despatch. (Laughter.) 

JIr. O. S. litanga Iyer: I find that the Honourable the Railway Member 
is unwilling to take a certificate from this side of the House t.hat within 
.~ hotll"S our arguments have set him thinking; he would prefer the role 
m the duck. (Laughter.) 

Now, Sir, coming to the remark of my Honourable friend Mr. Neogy., 
who spoke in his usual incisive style,-he said he treated us with amused 
indifference, and I am glad that ,mY token cut made him treat us to some 
kind of indifferent amusement., (Laughter.), Incisiveness apart, Mr. Neogy 
was pedectly right .when.he said't14l!.t I did W)t IpentiQI), a word about the 
Statutory Board and 140"not. like to m~ion. a w()ld on the Stat~~ 
.BQ,ard for the very ,sP.npl~re~~}q.e ~.eUled;leader of my party, Sir 
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He.ri. Singh Gour, the eminent jurist that he is, has explored ev~ry avenue 
regarding that particular subject and. he has simply .left nothmg for me 
to say. Sir Hari Singh Gour spoke with earnestness, ~s he always does, 
and with sincerity, in a manner worthy of the custodian of the powers 
and privileges not only of this House but also of its successors, an~ I 
should not go. on expanding his arguments, or for that matter commentIng 
upon them for the very simple reason that I am approaching the time of 
the guillotine. 

My friend Mr. Anklesaria in his speeoh said that there was DO' such 
thing as an English constitution, I do not know if he knows that there is 
such a thing as a Railway Act in England. Surely he must have read the 
Railways Act of 1921. I do not know if he· knows that there is the Board 
of Trade whose powers and duties in relation to Railways have heen 
transferred to the Ministry for Transport. And I do not know if he knows 
what happened in England during the time of war when Parliament com-
mandeeJ;ed the railways. Being a barrister himself, I would ask him to 
make a fuller study on this matter. I do not suggest for a moment that. 
he was denying the existence altogether of an English constitution, though 
he gave that impression. 

1Ir. 111'. lII'. ADkIesaria: Read Dicey on English' OOnst!tutiion. 

1Ir. O. S. B&nIa Iyer: I shall leave Mr. Anklesaria and Dicey just to 
'settle the matter between themselves. (Laughter.) 

I must straightaway say that I was not in agreement with the esteemed 
leader of the European' Group when he said that he contemplated· for' 
the railways the same kind of treatment that is given to the Ports under 
the laws. He said we have a Port Trust. He did not say, "We shall 
give you a Railway Trost". We do not want a Raib,-.y'Trust. (Baar, 
'hear.) • 

Sir, I do not like the expression "Statutory Railway Board" for all 
Railway Boards are part of a statute. Whatever that might be, there can 
be no difference of opinion in regard to what Mr. Chetty said about 
"smuggling" this thing as he put it through the backdoors of the Round 
Table Conference. I have always felt that the Round Table Conference 
people were hardly the right kind of people to deal with this matter, and 
after the confession of Mr. Mody, "the noblest RomaJl of .them all," I 
think there should be no dispute about that. I can only say that the 
Round Table Conference people in their treatment of this railway question 
'have risen to my estimate of them. Blessed are they who have no ex-
pectations, because they shall not be disappointed and I am not disap-
pointed to hear that they ha.ve dropped this question like hot potatoes. 
1 am not disappointecl because I had no expectation from these monkey 
giand statt'smen presiding self-complacently over their own inglorious im-
potence. (La.ughter.) , 

Sir, I need not proceed further with the subject except to pay a per-
sonal compliment to the Honourable the Railwa.y Member, because this 
is th~ last ~ebate, and perhaps we have very nearly heard his last speech 

'On his subJect. Throughout his career in this House as its Leader and 
as. the Member for Railways." and Commerce, the Opposition, even in the 

. thiokest at the~,· tight,· 'did not mi. the fact that on -,his unemba.rrassed. 
rbrow N·ature has. written ·"GentleD).an". My last wotds·in this debate, so 
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far as the Railway Member is concerned, cannot be better put than what 
Shakespeare has said in "As you like it": 

"Your gentleness shall force, 
More t·han your force move us to gent.leness." 

With your pennission, as I originally said, I beg leave to \vithdraw the 
motion. 

Mr. Prllill.8J1t: H~ tae Honourable Member the leave of the House 
to withdraw his motiOl!.? 

Several BOD081IIL~ .embers: No, DO. 

1Ir. Presid8U: I must put the motion then. The quest.ion is': 
"That the demand under the head 'Railway Board' be reduced by Rs. 100." 

The motion was negatived. 

Indianisation Of Superior Servioes. 

1Ir. Q. S. ..... lJer: With your permission, Sir, I should like to move 
amendment No. 34, "That the Demand under the head 'Railway Board' 
be reduced by Rs. 100". 

In doing so, I only W8llt to PUt two definite questions to the Bailway 
Member. I find in the Administration Report that the railway companie!! 
haft BOt aeeep1led the particular percentage that has been introtfuced 
in the State :railways anel I want to know why this discrepancy has 'been 
crea6ed. -

MI. A. K. H.,ma (Govemment of India: Nominated Official): I 
think :vou will excus~ me, Sir, if I say that I consider myself one of the 
most unfortunate Members of this House. It so happens that I come 
here for a few days every year and I have often the misfortune to have· 
the guillotine faJ1ing on my head. Now. Sir, I expected that the Honour-
able Member, Mr. nanga Iyer, would have put the point that he wished te· 
make more precisely. Perhaps I did not hear him on account of a move-
ment in the House. due to the eoming in and going out of Members, but 
I take it that my Honourable friend wants to know why, although on our 
State-managed railways we have been able in the last few yea.rs to work 
up to the full 75 per cent. recruitment of Indians in filling vacancies in 
the superior services, the Company-managed railways have not been able 
to do so. I think there are several Members of this House to whom the 
question is perhaps new and that it is necessal'y for me to state precisely 
what the obligations of Government are; in thip; matter. The declared 
policy of Government as regards the superior services was that Government,. 
as regards the superior services, undertook at the time when the Lee 
Concessions were granted, that the extension of the existing training facili-
ties should be pushed forWard as expeditiously as possible, in order that 
the recruitment in India might be advanced as soon as practicable up ·to-
75 per cent. of the total vaooIlciesin tile Railway Department 8S"8 whole, 
the remaining 25 per cent. being recruited in India, Well, that was·t 
tWnk about 1924·25 81ld since then oonsiclerable p1'Ogl'esshas beeii Made: 
A great deal was done by the B&11W8JY :&&lId immEiaia.tely: a,fter ill oMer·" 
arra~e ·for facilillies;b ttKt training of I'lldiana ·inoMer' to' ,recure triaff·'15 
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per cent. of the vacancies would he filled by Indians, and from 1929-30 we 
have been able to fill 75 per cent. Now the Railway Board themselves are 
not altogether satisfied with the progress that has been made in IndiliDiza· 
tion on Company-m&Baged railways, but in saying this I do wish that the 
House would not understand that the Companies have not been doing 
anything at all. For a. time, at the beginning, i.e., soon after the policy 
of Government was declared, the Companies I think waited for Govern-
ment to take the lead; and Government having taken the lead and having 
ad,-anced the recruitment of Indians, Government themselves were then·' 
in a strong position to go to the Companies and say, "Well, we have done 
so and so and we have advanced the recruitment and we are assured of 
getting our 75 per cent., now it is time for you to quicken your pace and 
recruit 75 per cent. too". And, Sir, it is by taking action on those lines 
and also because Members of the Railwav Board, the Chief Commissioner, 
t'he Financial Commissioner and the other Members, have from time to· 
time, whenever they met Agents of Railway Companies, impressed on them 
that tbiR was one of the important tbings which Government expected of' 
them that good progress has been made. Sir, I think, therefore, we have· 
some renson to congratulate ourselves, for, whereas the percentage of Indian' 
recruitment on Company-managed railways in 1928·29 was 50·8 per cent., 
it has risen in the year 1930-31. to 61·5 per cent. I have not been able' 
to get the up-to-date figures, that is, I mean for the year 1981:-32, but 
from the knowledge that I have obtained ·from my convel'Sation with 
A.gents, I should be surprised if there has not been a fairly good i.crease 
over the last figure, viz., 61·5 for the year 1980-81. Now I would like to 
say that the Railway Board bas not· left the question even there. It has 
examined the question in detail to ascertain exactly where the diffic·ulties . 
at the present moment of the Company-managed railways lie with 8 view 
to giving them advice as to bow to get over those difficulties, and if possible· 
to help them in a practical way. And, Sir, I woulCl crave the indul~nce 
of the House to read a passage from our annual Report for 1~-3:r, which 
states exactly what we have done in this direction, that is, to kelp 
the Companies in a. practical way to advance their recruitment of Indians 
8S quickly, as they possibly can to 75 per cent. This is wha.t we say: 

"The progress made in the Indianization of the superior services <>0 ~mpany-
managed railways falls short of that on State-managed railway.s. Companies iJaVE' 
agreed to fa)) into line with the policy of Government' as indicated in para. 73 of-
this report. But they have not yet been able to do so owing to "ariol1s reasons." 

The Soutb Iruiian R·ailway so far has been the only one that has reached 
the full percentage. During the year under report the Companies were 
reminded of their obligation to fill as quickly as possible 75 per cent. of 
all vacancietl in all the departments taken together by persons of Indion 
domicile. They were also advised,-aDd here it is where' we have put 
practical suggestions before them ,-that , judging by the experience of the· 
last five years, it appeared that the only department in which there was 
some difficult\' in c,btailling suitable recruits in India was the Mechanical' 
Departrnellt, 'lind thllt the Railwa)' Hoard would be prepared to sssist 
them in obtaining suitable candidates for every other department in csse 
they found any difficulty. Then with regard to thE' Mechanical Depart-
ment we said that: 

"T.he Ra!!way Board would be prepared to place at their disposal the overflow of 
the n.pprenhcl!!!! on State.managed railways who ,vould complete their trainw.t in· 
1933." , '.,. 
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There is a word of explanation there. We have trained twice the number 
of apprentices :which we require for our State-managed railways, and if all 
the candidates that we have already sent to England to complete their 

-training do complete their training, then we shall in the first year have an 
overll.ow and we shall do our best to get those Indian young men appoint-
ments on the Company-managed railways. I think we shall be success-
ful because we shall be able to go to the Companies and say, "Here you 
are, we are offering you men thoroughly trsined--4 years in India in 
mechanical engineering workshops 'and 2 years in England-men who are 
competent to take up the duties of assistant officers of the Mechanica! 
Engineering Department." Then in the last. year or two, while we were 
waiting for the trained apprentices to complete their courses, we have 
advertised in India for persons of Indian domicile for our Mechanical Engi-
neering and Transportation (Power) Departments, and we have done every-
thing to make it possible for us to get such mechanical engineers a-s were 
available in this country . We removed the age limit and we are also 
prepared to take on younger men who were not fully qualified and give 

-them a year or two years' training in order to make them qualified. Well, 
in our indents on the High Commissioner for India for Indians who had 
those qualifications and in our demands on the Public Service Commission 
for persons who had those qualifications, we have always asked for more 
candidates to be recommended than the number of vacancies we had on 
'our State-managed railways, and this year we got more than we wanted 
(last year we asked for 8, but between the High Commissioner and the 
Pubilc Service Commission only 7 were recommended). We have passed 
en the names of those recommended but for whom we could not find 
vacancies to the Company-managed railways. I am in the happy position 
to say that one railway at least has made an inquiry from me and asked 
'me to send them the names of two or three of those young Indians 8S it 
desired to appoint an India.n to a vacancy on· that railway: (Mr. O. B. 
Ranga lyer: "What is that milway?") It is the Assam-Bengal Railway. 
Sir, that is not all that we have done. We have made it clear to the 
Company-managed railways that the poiicy which the Government have 
adopted is that there must be 75 per cent. recruitment in all the' depart. 
ments taken together, and we have !laid that if any Company-managed 
railway still finds it difficult to get into its Mechanical Department the 
full quota of Indians, then it is incumbent on that railway to fill up a 
greater number of vacancies in some other departments so that, on the 
whole, 75 per cent. recruitment would b~ secured. We know from past 

. experience that it is quite possible for most of our railways in India to 
find suitable candidates for our Transportation, Traffic and Commercial 
Department, also for our Accounts and Audit Department, and it is _ due 

/) - to the Agent of the South Indian Railway, following closely 
:P.K. this policy which we ha.ve enunciated that he has been able 

-to work up the total recruitment to 75 per cent. 

Mr, President: Order, order. (It being Five of the Clock.) The ques-
:tion is: 

"That the demand under the head 'Railway Board' be reduced by Rs. 100." 

The motion was negatived. 
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Mr. President:" The qU:estion is': 
"That a. sum not exceeding Rs. 7,75,fXXJbe granted t~ theGov8mo'r '(}eJiMa! ill 

Council to defray the charges, wbich will come in course of payment, duriqg. thO'!· 
year ending tile ;U.t day of March 1933, in respect of 'Railway Board'... ' 

The 'motion was adopted. 

DEMAND No. 2.-INsPEeTIO.N. 

Mr. President: The question iF.l: 
"That a sum . not ,exceeding Be. 70,000 be 'granted to the Governor General in 

Council to defray the charges, which will come in course of payment, during the· 
year ending the 31st day of March 1933, in respect of 'Inspection':~ 1 

The motion was adopted. 

DEMAND No.3. -Am>ri' 

Mr. President: The question is: 
"That a sum not exceeding Rs. 12,00,000 be granted to the Governor General ilL 

Conncil to defray the charges, which will come in course of payment, during the 
,ear endil'lg the 31st day of "March 1933,' in respect of 'Audit'." 

\ 

The motion was adopted. 

DEMAND No. 4.-WORKING EXl'QSES:. ADmNISTllATIOW(:'. 

Mr. Presldeli\: 'The question is: 
. "That a III1Dl I10texceeding Rs. 9,97,00,000 be gra~tedto the Gov8rnor General in 
Council to defray the charges, which will come in cOurse of payment, during the· 
year ending the 31st day of March 1933, in respect of 'Working ExpenlleS: Ad· 
ministration' ." ' .' . 

The motion was adopted. 

DEMAND No. 5:-WoRKING EXPENSES: REPAIRS AND MAINTENANCE 
AND OPERAT~N. 

1Ir. President: The question is: . ~ .-,. -! . -:- • -. 
"That a sum not exceeding Rs. 36,76,00,000 be granted. to the Gov .. nor GenEi1'al in· 

Council to defray the charges, which will come in 0MU'II8 of· payment., during the 
year ending the 31st day of March 1933, in respect of ·Working Expenseli: Repairs 
and Maintenance and Operation'." . 

The motion was adopted. 

DEMAND No. B,-COMPANIES AND INDIAN STATBST SlfARE QlI' SURPLUS 
PROFITS AND NET EARNINGS. 

. , ,. ~ .... 

JIr. President: The question is: 
"That a sum not exceeding Rs. 80,00,000 be granted to the GiJverno~ General in· 

Council to defrav the charges., which will come in OOUt'8e'/ of Jll&yment. dtning iJll! 
year ending the 31st day of March. 1933. in respect of 'Companies and Indian States" 
share of turp1 •• profits and net earnings'... r . '.~. ;: : . 

The motion was adopted 
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DEHAND No. 9.-APPROPriaTlON TO DEPREOIATION FUND. 

1Ir. 1'RIIIda&: The 'lueetioD ia: 
"That a 81UIl DOt exceeding Be. 13,25,00,000 be iranted to the Governor General in 

ColUlCil to defray the cha.rges, which will come In course of payment, during the 
.. year ending the 31st day of March 1933, in respect of 'Appropriation to Depreciation 
.lI'tmd' ... 

The motion was adopted. 

DEMAND No. 1l.-MItlCELLANBOUS EXPENDITURE. 

1Ir. Preatdent: The question is: 
"That a II1IIIl not exceeding Re. 6,50,000 be granted to the Governor General in 

Council to defray the charges, which will come in course of payment, during the 
_ year ending the 31st day of March 1933, in respect of 'Miscellaneous Expenditure' ... 

I 
The motion was adopted. 

DEMAND No. 14.-S'TRATEGIC RAILWAYS-WORKING ExPBN8ES (INCLUDING 
APPROPRIATION TO DEPRECIATION FUND AND MISCELLANEOUS ExPENDI-
TURE). 

1Ir. President: The question is: 
"That a IRlJJl not exceeding Be. 1,85,00,000 be granted to the Governor General in 

Council ·to defray the chargea, which will come in course of payment, during the 
. year ending the 3l.at da., of March 1933, in respect of 'Working Expenses (including 
_ Appropriation to Depreclation Fund and Miscellaneous Expenditure)'." 

I 

The motion was adopted., 

Expenditure charged to Oapital. 

DEMAND No. 7.-NEW CONSTRUCTION, 

1Ir. Preatdent: The question is: 
"That a 'Bum not exceeding Rs. 1,00,60,000 be granted to the Governor GeBer ... 1 i~ 

'Comaeil ~ defmy the ehafB'llll. which will come in course of payment, during the 
~ear _diBg t.he 31st day of March 1933, in respect of 'New Constrnction'." 

I 

The motion was adopted. 

'DBMAND No. 8.-OPEN LINE WORKS. 

1Ir. Preatdent: The question is: 
"That a sum not exceeding Re. 3,05.50,000 be granted to the Governor General in 

. Co1mciI to tlefray the chazgel, which will come in conrse of payment, dut'ing the year 

.. endins the 31et day of JIarch 1933, in respect of 'Open Line Works'." 
'i , .. 

The motion was aClopWl 
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DBMAND No. IS.-STRATEGIC ·RAILWAYS-NEW CONsTRUCTioN AND QPD 
LINE WORKS. 

Ill. Prelddent: The question is: 
"That a sum not exceeding RB. 8,00,000 be granted to the Governor Genera! in 

~oancil to defray the charges, which will come in course of payment, during the year 
-ending the 31st day of March 1933, in respect of 'New Construction and Open Line 
Works· ... 

The motion was adopted. 

Other EzpeMiture 

DEMAND No. to.-ApPROPRIATION FROM DEPRECIATION Fmm. 

1Ir. President: The question is: 
"That a sum not exceeding Rs. 13,18,79,000 be granted to the Governor General 

in Conncil to defray the charges, which will come in course of payment, during the 
year ending the 31st day of March 1933, in respect of 'Appropriation from Depre-
eia~ion Fund (CommeTcial and 8tTattgic)'." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
7th March, 1982. 
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